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LOK SABHA DEBATES 

LOKSABHA 

Monday, May 11, 19921Vaisakha21, 
1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chait1 

( Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir I have given a notice. We 
would like to know through you about the 

L Report of the Committee headed by Shri 
Bommai which went to Ayodhya. This has 
been discussed in the House twice. The 
Parliament would be in session till tomorrow. 
We would like to know wheth_er the 
GovernlTlEint is going to place the report on 
the Table of the house or 
riot? ...... (Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, a committee of BJP 
too had gone there. Our report should also 
be placed in the House and discussed. We 
are ready for a discussion right today. We 
have no objection, ..... (/nterruptions) 

(English] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Speaker, Sir, in Orissa the 
situation is very serious due to the liquor 
tragedy. 275 people, poor people have died 
and more than 600 people are admitted into 
the hospital. It is a very very serious situation. 

The liquor tragedy has claimed hundreds of 
lives in Orissa and we should be given an 
opportunity to raise the issue. (interruptions) 

MR. SPEAKER: Please speak one after 
the other. 

( Interruptions) 

SHRI SRIBALLAVPANIGRAHI: Sir, this 
should be discussed. Kindly anow us to 
speak. I have give a notice also. 
(Interruptions) 

MR. SPEAKER: I will allow you 
afterwards. 

(Interruptions) 

MR. SPEAKER: Please speak one after 
the other. 

( Interruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN:This issue 
was raised in the House on Friday and this 
was also referred to in the meeting of the 
leaders. The report of the Government 
sponsored Committee headed by Shri 
Bommai has been published in the 
newspapers, but the hon. Members of the 
Parliament are stiU in dark about the report. 
This was decided that the report of the 
Committee would be laid on the Table of the 
House ...... ( Interruptions) It is for the 
Government to state whether it was a 
Government sponsored Committee or not. 
That Committee was formed under the 
auspices of N.I.C. (Interruptions) The 
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Government must lay the report of the 
Committee on the Table of the 
House .... ( Interruptions) 

MR. SPEAKER: Please speak one after 
the other. I am now allowing Shri Indrajit 
Gupta to speak. 

( Interruptions) 

MR. SPEAKER: Shri Ahamed, I will 
allow you also to speak. Now, I have given 
the floor to Shri Indrajit Gupta. 

SHRIINDRAJIT GUPTA (Midnapore): I 
have written to you about this matter, Sir, this 
morning. The point is that the other day, an 
objection was taken - not an objection exactly; 
butthe Home Minister had some reservation 
about laying the report on the Table of the 
House. He said. "I have personally no 
objection. The report is all ready - printed in 
English, Hindi and all that. But because olthe 
pendency of a contempt petition in the Court 

relating to this matter, I am trying to be a bit 
cautious. I do not want to get into a question 
of sub judice and all that. So, we had also 
said that we also do not want that to happen. 

The discussion, H any, on this matter, can be 
taken up later after the contempt matter is 

disposed of by the Court. That does not 
prevent the Report from laying on the Table 
of this House. Tomorrow the House is 
adjourning. There is no question of it 
becoming sub judice. Because if he lays the 
Report on the table of the House, either 

today or tomorrow, it can onry be taken up for 
discussion in the next Session. But this is 
'4~'t'i ~ \~ ... \ \~ ... \Mm~'''' ... , ... "0;)\ ~\'II"''' 
copies of Ihe Report. II is not made available 
to the House, it should be made public. Why 
should he refuse to lay it on the table? This 
must be done. (Interruptions) 

SHRIE.AHAMED(Manjeri):Sir, I humbly 
submit that there was an assurance given by 
the hon. Home Minister that it will be laid on 
ttie table of the House. We are not going to 

discuss it now. Because, the entire country 
is anxiously waiting to see what the contents 
of the Report are. Everybody is to go by the 
Reports published in the Press. Here is an 
assurance given by the Government to the 
country, to the Members of Parliament and 
to the Members of the National Integration 

Council who have already visited and 
submitted the Report. It is right of the 
Members of this House to know what are the 
contents of that Report which was submitted 
by the hon. Members of this House. 

Therefore, Sir, there is absolutely no 
justification for the Govemment to delay the 
laying of the Report on the table of the 
House. 1 should say, if this is the trick, that 
trick will not be acceptable to the Members of 
Parliament. Therefore, the Government 
should come forward by laying the report on 
the table of the House and if possible ,I would 
even prefer to have a discussion tomorrow 
because, it will in no way hamper the court 
proceedings because there is onlya contempt 
petition before the High Court. We are not 
going to go into details as to what is there 
before the High Court. We are only discussing 
the contents of the Report submitted by the 

hon. Members of this House as well as the 
Members of the National Integration Council. 

Therefore, Sir, you should direct the 
Government to lay the Report on the table of 
the House either today itself our later by 
tomorrow. 

SHRI SOMNATH CHATTERJEE 

(Bolpur): Sir, what we have been saying is 
that there is unfortunately an attempt to 
ae'lla\ue \'ne 'Importance 0\ \hls Report which 
was really of a Parliamentary Delegation or 
a Delegation of Members of Parliament as 
Mr. Jaswant Singh knows it. On the basis of 
a consensual decision which cannot be 
equated with any political party's own decision 
at whatever level they may have taken the 
decision a report was submitted. Therefore 
what we have been saying is this. Obviously 
because we are closing only tomorrow, 
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therefore we have no time for discussion. 
According to me, the tendency 01 a contempt 
petition does not either pre-empt this House 
our preclude this House from discussing this 
matter. But in any way, factually it cannot be 
done. But the question is what will happen to 
the Report which is according to the Home 
Minister is ready in all respects to be 
presented to the Members of Parliament? 

Sir, there was a suggestion by him also 
in the leaders Meeting that it would be 
placed in the library. I do not know whether 
it has been done. If it is done, then why 
copies are not being circulated to us? The 
Secrefariat must circulate the copies to all 
the Members 01 the House. 

Sir, therefore, I would request, at least 
in the course of the day, that it should be 
circulated to us and of course we are not 
giving up our right to demand it to be laid on 
the table of the House. At least, they should 
be made available to all the Members in the 
course of the day (Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, repeated demand is 
being made to place this report belore the 
House. It seems there is a great mystery 
behind it. You should allow them to place that 
report in the House so that the people of the 
country come to know also how the truth is 
twisted by the members of a party to serve 
the interest of their own party. The leaders of 
our party have urged earlier that you should 
allow us also to place the report of our 
Committee. We have a/so given a nolice 
under rules .... (lnferrupfions) 

[EngliSh] 

MR.SPEAKER: Under which rule? 

[ Translation] 

SHRI MADAN LAL KHURANA: We have 
also appealed to you in 
writing .... ( Interruptions). I would be very glad 
if their report is made public and the 

people ...... (Interruptions). When they 
returned, they were asked to submit the 
report within three days. But they did not do 
so. They did not have facts with them. When 
they wenltoAyodhya, they were not provided 
any facts by the Government. It should be 
made known to the public as to how they 
were able to prepare a report without the 
facts being supplied to them. I request you 
that there should be a discussion boths on 
the report to ':>e presented by them and the 
report about which I have written t" your 
Secretariat underthe rules ...... (Intern., llions) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker. Sir, I would like to 
thank Shri Khurana that he has no objection 
to holding a discussion on the report. The 
whole House is unanimous at least about 
this, now you can confidently take a step 
forward ..... (Interruptions). So faras the other 
request is concerned, it is within your 
discretion. As regards the Bommai Report 
now there are no two opinions that it should 
be placed in the House and there should be 
a discussed on it. It was on the 8th that we 
made a paint in this regard. Some members 
pointed out that it may amount to contempt 
of the Court. We have been demanding that 
the report should be laid inthe House instead 
of placing in the library. It is true as has been 
pOinted out by Shri Indrajit, Shri Somnath 
and also by Shri Ram Vilas that the issue was 
raised here In the House itself. An opinion 
was formed and the invitation came from the 
Government. When the Government is 
extending invitation .... ( Interruptions) ..... the 
maiority \/ote ....... (interruptions) ........ 'jour 
view was differsn!... ... (Interruptions).. ..... I 
am saying that it was not your view, yet it was 
the Government which invited us and now it 

is not ready to place the report. Now when a/I 
of us are um:nimous, you ask the Government 
to lay the roport in the House 
it ...... (Inteffuptions). 

[English] 

SHRI SHREESH CHANDRA DIKSHIT 
(Varanasi): I have already given notice under 
Rule 193 with regard to the situation in 
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Ayodhya in the wake of the visit of the teams 
consisting of some Members of the National 
Integration Council and Members of 
Parliament. 

Parliament and the people should be 
apprised of the correct factuai position as 
prevailing in Ayodhya particularly in Ram 
Janmabhoomi Temple. I have already given 
notice for discussion under Rule 193. 

SHRIGUMAN MAL LODHA (Pali): Since 
there is a conflict between the two leading 
advocates on the point whether a matter 
which is sub judice can be discussed in the 
House, Mr. IndrajitGupta has said lightly that 
the matter is sub judice. (Interruptions) 

SHRI INDRAJIT GUPTA: I want to 
correct it. I am not an advocate. 1 have never 
studied law. 

SHRI SOMNATH CHATTERJEE( 
Bolpur): He is only making lawless law. 

MR. SPEAKER: He is only making law; 
he is not interpreting law. 

SHRI GUMAN MAL lODHA: Tabling of 
the Report is not opposed by the political 
parties. BJP from our side. There is a very 
relevant point which Mr. Indrajit Gupta has 
raised. The Home Minister has also said that 
as the matter is sub judice, pending before 
the Supreme Court, we cannot reject the 
jurisdiction of the Supreme Court and decide 
whether there has been violation of it or not. 

This isapointwhich has to be considered 
by your Honour. by the Speaker. 

[ Translation] 

SHRI RAJVEER SINGI-t (Aonla): Mr. 
Speaker, Sir. whether the Committee that 
went to Ayodhya was a parliamentary 
delegation or a representative group of some 
members of Parliament. Our Senior leaders 

are stating that it was a Parliamentary 
delegation. As far as I know Mr. Speaker, Sir, 
you did not make an announcement for any . 
parliamentary delegation. It could be called 
a Parliamentary delegation. Mr. Speaker, 
Sir, only when you would have announced 
that. That was merely a delegation of the 
Members of Parliament. Similarly, a 
delegation of the members of Parliament 
was also sent by the B.J.P. You have 
received the reports of both the delegations. 
"the report of the first delegation is going to 
be tabled in the House the report of other 
delegation should also be tabled in the House. 
Otherwise, non of the two reports should be 
placed. There should be a discussion on the 
bOlh ...... ( Interruptions) 

MR. SPEAKER: Let me speak. You 
please take your seat. 

( Interruptions) 

SHRI RAM NAG INA MISHRA 
(Padrauna): Mr. Speaker. Sir. Ayodhya issue 
concerns Uttar Pradesh. 

MR. SPEAKER: So many members 
have spoken. What have I told them? 

SHRI RAM NAG INA MISHRA: I belong 
to that State. 

MR. SPEAKER: Should I allow all the 
Members of U.P. to speak? 

SHRI RAM NAGINA MISHRA:·I come 
from there. I will confine myself to the 
subject .... (interruptions) Just now ourformer 
Prime Minister and Shri Khurana also said 
that there are no two opinions in that it may 
be presented in the Parliament and a debate 
should be held on this issue and the report of 
the secood delegation which went there, 
should also be presented in the Parliament. 
Sir, besides this I would also like to say one 
more thing that the Leadef of the Opposition 
says that the Delegatjpn that had gone there 
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included two former Prime Ministers and 
they are Members of the National Council. H 
they would have been serious in this then 
they would have been accompanied by Shri 
V.P. Singh and Chandra Shekhar Singh ji. 
Since they were no serious about it so they 
did not go. Sir, besides this our four Chief 
Ministers who are the Members ofthe National 
Council.. ... ( Interruptions) 

MR. SPEAKER: There is no need of all 
this discussion. 

SHRI RAM NAG INA MISHRA: Sir, all 
these three Reports should be presented. 
One from the four Chief Ministers who are 

the Members of the National Cou~lr:second 
from the Delegation of B.J.P. that hOd visited 
the place, and the third which you a~e ~aying. 
All the three Reports should Qe pres~ted in 

, 'I, 

the House and then the discussion'~hould 
follow, so the truth may come out. It appears 
that something big is contained in their ~port. 

MR. SPEAKER: I was informed that 
there was a case of contemptQf Court oh the 
same thing, and it was asked from me that 
how far the discussion woufd !:>e accepted. 
Later, it was also said that the report ~ould 

be placed in the Library and copies would be 
provided to the Members as well. But it 
appears that the Members have not been 
provided the copies of the Report, and 
perhaps no copy is placed in the Library 

even. I will enquire. I shall also enquire about 
the contempt of Court case that was due on 
8th. I will enquire about the progress of the 

case. 

[English] 

I will discuss the matter with you. 

( Interruptions) 

( Translation) 

SHRI SOMNA TH CHATTERJEE: The 
Report may be circulated. 

funds by certain Banks 
11.17 hrs. 

RE: MISUSE OF PUBLIC FUNDS BY 
CERTAIN BANKS 

[English] 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker, Sir,lamconstrainedtobringto 
your notice the extremely serious dimensions 
that this banking scam has acquired. This 

has been raised earlier in the House and the 
reason why I seek your indulgence and 
permission to raise it again is because there 
are three extremely serious dimensions of 
this. 

The first, of course, is the misuse of 
public funds Sir, The funds available with the 
banks are hOt' funds that the banks have 
generated from some hidden or secret 
scorces. These are funds of the citizens of 
India or of institutions of India which have 

been with the banks. Most of these banks to 
our knowledge at present are banks which 
are nationalised banks and are under the 
direct governorship or direct administration 
of the Central Government. Funds that are 
being spoken of are in the region of Rs. 2000 
crores and Rs. 2,500 crores. This is not a 
small or insubstantial sum of money about 
which this House has been agitated for the 
past one week or more. So, the first aspect 
is about the misuse of public< funds. 

Then there is a second connected aspect 
which is about the misconduct of the officials 
connected with banking. We have repeatedly 

raised this matter and on none of the 

occasions has the Govemmentcomeforward 
and said as to what it is doing in regard to the 
errant officials of the banks concerned. The 
House is not informed as to what the 
Government is doing about these errant 

. officials and these officials are not engaged 
In Daf Chun ka paisa 

We have a National Housing Bank which 
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is engaged in a scam of something like Rs. 
560 crores. The State Bank is engaged In a 
scam of over Rs. 650 erorers. We do not 
know which other banks are involved and 
suddenly we come to learn from newspapers 
that very senior officers of these banks - I 
will not name them - have either gone on 
leave, or have been persuaded to go on 
leave, or have resigned. This is not 
satisfactory. Because when the dimension 
of the scam is in excess of Rs. 2000 erores 
when each of these banks on the flimsy 
grounds like Bankers' Receipts has played 
with public funds to such an extent, that it 

. does nto suffice for these officials to be sent 
on leave or to be persuaded to resign or to 
resign. 

There is a third aspect which is a very 
serious aspect and is also worth consideration 
ofthis House. I say with great deal of respect 
that the Government and the Union Finance 
Ministry has a responsibility is an aspect that 
this House has a right to come to know. After 
all these banks are under the direct 
governorship and administration of the Union 
Flllance Ministry. Th~ Union Finance Ministry 
till date has not come out about the extent of 
this scam. It has till date not come out what 
the Union Finance Ministry's responsibility 
is. II has till date authoritatively not informed 
the House what action it is taking. All that it 
has said is: 'We will institute a CBI Inquiry. 
We will investigate the whole matter and we 
will punish the errant officials." I submit that 
this is no enough. When such a dimension of 
scam i& involved. the Union Finance Ministry 
is directly·~esponsible. It is the total banking 
system of the col1ntry that is now being 
shown to be hollow. We all believe that 
bankers have been issuing not Rs. 10 lakhs, 
As. 20 lakhs btJt they have been issuing 
hundreds of crores of rupees on the most 
flimsiest of grounds to the most questionable 
operators on the stock exchange. And the 
Union Finance Ministry to date has not come 
out with any authorised authoritative version 
of what actually has happened; what the Size 

of dimension of this problem is anci what the 
Union Finance Ministry or the Government 
doing about it. 

Finally there is fourth aspect. And that is 
about the entire functioning of the capital 
market in the country. My good friend, Shri 
George Femandes, has often raised this 
point. In the capital market, near about 30 
per cent is a small investor. That small 

. investor Is going to be affected because 
some large investors are in cahoots with the 
banking systerr..of the country. " some large 
investors have played with the capital market, 
then inevitably small investor is going to be 
hit. Therefore, for the health of the capital 
market, it is the responsibiltiy of the Union 
Finance Ministry to ensure that small investor 
on the stock exchange is not hurt. What we 
demand is that an authoritative statement by 
the Government on the total dimension of 
this scam; what the Government intends 
doing about it; what are the facts of the 
matter and what have they already 
investigated. I! does not suffice to say that 
the CSI has been asked to look into it or the 
Reserve Bank has been asked to look into it. 
I! is like aSking the thief Itself to look into what 
you have done about it. Therefore, within 24 
hours or 48 hours, the Finance Ministry 
could very well have obtained at least 
preliminary size of the problem that we are 
faced with. This is far too serious a matter to 
be left for three months hence for us to come 
to know. This House rises tomorrow. This 
House has a duty to perform. And that duty 
will not be performed unless we demand the 
Government to come out with full facts in this 
regard so that we know what is happening. 

SHRI INDRAJIT GUPTA: Who is this 
Harshad Mehta, please tell 
us ...... (lnterruptlons) 

SHRI JASWANT SINGH: My good and 
senior friend asked me a question, whether 
I know a lot of things and who Is Mr. Harshad 
Mehta. I think. about this Harshad Mehta, a 
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great deal has already been said about by 
Shri George Fernandes. Now this is a very 
strange situation. There is an operator on the 
stock exchange who has manipulated the 
stock exchaoge for the past many months. 
What is much more worrisome to me is that 
this Harshad Mehta has not just manipulated , . 
the stock exchange but he has manipulated 
the banking system of the country. Now this 
is a criminal charge .... . (/nteffuptions) 

SHRIINDRAJIT GUPTA: You do not 
like him to be arrested ...... (/nteffuptions) 

SHRIJASWANTSINGH: lamnorrnally, 
extremely reticent to raise demands like 
arrest 'X', 'Y' or 'Z' on the floor of this House. 
I! is very easy for me to say, arrest 'X', 'Y' or 
'Z'. The dimension of what Mr. Harshad 
Mehta has done is that he has not just played 
with the capital market, he has played with 
the banking system of the country. It does 
not suffice for him merely to be charged. How 
has he played with the banking system? 
There was on this Mr. Harshad Mehta an 
Income-tax raid conducted in the month of 
February. Therefore, the Government cannot 
say that they were after that Income-tax raid 
in February unaware of what was happening 
in the month of February. Suddenly you 
came to know about the dimension of the 
size of Harshad Mehta's activities. Since 
February you have had, in your posseSSion, 
knowledge about all his activities. Since 
February you know that he is not only 
manipulating the capital market but he is 
playing with the banking system. I am sure 
the Government must come forward with 
facts. (/nteffuptions) 

SHRI NIRMAL KANTI CHA TIERJEE 
(Dumdum): All the files are with the Finance 
Department. (/nteffuptions) 

[ Translation) 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, the case of 

Banks was just now raised by Shrt Jaswant 
Singh, and all of us are worried on this 
account and the banks having public money, 
have been defrauded. All our middle class 
people invest their money in shares. They 
have lost huge amo·unt of money. The people 
have lost faith in banking system. They are 
surprised to know the extent to which the 
banks can be defrauded_ The Govemment is 
responsible for supervising the worKing of 
banking system. It is a fact that there was a 
raid by Income Tax Officers on 23rd and 
during the raid some papers and files were 
recovered. According to these files and 
papers big names have come into light with 
whom Harshad Mehta has got connections. 
But Three months have passed. What the 
Government has been doing? Has anybody 
been interrogated on the basis of the files or 
not? Papers were recovered from his house 
on 28th were any questions were asked from 
the persons connected with these papers or 
not? No person holding a responsible post in 
the Government can escape responsibility 
by saying that he had not committed this act. 
The question is not whether he was involved. 
When this was done, what action did he 
take? We have installed the Government to 
check corruption. Has the Government 
checked it or not? May I know whether the 
Government has fulfilled its responsibility or 
not and if it has done so. Then to what extent 
and in what way? n the Government only 
says that C.BJ. will look into this matter, the 
question is as to what the Government has 
been doing for the last one year. Who wiD 
answerthis question? Harshad Mehta alone 
will not answer it. He will look after his own 
affairs and if he does something, the 
Government shall have to face the 
consequences. There is no supervision of 
the Government. The country is facing a bad 
situation. I do not allege, but a major scandal 
is brewing up. At least we are not facing the 
problem that we have to answer for a major 
scandal in eloven months_ Anything may be 
going on in this House but such a situation 
should not arise. I am surprised how such a 
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situation arises. Hon. Finance Ministershould 
necessarily give a detailed report on the 
situation. and apprise the House of full details 
as to how it all happened and where lies the 
fault. Regarding prosecution we may be 
informed as to why Harshad Mehta is full of 
"harsh" (pleasure) and we are unhappy. 
What action is being taken against him? A 
person. who is committing such a fraud on 
the country should be put behind the bars. 
The Govemment lacks strength to punish 
him. The Govemment should announce the 
names of the people mentioned in the papers. 
There is nothing like Swiss Bank secrecy. It 
is the responsibility of the people associated 
with the Banks that the Banking system 
shouldfunction smoothly. May I know whether 
they have discharged their duties properly. 
Is it not their responsibility to lodge a case or 
make esquiries immediately? Action may be 
taken by the Government directly after the 
responsibility is fixed. There is no question of 
hesitation Hon. Finance Minister may reply. 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker. Sir. what is a matter 
of greatest concern is that the highest 
financial institutions in this country are clearty 
involved in one of the biggest scandals that 
the country has seen so far. I believe it is the 
common view of the entire House that this is 
the biggest scandal. The Reserve Bank of 
India. the State Bank of India. UCO Bank. 
National Housing Bank. PNB and so many 
important banks are involved. When did the 
Government come to know of it? It seems to 
me that some of the officers are either being 
asked to resign or being asked to go on 
leave. Is it just because it was raised on the 
floor of this House that the Government has 
suddenly woken up? The National Housing 
Bank which is having the people's money for 
the purpose of investing in rural housing 
seems to be busy with building house 01 
cards with dud bankers' receipts. This is the 
functioning of the National Housing Bank 

and it seems that oae person in the country 
has been ruling the entire stock marKet and 
has even been controlling the Income Tax 
Department. It appears, in February this 
year. there was an income tax raid on this 
person. On the 28th of February this year. 
some documents have apparently been 
seized, but the Income Tax Department has 
entered into a settlement. That ~ what I 
understand. The Finance Minister is here; he 
can react to that. The Income Tax Department 
is happy only with making a settlement with 
a person on whom an income tax raid was 
made. What transpired Irom the documents? 
How did he come about to indulge in this sort 
·of activities lor months together? 

Sir. it is told that he has paid Rs. 20 
crores lor the income tax settlement. Where 
did this money come from? What was the 
source 01 income lor this gentleman? It is 
also told that a cheque forthe largest amount 
in this country has been drawn by him on the 
State Bank of India and the State Bank of 
India has paid it and the amounl is Rs. 622 • 
crores. Was the money deposited in his 
name in the account? How had the State 
Bank of India been able to raise this money 
on his account? These are matters on which 
the country is not being taken into confidence 
and this House is nto being taken into 
confidence. Just merely saying that we shall 
seriously look into this matter or the CBI is 
looking inlo Ihis matter will not do. Thousands 
of ordinary people in this country have been 
lured by a simulated financial frenzy to make 
some easy money and thousands of ordinary 
people· as it was rightly pointed out. we have 
also gol the information - hav~ borrowed 
money from their Provident Fund accounts 
and invested in the stock market. They have 
withdrawn money from the normal savings 
deposits and invested in this. Today, they 
have Iosl everything and the Government of 
India is nto responsible. What we are saying 
is thatthis House should be Imrnediatelytold 
as to what is the real position. When did the 
Govemment come to know of it? What 
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enquiries have been made in respect of Mr. 
Mehta? How did he suddenly become an all 
powerful person in India, to control the entire 
stock market on which so much importance 
Is being given by the Govemment these days 
under its new economic policy? Is this the 
way the new economic policy to be 
implemented? One person is controlling the 
entire Indian economy, the entire stock 
market. The entire banking system isdancing 
to his tunes. They are eager to oblige this 
gentleman and there is no dearth of money 
for him. 

Sir, we read in the newspapers that 
even those companies which are lying closed, 
which are not carrying on business, if it goes 
round in the market that Mr. Harshad Mehta 
is interested in such companies, immediately 
there is a rise in the prices of shares of even 
those closed companies. It is an extraordinary 
situation. We have been told that the 
Chairman on N.H.B. is a financial expert. 
The Government of India has been 
encouraging this type of expertise. When 
common people, when ordinary, unemployed 
engineer asks for Rs. 50,000 from a bank for 
the purpose of investing in a small business, 
he is not given money. Then, all sorts of 
securities are demanded; guarantees are 
demanded. He is made to run from pillar to 
post for two years, three years. So many 
cases have come to us. We have referred so 
many cases. They have not been given the 
simple consideration. These high-ups in the 
nationalised institutions are doing like this. 

We have been saying that this is a 
deliberate attempt to bring bad name to our 
nationalised banking system. It is aconspiracy 
that goes on. 

Now some people in this country are 
treated above the law. They are the citizens 
to whom the question of equality does not 
apply. They are supposed to be superiors In 
this country. The whole economy today is 
gOlOg to get into shambles. 

We demand stringent action. Why has 
the Govemment not initiated proceedings 
against them? What proceedings have been 
initiated against these persons including 
HarshadMehta? Why could the Govemment 
not come to know,the Members of Parfiamant 
not come to know what is the type of banking 
accounts these people are maintaining, this 
person is mainlaining?On the plea of secrecy 
of accounting, all sorts of secrettransactions 
are going on. This is a most serious matter. 
More than rupees two thousand crores are 
involved. We cannot be just sitting spectators 
here. The Government must come out fully 
and take action including arresting these 
persons. We are not saying that nobody 
should be granted protection under the law. 
They can look after themselves. But the 
Government must show its intention to act, 
sincerity to act, its commitment to act and act 
here immediately. Proper proceedings must 
be initiated. 

From what appears, the arrest of these 
persons has been called for including 
proceedings against high officials who are 
obviously in league with these persons. 
Therefore, we demand that in these cases 
there should not be any dragging of feet. 
Nobody should be above the law. The 
Government should not even. seem to be in 
league with these gentlemen. In fad, enough 
is enough. Let us stand up. I am sure, the 
han. Finance Minister-I have no doubt, he 
has the country's interest up in his mind-let 
him show that the leadership is given. There 
should be no impression of secret 
arrangement continuing further in this regard. 

PROF. RUPCHAND PAL (Hooghly): 
The senior officials of the banks have been 
holding directorship on the Board of Directors 
of the companies owned by this particular 
unscrupulous broker. I can mention one -
Mazda Leasing. In the Board of Directors of 
that company, the former Chairman of PNB 
and the DirectorofNHB are holding Directors' 
post. 
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Secondly, The Reserve Bank of India 
has imposed a ban, has issued the guidelines 
that there should not be such transactions. In 
spite of the specific instructions, these top 
officials had been, in nutshell, in collusion 
with these unscrupulous people not only with 
this particular broker but also with other 
brokers and other banks also. They had 
been colluding to exploit the weaknesses in 
the banking system and they had been 
flouting the RBI guidelines. 

The Finance Ministry has been in the 
know of all these things, for the last few 
months. I accuse this Government for this 
complicity. 

SHRI CHANDRA JEET YADAV 
(Azamgarh): This question was raised on 
Friday and the Finance Minister came in the 
House. One can obviously understand that 
he is also seriously concerned. In the House 
itself, he talked to two very senior Members 
of this House who raised this issue. He 
seems to have told that certain actions are 
being taken. Certain clues have been found 
and his concern was that it is public money 
and he is mainly concerned with the recovery 
of the money. That was his concern and I can 
understand that this is his obvious concem. 

I am not going to repeat what we are 
interested in. It is such a big national scandal. 
Everybody knows it that it has happened for 

the first time in Free India and the biggest 
financial institution of our country which is a 
prestigious institution is involved in it. 
Therefore, there is a scare in the common 
people also. 

SHRI SOMNATH CHATTERJEE: The 
Govemor of Reserve Bank is also involved. 

SHRI CHANDRAJEET YADAV: I was in 
lucknow yesterday. I was told there - Mr. 
Finance Minister, Shri Manmohan Singhji, 
please listen -I was in Lucknow yesterday. 
In Lucknow there is a talk. I do not want to 

mention or, U'le floor of the House. But a very 
Senior Officer whose name is being 
mentioned publicly, that he is in collusion 
with Shri Harsh Mehta and he is the main 
person who has other officers also involved 
in it. I do not want to mention. I am prepared 
to give you that name later on. These people 
are discussing about his name. 

I would like to know, first thing, whether 
on this issue, did you call at least the Chairman 
of the State Bank of India. Did you ask for his 
report? The clues which have been found, 
kindly take them into confidence, that certain 
steps you have taken and if you are not 
prepared to tell it publicly, let us know what 
is the reason that you are not able to take a 
public stand that the House is interested in 
doing. This is number one. 

I would like that. you must make a 
statement immediately on that. 

Number.two, there is also information 
with me from a young man who is working in 
State Bank of India. He told me that till now 
some money has been. recovered and that 
money again is manipulation. One bank 
which is mentioned, the Punjab National 
Bank, and another was mentioned, I think, 
Sindh Bank or something, two banks, that 
those two banks have been approached by 
Harsh Mehta. He has approached those two 
banks and has got money from those banks 
and has paid back to the State Bank of India. 

Again, manipulation by collusion in other two 
banks. 

SHRI SOMNATH CHATTERJEE: You 
know where the money has been got from? 

SHRI CHANDRA JEET YADAV: Yes. 
Let them say. This is another information 

which I received yesterday only from a young 
man working in the State Bank of India. He 
gave me this information. I would like to know 
from you, what Is your information on this 
issue. These things are being talked publicly. 
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Why not the Finance Minister of this country 
should at least take into confidence this 
House. I want to know these two things from 
the Finance Minister. He must make an 
immediate statement on this. 

SHRI SOBHANAOREESWARA RAO 
VADDE (Vijayawada): I have given a notice 
regarding this subject. 

SHRI NIRMAl KANTI CHATIERJEE 
(Dumdum): I wantto make one ortwo points. 
The whole thing requires attention from a 
different direction also. It is not a matter of 
individuals, however big they may be. As has 
been indicated, it is a system which is there. 
It has something to do with the provisions of 
the Income-tax Act, it has something to do 
with the Acts conceming our banking and 
financial institutions and its relevance in 
terms of how the various top people are 
appointed the financial sector. All these things 
are relevant. Today it appears that 
immediately we should demand the 
resignation of even the Governor of the 
Reserve Bank of India who was the Secretary 
of Finance for a long period and certainly he 
worked very diligently. I know him personally 
also. But it is not a matter of individuality in 
that sense. The whole system smacks of 
involvement at a still higher level along with 
the fact that unless a thorough inquiry in this 
system itself is made, there is no prevention 
of such action to occur in future also. There 
are these demands that the Minister of 
Finance assures the House what it should 
do. But apart from that, what is necessary is 
if we can demand a Joint parliamentary 
committee for the Solanki affair, this is a 
bigger scandal in monetary terms and 
involvement of very important people who 

are obviously there. 

I, therefore, propose that there has to De 
a Parliamentary Commi1tee - 110t only the 
CSI inquiry - to investigate into all these 
aspects including the provisions In the 
Income-tax Act. As per Hle present Act. as 

soon as ycu begin your search and seizure 
operations, what happens is that the person 
concemedcomesoutandsays:"lammaking 
a declaration.' After that, the search and 
seizure operation is over. We introduced an 
amendment. In his wisdom, the hon. Finance 
Minister turned it down without giving any 
explanation. Such things also have to be 
seen. Immediately, a settlement is arrived at 
and all the files are back to the owner himseK 
and not taken over by the Department. So, a 
Parliamentary Committee should investigate 
into this matter and it should see what should 
be done to prevent such occurrences. In the 
meantime, penal measures have to be 
initiated and investiga1ions should continue. 
Even if the Government is liberal to find out 
the links with the Government, to find out the 
role of the RBI Govemor, the investigations 
should continue. We have to find out whether 
or not he should also be taken away from the 
scene for the present. This is what I want to 
submit before the Finance Minister and 
request him to respond. (Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE: Sir, I have given a notice on the 
same subject. Close on the heels of the 
startling revealations that a single stock
broker was able to get Rs. 600 crores from 
the SBI - even on that a discussion was 
allowed in this House and we expressed 
certain apprehensions that there might be 
several other instances where several 
hundreds 01 crores of rupees might have 
been, in a similar way, Siphoned off from the 
nationalised banks for speculative purpose
now it has come out very clearly that the 
National Housing Bank and the UCO Bank 
are also involved in this. ltis very strange that 
the National Housing Bank is involved. This 
Bank is solely set up to help the house
building activities of the poor and the middle
class pevple of this country .It is very strange 
that the precious funds have gone to these 
stock-brokers for speculative purpose. It is 
qUite contrary to the clear directions from the 
RE:serve Bank of India. So, I urge upon the 



23 Re. Misuse of Public funds MAY 11,1992 by certain Banks 24 

Government to make a statement in this 
regard. It is not only that. Really the people 
are wondering how that stock-broker and the 
persons who have helped him in passing off 
hundreds of crores of rupees, Shri ~herwani 
and Shri Margabanthu, they are all slill scot
free and they are moving outside. They have 
done so much harm to the people- of this 
country, to the economy of this country. I 
urge upon the Govemment to take a very 
stem action against all such persons who are 
connected with this. So, J support my 
colleague, demand that aJoint Parliamentary 
Committee should be immediately constituted 
to inquire into this matter. It is not only the 
persons, but, as my friend Shri Nirmal Kanit 
Chatterjee said, the very systems, the 
procedures that are involved in that. 

MR. SPEAKER: Please do not repeat. 
Pleat conclude. 

SHRI SOBHANADREESWARA RAO 
VADDE: When we ask for some information 
through this august House, we are told that 
under such and such rules, it cannot be 
disclosed. With what face, all these nefarious 
things have taken place? It is high time the 
Government must make it transparent and it 
must remove the secrecy clause in the public 
interest. I reiterate my demand that a Joint 
Parliamentary Committee should be 
constituted to go into this matter. 

MR. SPEAKER: You do not have to 
repeat it again and again. 

SHRI K.P. REDDAIAH YADAV 
(Machilipatnam): Sir, it is in the interest of the 
country that we have to take some remedial 
steps. It is common practice in this House 
that when something happens, the senior 
leaders of various parties will give a poetic 
description of that incident. Never have they 
attempted to say how to curtail such things. 
In December 1991, I have addressed letters 
to the han. Prime Minister and various 
Ministers. J sent a format and 1 asked them 

to have a bio-data of the various Chairman, 
Managing Directors of various Public Sector 
Undertakings. And what are their day-to-day 
dealings and affairs and their links with so 
many multimillionaires as well as with the 
politicians and the Ministers etc. No Minister 
has collected that information. And the Prime 
Minister has written to me that in due course, 
they are getting all the information and that 
he has instructed the Secretaries. 

Harshad Mehta's case is one such case. 
In Bombay, Calcutta, Delhi, everyday, not 
less than hundred crores of rupees of the 
public money is being looted away by various 
officers at various levels. This has got a 
bearing on the law and order situation, on the 
Naxalite issue and on the terrorist issue. 
When such an Incident takes place, you are 
not prepared to arrest the officers and to put 
them behind the bars. Leave alone Harshad 
Mehta. I am not bothered about Harshad 
Mehta. But what about you administrative 
machinery? When Shri V.P. Singh had put 
the Bajaj and Kirloskar for 48 hours behind 
the bars for a simple FERA offence, why this 
Govemment is afraid of putting those officers 

behind the bars? 

Yesterday, Shri Tyagi was murdered in 
his house. How do we blame the terrorists, 
how do we blame the Naxalites, when such 
things - naked truths - are taking place in this 
country? 

Therefore, at least, let Shri Manmohan 

Singh's hands be strengthened by all the 
parties and let us give a free hand to him to 
deal with such offences. Thank you. 

SHRI A. CHARLES (Trivandrum): We, 
on this side of the House, are equally 
concerned about what has been happening 
in the last few days. And I would like to draw 
the attention of this House, through you, to 
another aspect of the banking performance. 

In Kerala, there are thousands of small 
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and tiny industrial units. Most of them are 
sick. The only reason is that small working 
capital is not given to them in time. They have 
all the other infrastructure. They have the 
industry; they have the know-how; raw 
materials are there and other facilities are 
also there. The only thing is that a working 
capital of about Rs. 30,000 to Rs. 50,000 is 
not there. 

I have an association and I am the 
President of that association. There are over 
6,000 units in Kerala in 14 districts. AU of 
them are sick. They come to me. The rich 
and the promising industry'S people, they 
never come to me because they know how 
to get the money and the banks know, how 
to pay the money. Only the sick units people 
come to me. This is a very serious matter. 
That is one side of the picture. 

Now here is a case where hundreds of 
crores of public money has been given to a 
particular person or through some agency. 
This has sent shock waves. And even the 
whole confidence of the banking system is 
now shaken. The Narasimhan Committee's 
report has not been accepted. Now there is 
a feeling among the banking sector that the 
officers and the bank can do whatever they 
like. 

So, I strongly urge the Finance Minister 
and the hon. Government to conduct a very 
serious enquiry into the matter and take 
criminal action against all those, who are 
responsible for irresponsibly granting large 
amounts and damaging the good name of 
the Government, which has taken bold 
initiatives in correcting the economy and 
giving a new thrustto the economic life ofthis 
country. Thank you. 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Mr. Speaker, Sir, this is an 
issue, concern over which pervades the 
entire House. I do also, like all other hon. 
Members, have a frustrating experience of 

seeing applicants for small·loans under 
. various schemes running from pillar to post 
for some bank loan in vain. 

Here is a case, where thousands of 
crores of rupees have been made available 
to one individual who has drained the banking 
system of his own ends. 

I wculd not like to take the time of the 
hon. House. But, there is a situation which 
can veritably be termed as extra-ordinary. 
Sir, an extra-ordinary situation do~s call for 
an extra-ordinary measure. Going on leave 
of three executives or any action to that 
effect would not satisfy the people of this 
country, would not satisfy those salaried 
poor persons, who make all the investments, 
their life-time savings in the share market. 
They were acting on the cue of the 
Government. Sir, perhaps the Government 
was encouraging such investments; and 
now suddenly they find that they have been 
robbed of their life-time savings. I would 
really urge the Govemment strongly to take 
immediate action in this matter and assuage 
the feelings not only of the Members of this 
House, but of all the countrymen. Thank you. 

MR. SPEAKER: Shri George 
Femandes, you can speak after Shri Saifuddin 
Choudhury speaks. 

SHh'l SAIFUDDIN CHOUDHURY 
(Kalwa): , •. Speaker, Sir, I have to make 
only one point. The Reserve Bank of India is 
the overall incharge of the discipline in the 
banking system in the country, It is not that 
you have asked somebody from the State 
Bank of India to go on leave orthat you have 
asked somebody not to do the work for the 
time being. The question is that we have to 
take action against the. Gov~mor of the 
Reserve Bank 01 India. That is very important. 
Against the persons whose have come and 
against whom there is prima facie eVidence 
available, there have to be criminal cases; 
and againstthe otherpeople who are involved 
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in the higher ranks intheGovernment, inquiry 
can be done. So, two things are necessC'ry. 
Criminal cases should be lodged against 
those persons whose names have come so 
far. This is number one. The second point is 
that inquiry should be held to reveal who are 
the other big people who are involved in this. 
These are the two things. Iwant a categorical 
reply from the Finance Minister as to whether 
they are now taking action against the 
Governor of the Reserve Bank of India. That 
is very important. 

[ Translation] 

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Speaker, Sir, please allow 
me to speak first. (Interruptions) 

[English] 

MR. SPEAKER: Nobody is allowing Shri 
George Fernandes to speak today. 

[ Translation] 

SHRI HARI KISHORE SINGH: Mr. 
Speaker, Sir, J would like to make two 
submissions. This matter relates noHothe ill 
intentions of the han. Minister of Finance, 
rather it relates to his wrong leadership; this 
Government has been led in a wrong 
direction. Therefore, I would like the present 
Government to resign and the hon. Minister 
of Finance to give a reply in this 
regard .... (lnterruptions) 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, the Government is directly to blame for 
it; all this happened during the reign of the 
present Government only. (Interruptions) 

SHRI HARI KISHORE SINGH: It was 
not the intention of the Government to 
nationalise the Banks in 1 9S9thatthe persons 
like Harshad Mehta may come and take over 
the entire banking system in their hands and 
make a mockeryoftheentire Banking system. 

Today, the Govemment should give a 
clarification as to why this happened and 

who is to blame for it? We have no objection 
if this matter is investigated by the CBI. But 
what those helpless officers would 
investigate? They are capable and honest; 
however no sooner they lay Ineir hands on 
the facts, they are transfered either on 

promotion or otherwise; as It happened in 
Bofors issue. Therefore, it is necessary to 
get the matter investigated by a Joint 
Parliamentary Committee. Besides, I would 
also like to submit thaI capable judges are 
not very rare in the country, the matter 
should be got investigated by a Judge of 
Supreme Court. Earliertoo, Mundhra scandal 
involving a bungling of about rupees one and 
a half crores had taken place due to which 
the then Minister of Finance had to 
resign ... (lnterruptions) Today, the bank 
receipts of National Housing Banks are not 
being encashed. In view of these 
circumstances how can the people be 
assured that banking system is functioning 
well and that the economic position of the 
country is round. H the economic policy 
adopted by the Government under the 
leadership of Shri P.V. Narasimha Rao is 
continued in the country, it is bound to result 
in emergence of persons like Harshad Mehta. 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, before Shri George Femandes 
starts his speech I would like to make a 
submission. Shri Advani and Shri Atal Biharl 
Vajpayee have also arrived. Congress party 
has been supporting the idea to get the 
matter Investigated by the CBI. Now, I would 
like to raise a matter which you would also 
support. The people who believe in 
democratic set up, have been demanding tor 
several years that... .. (lntenuptions) As per 
your submission there is a Pubtic Accounts 
Committee of Parliament. Mr, Speaker, Sir, 
I would like to submit to you and the MelTbftrs 
of the House that so far, It may be a 
nationalised bank wor1<lng In public sector 
and the Public Undertakings CommIttee is 
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.nere to scrutinise the entire public sector 
enterprises, I do not think that the bank 
would function properly after such a big 
scandal. Priorto this scandalthere had been 
a scandal in Vijaya Bank too. Such scandals 
affect the working of the entire banking 
system. Therefore, my submission to you 
and the Members of the House is that the 
Parliamentary Public Undertakings 
Committee should be asked to scrutinize the 
working of the banking industry particularly 
the nastionalised banking industry. This is 
my only demand. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker, Sir, I am glad 
that the hon. Minister of Finance has come 
here perhaps keeping in view that the issue 
may be raised in the House. I am also glad 
that the han. Minister of Parliamentary Affairs 
has not made a complaint in this regard 
today. Perhaps it is the fifth time that I have 
stood up to speak on this issue within the last 
fifteen days. Perhaps, after some days, you 
'lay start the practice of interrupting me as 
JOu have been doing in case of Bofors issue 
for the last several days. 

Mr. Speaker. Sir. the very first day, 
when the hon. Minister of Finance was 
present here, the matter that was discussed 
related not only to that 'big bull' but also to the 
bureaucracy; and the Government agreed 
to issue orders to the persons involved in the 
share scam and also to the Government 
officers and 'bank employees involved in this 
scandal to provide the details of the money 
they invested in shares and the money they 
eamed during the last six months. Han. 
Minister of Finance as well as Mr. Speaker 
must be remembering that when I suggested 
the Govemment to direct all the members of 
the Council of Ministers also to furnish the 
Similar details. there was an uproar in the 
House and most of the Members of the ruling 
party disliked my suggestion. 

Shri Vishwanath Pratap Singh referred 

to the raidoonduded recently In regard to the 
income tax and Shri Indrajitji wanted to know 
as to who was the person referred to again 
and again. 

So far as I remember, the raid was 
conducted on 28th while the Budget was 
presented on 29th. and it was nona other 
than this big bull who turned out be the most 
important person to support the Govemment 
while commenting on the Budget; he wastha 
person who was given maximum time to 
speak ...... (lnterruptions) Yes he was the 
very first person to speak on the television. 

Hence relations are not insignificant and 
not confined to radio, television and 
newspapers only. I would like to know from 
the han. Minister whether it is not true that 
the documents seized in the raids conducted 
by the income tax department include the 
files pertaining to portfolios of some very 
important Ministers of the 
Cabinet... ... (lnterruptions) I will tell the names 
afterwards and not just now. In this regard 
slow and steady process and not at one 
stroke procedure will do. 

We are raising the maNer have today so 
that ...... (Interruptions) 

[English) 

SHRI ANBARASU ERA (Madras 
Central): Sir. this should ftot be allowed to go 
on record. What is this, Sir? (Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): As a Minister, I would like to 
know the names. Why don't you tell the 
names? You tell the names, otherwise. it will 
affect us. (Interruptions) This is very bad. 
( Interruptions) 

Will you yield for a minute? You know 
the art of character assassination; you know 
the art of how to malign people; you go on 
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doing it. (Inten:uptions) Let me finish it I, on 
behalf oft he Council of Ministers, will request 
you either to give the names or withdraw it. 
If you find out any names, we will go to the 
Prime Minister and tell him that they should 
resign; they have got no righl'to stay on. 
( Inteffuptions) 

[ Translation] 

SHRI GERORGE FERNANDES: We 
have not taken anyone's name. We have just 
asked for information. I fail to understand, 
why they are standing and shouting. 

[English] 

SHRI SONTOSH MOHAN DEV: If my 
name isthere, I shall resign. (Interruptions) 

[ Translation] 

SHRI G50RGE FERNANDES: Mr. 
Speaker, Sir, there is a lot of business before 
the House. (Interruptions) By saying this you 
make us sit down. (Interruptions) 

[English] 

SHRI SONTOSH MOHAN DEV: If the 
names of my colleagues, who are sitting 
here, are there, they shall also resign; we 
shall all resign. But don't give names like that. 
t Interruptions) 

THE MINISTER OF STATE OF THE 
MIN/STRY OF SURFACE TRANSPORT 

(SHRI JAGDISH TYTLER): What kind of 

people are you? (/ntlNfuptions) 

[ Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir: I have asked the Finance 
Minister a very Simple question. The Ffnance 
Minister should reply to it. Is it a fact that you 
had conducted a raid on that person and 
seized some files and had also collected 

some other information. Had you also 
recovered files pertaining of two such 
portfolios? We are keeping ourselves 
confined to this much only. But the matter 
does not end over there. 

[English] 

MR. SPEAKER: Let us avoid 
insinuation ....... . 

[ Translation] 

SHRI GEORGE FERNANDES: I have 
asked only one question. 

[English] 

MR. SPEAKER: Not allegation, 
insinuation. 

[ Translation] 

SHRI GEORGE FERNANDES: tv 
Speaker, Sir, Government has not admitt 
anything in this House. Everything has beel 
brought to the surtace by making lot 
enquiries. These people have not accept( 
anything straight forwardly. That is why we 
shall not discuss that now. But if you really 
want to solve the matter, I would say that the 
method which you have adopted is not going 
to help anyway. As is being demanded by the 
newspapers, an enquiry should by ordered; 
an enquiry into the working of State Bank of 
India and big people. There are two aspects 

of this problem - firstly, we will lose our 
credibility in the world. We people think that 
Governments of other countries and large 
industries as well as other people, do not 
have any knowledge about us. Even on that 
day, I had read out one thing in the house 
that how such a thing was being discussed 

the world andloreign people are being warn 
against making any investment in the Indi .. 
share market, because they think it an ove 
heated matter. So this is sure to burst outth, 
is why you people should not go and inves. 
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there. This has been going on since I~:,g. 
That is why, what shall be the impact upon 
foreigners by your calling these thieves as 
thieves? We should not worry about that. 
Secondly I shall make the Finance Minister 
recall that how he had interrupted rne not 
once but twice and maybe thrice, Ywhan I vias 
commenting upon the working of banks at 
the time of last budget. I had drawn his 
attention towards the people occupying highcr 
posts. I had raised this issue here. He had 
said that, " I must not comment upon th3 
working of such institutions like this", But I am 
again telling you that you should take a ~tep 
because the matter is very tedious and was 
going out of control. Just now Dherwani's 
resignation has come in, before I come to 
this. I shall name one such person. who has 
himself resigned from this company - Shri 
N.D. Prabhu. He has made a tremendous 
contribution in the setting up of and growth of 
Canara Bank. Your Government, I mean to 
say the Finance Ministry which is the 
oermanent Government and of which the 
-=inance Minister is only a part had said that 
,Ie should not be on the Board of Directors of 

_Mazda company. Bu! he did not agree. He 
'defied you order and joined the Board of 
Directors of that company. He stared drawing 
a monthly salary of Rs. 7 lakh. He got a 
mercedes car from the big bull, for the 
purpose of coming from and going to the 
oflice every day. When the matter got 
exposed, he submitted his resignation and 
set at home. 

Now you should see these relationshi?s, 
I am, taking the name oj that person not 
Oecause I have any complaint against \ha\ 
man. It is good that he has gone. I said that 
he was a good banker, we praised him but he 
did What he should not have done .. Mr. 
Speaker, Sir, I would like to tell the Finance 
Minister through you that those, whom he 
':onsiders guiHy and against whom he wants 
to conduct an enquiry have so many relations 
with each other that he will not be able to 
bring out any truth before the nation after the 

cnqu:ry. Ho I"!"' 'st acccptthis. 

Mr. Speaker, Sir, the similar is the c?se 
of Pherwani. It was wrong to appoint this 
man as chairman of National Housing Bank. 
Mr. Speaker, Sir, we people forget things 
very quickly. He was the rnan who as the 
managing director of U.T.1. had virtual!y 
given the entire finance company of Bank of 
Baroda in the hands of Larsen and Toubo 
and Reliance. This was done by this very 
person and you appointed this man who is a 
manipulator, as the Chairman olthe National 
I lousing Bank? What did you expected from 
him? Today I would like know from the 
Hon't1Ie Finance Minister as to How much 
mon8Y of the National Housing Bank was 
utilised. How will you take it back and from 
whonl will you take it back? Foreign Bank 
have also had a hand in this. We have thrown 
the doors open forthe Foreign Banks. They 
are playing with their securities. They are not 
submitting themselves to the R.B.I. inquiry. 
They have a direct links with those big bulls 
and with the help of these big bulls they 
manipulate the stock exchange of India and 
create a sort of mistrust for us in the world 
which isneitherwanted by you norqy us. Are 
the people of the Ministry of Finance not 
responsi')le for the artificial boom in the 
share market? When I am tall<ing about the 
people of the Ministry, thGn I hold the 
Government guilty for that. In the first week 
of February the Chairman of your Security 
Board'SEBI' had suggested the Government 
of India that some steps should be taKen to 

S\O'\) \\\\<;. a~\\\C\a\ t,t;:)t;:)m \~ \~~ ~\t;:),,'f... ~\~ 

mat\l.e\, b\l\ \he'1 wete no\ \ai\.ol"\ set\ous\'1 

anc \\"\a\ bu\\ \n al"\o \\"\e il"\\efV\ew \0 the 
Business and Political Observer said; 

[Englis/,] 

The question asked was, "Is tho market 
up beat because it is expecting a good 
budget", 

and the reply given is, "One thing is very 
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clear to all the leading players .... 
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(English] 

by certain Banks 36 

SHRI PAWAN KUMAR SHRI A. CHARLES (Trivandrum): I 
BANSAL(Chandigarh): Where is he quoting would like to - ask one clarification from him 
from? in half a minute. He has very seriously 

mentioned about the allegation against 
SHRI GEORGE FERNANDES: I am Ministers ....... (/nterruptions) 

quoting from the Business and Political 
Observer. MR. SPEAKER: Why are you 

"One thing is very clear to aU the 
leading players, that the market 
today is moving not on the basis of 
fundamentals, but on the basis of 
technicals, a kind of craze is 
spreading and it is not the strength 
of the stock that determines its 
price, but rather the chase for it 
which determines its price.· 

[ Translation] 

Your Government remained silent 
spectator because the people who were 
responsible for checking this game have 
themselves started playing the game. 
(Interruptions) . 

~'na\ \s "INn" "-At. SQea\<.et • S\t • \'n\ ... ' ...... Ile 
. c\ 9n\ruS\in9 responsibility ..... 

SHRIMATI KRISHNASAHI (Begllsarai): 
Mr. Speaker, Sir, I am on a point of order. I 
would like to know as to whetherthe extracts 
from various newspapers can be quoted in 
the House? He has started quoting all the 
newspapers one by one. Is this a convention 
in the House? Can this be done in the 
House? I want your ruling on this. ean the 
newspaper reports be quoted here iii the 
House? 

MR. SPEAKER: I have heard you, now 
you may please sit down. 

( Interruptions) 

MR. SPEAKER: You are quite right. 

( Interruptions) 

emphasising it? 

SHRI A. CHARLES: I am supporting 
him. There is a procedure which has been 
laid down (Interruptions) 

. MR. SPEAKER: You need not 
emphasise it. 

SHRIA. CHARLES: If the hon. Member 
is honest and conscientious, let him come 
out with names according to the procedure. 
We are here to support him ..... (Interruptions) 

MR. SPEAKER: You do not 
unnecessarily get up and say the thing' 
which are nOJ necessary. 

What the lady hon. Member has said is 
\et;}a\\'i com~c\. "'nQ t'nose quotations need 
not be given by you . 

[ Translation] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, extracts should not be quoted. 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I am going to conclude, but I 
have to make certain concrete demands 
from the hon. Minister of Finance 
.... ( Interruptions) ..... . 

The first is that the investigation, the 
Government is talking of 
making ..... ( Interruptions) 

MR. SPEAKER: Now, please conclude 
it. 

( Interruptions) 
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SHRI GEORGE FERNANDES: I stated 
that the Government should give up the so 
called internal investigation, it should be 
handed overto the police.stations. Secondly, 
the Government is seeking the resignation of 
so many persons, but merely tendering 
resignation by them will not serve the purpose. 
If they are asked to tender their 
resignation .. (/nterruptions) ..... .... Then 
please ask police also to hold investigations 
because when their resignation is being 
asked by the Government then. I think it is 
clear that the Government accepts this 
much that they have done something wrong 
andtherefore, the police investigations should 
also be started. Thirdly, the Government 
should not bother as to how big are the 
persons or the number of persons involved 
in it. Even if a dozen of Bank Chairmen, 
Managing Directors are required to be 
removed from their posts and called at the 
police station the Government should not 
hesitate to do sO ....... (lnterruptions) ..... ... . 
The leading Banks like the Bank of Karad the 
hon. Minister 01 Finance knows it very well 
that a middle class Bull at Bombay Stock 
Market has captured that Bank. Once upon 
a tim') that was a Bank of the farmers of 
Maharashtra, which has now been captured 
by Mr. Bhupen Dalal of the Bombay Stock 
Exchange. Don't you know thaI who and how 
many people are involved in the security 
scam through this Bank within the last one 
month. Is it possible that such a small Bank 
like Bank of Karad can deal in securities 
worth Rs. One hundred crore 
and ....... ( Interruptions) 

[English] 

MR. SPEAKER: Shri Fernandes, there 
are olher Members who want 10 raise other 
issues. Please be brief. You have taken 
more time now. 

[ Translation) 

SHRI GEORGE FERNANDES: I am 

concluding, therefore, the Government 
should not be worried about the persons who 
will be found guilty. Fourthly, cases should 
be registered immediately againstthose who 
have tendered their resignation and they 
should not be regarded as innocent persons 
and they should not be allowed to move 
freely in the country. H somebody pick
pockets Rs. 25, he is handcuffed and paraded 
publicly by the police but if someone roJ:!'.; Rs. 
100 crore or Rs. 500 crore or Rs. 1000 c.fore, 
he moves freely. They have come to Delhi 
from Bombay to use their connections in the 
Government and are staying in five star 
hotels. They should be treated very much 
like other criminals. Steps should be taken to 
deal with them strictly and the interest of the 
investors should be safeguarded. The 
conspiracy to befool the people by boosting 
the share-market with the help of financial 
institutions should be aborted. With these 
words, I conclude. 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, I came here 

late, therefore, I shall not take much time. 
But the nature of the case is such that it hap 
become an matter of conern for not only the 

entire House but also the whole country. If 
the hon. Minister of Finance is to answer, I 
would like to say that he should clarify the 
role of foreign Banks in the whole scam 
which has been mentioned by my collegue 
Shri Fernandes. I shall not refer to the name 
of persons involved in it. But I would certainly 
like to relerto those banks. I shall not discuss 
about small banks, but there are three big 
banks - City Bank, Grindlays Bank and 
Chartered Bank. Thoy have earned huge 
amount of profit in a very short period. 
Generally, this amount should be Rs. 10 
crore or Rs. 15 crore a year. But, according 
to my information, if I am wrong I am ready 
to correct my figures, these banks have 
earned a profit of Rs. 300 crore. How did they 
earn it? Can any Bank earn such a huge 
amount as profit in accordance with the rules 
or banking system? Can it amass such a 
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heavy amount? Does not the eaming of such getting the matter investigated. I do not 
a heavy amount confirms that these foreign intend to cast any aspersions on the 
banks have also indulged in speculation and Investigators, but there Is a doubt whether 
trading in securities? Is it in accordance with the investigation will be satisfactory and 
rules and regulations? Do we permit them to again I do not know the time that it will take 
do so? The hon. Minister may please tell us to complete it. What is the condition of the 
the maximum amount of remittances share marl<et today? There is sensation in 
permitted to be sent abroad by these banks. the marl<et. The scam will amount to Rs. 
The foreign Banks can not be allowed to 3000 or 4000 crore. Such figures are 
invest money here for speculation or to appearing in newspapers. We can guess as 
invest in securities and earn money and towhatwillbetheconditionofsmallinvestor. 

deposit that amount in foreign countries as 
foreign exchange. The role of foreign banks 
in the entire episode must be made clear. 

Mr. Speaker, Sir, liberalisation does not 
mean this thing. I would like to raise this issue 
again and would urge that this should not be 
allowed. Liberalisation cannot mean that 
scams should be allowed in banking industries 
and this also can never imply that if there is 
suspicion about the actions of top officials of 
the Ministry of Finance orthose ofthe Reserve 
Bank of India, the Government should nto 
take any action against them. They should 
act honestly. These days, every system is 
being simplified. But it does not mean that it 
should be misutilised. That day too, it was 
mentioned that in America a man found 
guilty for scam was fined Rs. 1 500 core apart 
from being imprisoned. You must have heard 
the name of Vosaki. Milken who cheated the 
Banking industry has made headlines, but 
U.S.A. is showing no lamiency forward him. 

Mr. Finance Minister Sir, your poliCies 
and your image should not be tarnished 
because you are a gentle and good person. 
But you have been caught in such a trap and 
it should not happen like the proverb "Hum to 
Dubenge San am, T ujhko Bhea Le Dubenge". 

The Reserve Bank 01 India has defaulted 
for the first time. Defaulting of the Housing 
Bank and failing to deposit Rs. 30 erore are 
not ordinary incidents. The Government is 

The number of shareholders in the 
country is estimated to be about 2.5 crore. 
They will have to be protected. The 
Government has to prove its credenties by 
implementing its policies. If necessary, 
criminal cases shouldbe registered. It should 
be handed over to the C.B.1. If the 
Govemment does not have suitable persons 
for the investigation, then we, are ready to 
provide such honest persons. (Interruptions) 

SHRI VISHWANA TH PRA TAP SINGH: 
Be careful while doing so, otherwise you may 
lose your portfoliO, I am telling you through 
my own experience ..... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: If you 
cease to be a Minister. Join us, we will be 
benefited. This matter is going out of hand. 
The hon. Minister of Finance has taken 
certain action. Our opinion is that is not 
sufficient. I am ncit in a position to assess the 
magnitude of since I have no experience of 
the stock ·marl<et. Can the hon. Minister 01 
Finance consider closing of tpe stock marl<et 
for one day? Today no transaction should 
have been made. The persons whom you 
are accusing and want to prosecute may 
pump huge sums into the marl<et to make it 
instead of and you will have to bear their 
consequences. Small investors will be ruined. 

They need to be protected. Please, consider 
these suggestions. The sentiments of the 
House have become clear to you. 
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[English] 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker, Sir, I 
have listened with great interest and respect 
what has been stated by Members on all 
sides ofthis House. Let me say at the outset 
that I share the concern of this House that the 
banking system is in need for a major reform. 
In fact, soon after I became Finance Minister 
it is th is which forced me to set up a committee 
to look into the functioning of the banking 
system. I was also aware of the fact that 
there is need to tighten up systems and 
procedures. Therefore I asked the Reserve 
Bank of India's Govemor immediately to 
appoint a committee to look into specifically 
the scope for frauds, preventive action that 
needs to be taken. When stock market 
prices started rising, at that time I mentioned 
to this august House on 30th April that the 
Ministry of Finance was not inattentive or 
inactive. A reference has been made to the 
Income-tax investigations. These 
investigations are in progress. I would not 
like to say or conclude from those 
investigations and I was sorry that ShriGeorge 
Fernandes brought upthis matter in a manner 
which was not worthy of the traditions of this 
House. The facts that I know, that have bee:"! 
brought to my notice do not support the type 
of allegation that he has been levelling on the 
floor of this House. I can assure him and I 
can assure all Members of this House that 
whether it is the income-tax enquiry or the 
enquiry into the conduct of the banking 
officials, we will pursue it with firmness, 
fairness and impartiality. You have my 
assurance in this regard. I am not in the 
business of covering up anything in this 
matter. 

Banking rests on trust and if this trust is 
shaken, I think it is not good for the future of 
our country and, therefore, I will make every 
effort to satisfy the ordinary citizens of this 
country that if there is anything wrong with 
our banking system, that our Government 

has made a serious effort and honest effort 
to redress, I think, these lapses which are 
responsible for these recent developments. 

I had mentioned to this House on the 
30th of April that on the basis of prima facie 
evidence that I had got then through the 
Reserve Bankthatthere has been asystem's 
failure, that there has also been possibly a 
collusion between bank officials and certain 
people outside the banking system, I had 
asked the Reserve Bank to appoint a 
Committee under the Deputy Governor of 
the Reserve Bank. That Committee is 
working. Now, we have also decided to 
associate retired senior officials of the CBI 
with that Inquiry and officials of the Inocme
Tax Department are also being associated 
with that inquiry and I would respectfully 
submit to this House that this is not an 
occasion to cost aspersion on the Reserve 
Bank. The Reserve Bank is the highest 
monetary authority of our country and I 
would like to say that I for one have full 
confidence in the Governor of the Reserve 
Bank. He has been helping me in discharging 
my functions at a very difficult time in our 
country's history and We do not serve the 
interests of this country be levelling wild 
charges against the Governor of the Reserve 
Bank. Therefore, I feel deeply sorry that 
baseless charges or insinuations are made. 
(Interruptions). Therefore. the Reserve Bank 
inquiry is in progress. Iwill satisfy this House 
that this is a fair inquiry and when the inquiry 
report comes before this House, you can 
then come, but don't treat us ..... 

SHRI SOMNATH CHATTERJEE 
(Bolpur): But why are you giving a certificate 
to them now? Why are you exonerating the 
officers now?·(lnteffuptions). Then wait for' 
the inquiry. (/nte::ruptions). 

SHRI MANMOHAN SINGH: The second 
thing I want to say is that we have had some 
preliminary investigations. The Reserve 
Bank Governor had reponed to me that in 
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the State Bank, in the National Housing they remain In a position where they can 
Bank, in the United Commercial Bank, there harJl)8r the inquiry by tarJl)8ring with the 
is a prima facie evidence that there is need evidence and clues, it is not the normal 
for stem action. So, the Chairman of the practice. So, If you want the Inquiry to be 
National Housing Bank has been asked to really productive, to lead to something, at 
resign. Also the Chairman of the United least those people - I do not know how 
Commercial Bank ..... (Interruptions) many, there may be one or two or five or six, 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): I request the Finance Minister 
that this policy of 'loot and leave' - you loot 
and then resign and leave - should be 
stopped. 

( Interruptions) 

SHRI MAN MOHAN SINGH: The second 
thing is, the Chairman of the United 
Commercial Bank has been asked to proceed 
on leave. Similarly, the Deputy Managing 
Director of the State Bank of India in charge 
of investment operations has been asked to 
proceed on leave. Certain other officials 
directly in charge of these operations have 
been a5kedto submit .... Furthermore, I have 
referred all the three Banks' affairs to the CBI 
for inquiry. So, the CBI is going to look into 
the case of all the three Banks. 

There was a demand from Shri George 
Femandes and several other Members that 
CBI should be asked to look into these 
matters. I have done that. The House can be 
rest assured that whatever is necessary to 
get the truth of this matter, we will pursue. 

SHRIINDRAJITGUPTA(Midnapore): I 
am glad you are assuring the House more 
than once that this proposed inquiry will be 
fair. But as far as the collusion aspect of it 
goes, about which the han. Minister has 
admitted that there is prima facieevidence of 
some collusion, if the charge of collusion has 
to be established or II it is to be dismissed, 
some clues are required. 'Collusion' means 
that some clues are to be fOund out. Then 
those persons against whom there Is prima 
faci6evidence during the period of inquiry If, 

against whom there is prima facie evidence 
of collusion, they should be arrested while 
the inquiry goes on. They should not be 
allowed to be in a position where they can 
tamper with the evidence. Otherwise, what 
kind of an inquiry will that be? 

SHRI MAN MOHAN SINGH: Sir I have 
mentioned to this han. House that certain 
people have proceeded on leave and certain 
people have been suspended. The matter is 
now before the CBI. Let the CBI pursue this 
case. Whateverfollow up action is necessary, 
it will be taken. 

SHRI SOMNATH CHATIERJEE: Has 
the CBI taken charge of the documents 
already? 

SHRI MANMOHAN SINGH: Sir, I think 
I cannot prosecute on the basis of what is 
stated in this House. I have been assured 
that all the documents are safe. 
(Interruptions) 

SHRI JASWANT SINGH: I appreciate 
the point that the Finance Minister is making. 
My submission which was made even earlier 
is sharing the concem that he has voiced. 
Here, for example, Is a situation in which the 
Managing Director of the National Housing 
Bank Is now confirrnediy involved in a scam 
of As. 560 crores. The SBI Is confirmedly 
involved in a scam of Rs. 630 odd crores and 
all that the hon. FinanCe Minister. is now 
saying Is that we have asked the concerned 
officials to go on leave. My appeal to the 
Finance Minister is that by suggesting that 
going on leave by Itself Is a sufficient credible 
action Is not convincing. 



45 Re. Misuse of Public VAISAKHA 21, 1914 (SAKA) funds bV certa('1 Banks 46 

SHRI MANMOHAN SINUH: I have not 
said that it is a sufficient action. The inquiry 
is on and the CBI will pursue its own course. 
I have not said that it is the sufficient thing. 
( Interruptions) 

SHRIGUMANMAllODHA(Pali):Why 
can you not use the National Security Act for 
such persons? 

SHRI RUPCHAND PAl(Hooghly): How 
can the Government exonerate itself? 
(Interruptions) 

SHRI CHANDRA JEET YADAV: Is it 
over? 

MR. SPEAKER: I think, it is over. 

SHRI CHANDRA JEET YADAV: He 
should tell us as to how much money has 
been recovered. 

SHRI MAN MOHAN SINGH: I had 
already said in this House on the 30th April 
that the SBI has got back all the money that 
was given. As regards the source of money, 
and as to where from it had come, all these 
matters are under investigation. As far as 
the National Housing Bank is concerned, I 
think, there have been problems there. The 
National Housing Bank, I think, has been 
probably involved in this and that is why we 
have asked the Chairman of the National 
Housing Bank to go on leave, but from the 
evidence, you cannot conclude that this 
money has been lost. There have been 
irregularities, there have been violations of 
established norms and procedures and there 
have been violations of establushed Reserve 
Bank guidelines. I do not think that today we 
ought to conclude that the money has been 
lost. I have mentioned in this House before 
that the foremost concem of the banking 
system when such things happen, is to 
recover the money. I think that work is in 
progress. Therefore, I cannot say today that 
so much money has been lost. I feel hopeful 

that most of the money will be recovltreO. 
( Interruptions) 

MR. SPEAKER: Shri Rabi Rayji will 
speak now on a different issue. 

SHRI ANBARASU ERA (Madras 
Central): Sir, I want only one minute. I have 
an important suggestion. 

MR. SPEAKER: There are other issues 
to be raised. This is very irregular. H I give 
you a chance, then I shall have to give others 
also. 

SHRI ANBARASU ERA: Sir, forthe past 
one hour I am asking for a chance to speak. 

MR. SPEAKER: You should not shout 
so much; you should understand. 

( Interruption) 

[ Translation} 

SHRI RABI RAY(Kendrapada): Mr. 
Speaker, Sir, I am very thankful to you for 
allowing me to speak on a very important 
humanitarian issue. Sir, just two-three days 
back a heart rending and grievous incident 
took place in a prominent city of Orissa. The 
newspaper reports say that 250 poor people 
have died by consuming spurious liquor. Sir, 
I would request the hon. Merrbers of the 
House that they must think over this heart
rending incident rising above party lines. It is 
reported that the methyl alcohol has claimed 
a toll of 150 lives and the saddest aspect of 
this incident is that all the deceased are poor 
and belong to minorities and backward 
classes. They eamed their bread by doing 
labour. I make this submission with much 
anguish. In regard to prohibition no our 
constitution provides as follows: 

[English} 

·47 The State shall regard the raising of 
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the level of nutrition and the standard of living 
of its people and il1l>rovement of public 
health as among its primary duties and, in 
particular, the State shall endeavor to bring 
about prohibition of the consul1l>tion except 
for medicinal purposes of intoxicating drinks 
and of drugs which are injurious to health.· 

[ Translation] 

Mr. Speaker, Sir, I would like to present 
the statistics. In 1988, 788 people died by 
consuming spurious liquor while 827 died in 
1989.873 people died in 1990 and 1164 died 
in 1991 for the same reason. 

We had already had a discussion in the 
House on this, 200 people died in Delhi lost 
year while 100 died in Bombay in January. I 
therefore, want to raise this issue that the 
Constitution provides that except for 
medicinal purposes, consumption of liquor 
shouldbe prohilited. As much the Prohibition 
Act should be enforced. The State 
Governments say that because the Central 
Govemment is not allocating sufficient funds 
to them they are bound to levy Excise duty 
and which ultimately prevents them from 
enforcing the Prohibition Act. I have given 
you the figures of death of thousands of 
people that occurred since 1988, all by 
consuming spurious liquor I raised this issue 
wnh your kind permission mainly to arouse 
the conscience of people of the country to 
make a self introspection as to how for it is 
justified to violate the provisions of the 
Constitution. The official report regarding 
the death of 100 people in Borrbay is yet to 
come. I want to say that we should all think 
about the Cuttack-tragedy rising above party 
lines. I am speaking on behalf 01 the 3 crore 
people of Orissa who are agitated over the 
death of poor people since 1988. 

Mr. Speaker, Sir, I would like to request 
youfililallythat it is only for want of money and 
funds not being provided by the Central 
Governemnt to the State Governments that 

the latter deliberately go against the 
Prohibition Act. I would like to request the 
hon. Prime Minister, through you, that keeping 
in view the increasing nulTilerof liquorcieaths 
since 1988, he should soon convene a 
meeting of all Chief Ministers to discuss the 
issue and to consider ways and means for 
providing funds to the State-Governments 
and to find out a solution to their resources 
crunch. Merely convening a meeting of 
Excise Ministers of States would serve no 
purpose. We should think about this. Iwould 
like to warn you that if something is not done, 
such deaths will continu·e to take place in 
every State. It is not only the case of Orissa. 
I WOUld, tflerefore, like to request all the hon, 
Members of Parliament present here that 
they should adopt a humanitarian approach 
irrespective of their party affiliations. All of us 
should think over this problem from 
humanitarian point of view. I wont to convey 
through you this very thing to all the hon. 
Members of ParJiament present here. 

[English] 

MR. SPEAI<ER: Shri Sriballav Panigrahi 
will speak now. Let the members from 
Orissa speak please. 

. 
SHRI RAM NAIK (Bombay North): Let 

the Chief Minister also visist the area. 

SHRI SRIBALLAV PANIGRAHI 
(Debgarh): Mr. Speaker, Sir,l am thankfulto 
you for allowing this matter to be discussed 
now. In fact, when this tragedy started causing 
havoc in Orissa, on Tuesday last that is 
immediately after Friday as I had also given 
notice but I am sorry I could not get an 
opportunity that day to raise this matter. 

There is an unending flow of dead bodies 
to the crematorium In Cuttack and unending 
flow of persons, the victims, to the hoSpital. 

SHRIINDRAJIT GUPTA (Midnapore): 
That ~ans people are stiD drinking. 
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SHRI SRIBAllAV PANIGRAHI: last 
evening also they have been admitted. It is 
a matter of great anxiety and concem, that 
poor people in large numbers, in hundreds, 
are dying, are suffering. But all those who 
died and who are suffering have not yet 
come to the notice of Government. Some 
people are affected by it in the interior areas. 
I do not know what will be the final figure. The 
final figure of the toll, final figure of victims 
also, we cannot know. The victims are losing 
their eye-sight also, Those who are surviving, 
atter treatment, they are also losing eye
sight. After discharge from the hospital also, 
atter going home: there are cases of death. 
This s a very very serious situation in Orissa. 
There is unending flow of persons coming to 
the hospital and bodies to the crematorium. 

MR. SPEAKER: That need not be 
repeated. 

SHRI SRIBALLAV PANIGRAHI: How 
did it happen? 11 did not happen ovemight. It 
did happen (Interruptions). Shri Rabi Ray, 
the Senior respected leader, has appealed 
to the House to consider this more humane 
matter. 

MR. SPEAKER: Time is limited. Come 
to the pOint. There are other Members also 
to speak. 

SHRISRIBAlLAVPANIGRAHI:Twis(:e 
such a situation has happened in Orissa 
during this present regime. Last year such 
an incident happened in Bhadrah. It was not 
taken due notice of. Now the Oirector
General 01 Police, sensing all this, he got a 
scent 01 this, that such country-liquor is being 
contaminated by poisoning, that is, methyl 
alcohol and such a situation may happen. 
He had reported to Government, to Excise 
Department also, that there should be fuD 
investigation and that it needed strong action. 
It was not heeded to. Now this is the result. 

I said that some such incidents have 

taken place in our country earlier also, in 
Tamil Nadu, Kamataka and Kerala. Butthis 
present targedy has surpassed aD the past 
incidents, has surpassed them in its gravity. 
One gentleman, the liquor baron, by name 
Surendra Nath Oas, alias Balu, Is absconding. 
He has gone underground and thattoo under 
the protection of some ruling party leaders. 
I emphatically say that a big leader, he Is 
getting him the protection. He has scant 
regard for the State Administration for the 
law of the land. People are openly discussing 
that many influential leaders in the 
Govemment are on the pay-roll of these 
barons, of this Surendranath and his 
associates. They are on the regularpay-roU. 
He is going scot - free. 

Further, the Janata Oal, in its election 
manifesto, has itself committed to some sort . 
of aprohibition. They initially tried to squeeze 
the flow of liquorto some extent. But later on, 
under pressure of the liquor lobby, under 
political pressure - because of the money 
given, which I have referred to earlier - aD 
restrictions were lifted. There is no drinking 
water avaUabIe but there is enaugh country 
liquor available and sometimes spurious 
liquor. 

MR. SPEAKER: Please conclude, There 
are the other Members who want to speak. 

SHRI SRIBAlLAV PANIGRAHI: When 
there was Municipal Election earlier and 

. when the Panchayat elections are being held 
now the Janta Oal Party, the ruling party has 
taken . heavy sum, Therefore, under their 
protection, these people are moving freely 
and carrying on such activity. They are not 
being arrested. The attitude of the Orissa 
Chief Minister, the Orissa Government has 
to be condemned. When such deaJths are 
occurring, he could not find time to visit the 
hospital wheAt the poor people. rickshaw 
puller the Sc:ihedU1ed Caste people have 
been admitted. Many of them belong to the 
Scheduled Castes. I think Shri Ram Vilas 
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Pawan is very much interested in this. The 
Chief Minister was with the DG busey 
attending the bhoomi puja of the proposed 
Steel Plant. Although there is no project 
ready forthose. They were all busy there. I 
therefore, demand that there should be a 

judicial inquiry by a sitting High Court Judge, 
in the minimum. The State Govemment 

should own the responsibility. (Interruptions) 

It has to own responsibility for this tragedy. 
That Govemment has no moral authority to 

continue in power, in office in Orissa. 

Therefore, this sort of an attitude must be 
condemned by everyone including this House. 

About prohibition also, I agree with the 

contention, observatibn, suggestion made 

by our respected leader Shri Rabi Ray. It is 

time to address ourselves to this problem of 
country liquor and prohibition. On the one 

hand we are giving money for poverty 
alleviation programme and on the other hand 
such things are happening. 

MR. SPEAKER: Please conclude, This 

is too much. You are repeating all the time. 

let the other Member speak. 

SHRI SRIBAlLAV PANIGRAHI: There 

should be total prohibition. To start with, it 
should be there in the backward State like 

Orissa. 

DR. KRUPASINDHU BHOI 

(Sambalpur): Hen. Speaker, Sir, with deep 

sorrow and anguish, I would like to say 

something about this grave tragedy. I am not 

going to repeat the points made by Shri 

Sriballav Panigrahi and Shri Rabi Ray. You 
have given the first chance to hon. Member 

Shri Rabi Ray, our former Speaker. But he 

had diluted the whole thing by saying that the 
Central Government is not giving money to 
the States. 

much more severe than the· Chemobyl 
disaster? More than 275 people have died 
due to brain-death, Gardio-vasculor arrest 

system, Pulmonary Oedema etc. It Is not 
due to Methyl alcohol only. Actually Methyl 
alcohol is being produced under license and 

licences have been given by the political 
party to their political workers. Therefore, 

they add spirit, paints with Methyl alcohol 

because Methyl alcohol is costing very much. 
Mythyl alcohol is not mixed with Ethyl alcohol. 

But they add urea, paint, spirit and other 
things to the Methyl alcohol. It is not only Shri 
B~u or somebody who has been mentioned 

here who was involved. Not one vendor is 
involved. But so many vendors of their party 
who have been scattered like mushroom 

frowth thoughout the nook and comer of 

Cuttack district are involved. The hon. 

Member and our respected leader of the CPI 

Shri 'ndrajit Gupta told that still people are 
cOming in large numbers to the SCB Medical 
College Hospital. We have information that 

another 25 persons have already died. So, 
my first and foremost request to you is this. 

; Why has the State Govemment not raided 

any of the warehouses of those vendors in 

Cuttack, in different parts of the State. 
Secondly, why the State Govemment is not 

coming to the rescue of the relatives of the 
deceased? 

MR. SPEAKER: These are the 
responsibilities of 'the State Govemment. I 

allowed you to raise it because many people 

have died. Now there is no point in raising 

this hera. 

DR. KRUPASINDHU BHOI: Then what 

is the remedy, Sir? 

MR. SPEAKER: Remedy is with the 

State legislatures and ootwith the Parliament. 

DR. KRUPAS'NDHU BHOt: Then how 
This is a very controversial thing. HoW the House will be concemed? 

a person like Shri Rabi Ray, is diluting the 

gravest disaster in this decade which is ' MR. SPEAKER: It lies in the State 
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Legislatures which is also a constitutional 
body. 

DR. KRUPASINDHU BHIO: State 
Legislature is not in Session. They are in a 
had Shape. (InterruptIons) 

SHRI SRIBALLAV PANIGRAHI: Sir, I 
pray for your indulgence. 

MR. SPEAKER: What is this Shri 

Panigrahi? 

SHRI SRIBALLAV PANIGRAHI: Sir, 
people are dying because there is no proper 
treatme·nt. It is reported that there is no 
proper treatment. It is reported that there is 
no proper treatment. Also there is a risk 
because the cost is not within the reach of the 

patients. Therefore, people are dying. 

(Interruptions) • 

MR. SPEAKER: What he says will not 
go on record. 

DR. KRUPASINDHU BHOt: Hon. Rabi 
Ray has mentioned and he has quoted the 
Articles from the Constitution. I would also 
like to quote the Articles fromtheConstitution. 

MR. SPEAKER: Please understand that 
these are the last two days of the Session. 
There are other Members who want to raise 
their issues. I have allowed you to raise this 
issue very briefly. Therearemanyotherhon. 
Members who want to speak. 

DR. KRUPASINDHU BHOt: Sir, the 
State Government. knowing, well, they are 

engaged in supplying liquor in different parts 
of Orissa, to the Scheduled Castes, 
Scheduled Tribes people. They are 

committing the branch 01 trust of the 
Constitution. So, I demand the removal of 
the State Government immediately. 

-Not recorded 

SHRI SARAT CHANDRA 
PATTANAYAK (Bolangir): Sir, kindly give 
me a minute. 

MR. SPEAKER: I will allow you. But you 
have to be very brief. 

SHRI GUMAN MAL LODHA(Pali): Sir, 
Please allow me also. 

MR.SPEAKER: Shri Lodha, they are all 

from Orissa. So let them speak. 

SHRI SIVAJI PA TNAIK(Bhubaneswar): 
It is a matter of grave concern. The House
the entire House-should express its concern. 
I support what Shri Rabi Ray has said. Sir, 
the entire House should express concern. 
The situation is very serious and already 
more than250 people have died. And many 
others are still in the dealth bed, and whoever 
has come outfromthe hospital, they are also 
dying and they are suffering from blindness. 
There is some problem in the treatment. All 
those things are true. But the whole thing 
should be discussed above party levels. The 
Prime Ministershouldtalktothe Chief Minister 
as to how total prohibition tan be enforced 
and how the Central Government can come 
tothe aid ofthe State Government in enfOrcing 
the prohibition. I do not deny that the liquor 
lobbies are there. I do not deny that they are 
also influencing. But that is not there only 
today. That was operating since long and 
more particularly during the last ten years of 
the Congress regime. These are organized 
mertured and developed during your rule 
and when these liquor lobbies have joined 
hands with the ruling party men, with the 
police you know the incidents Now also 

almost the same is being repeated and in the 
process, they came to control.. ..... 
( Interruptions) 

SHRI E. AHAMED(MANJERI): It has, 
been prohibited .. 
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MR. SPEAKER: Shri Ahmed, It is not 
necessary for you to pioneer. There are 
other Members who want to raise other 
issues, Why are you interfering 
unnecessarily? 

SHRI SIVAJI PA TNAIK: Sir, the Central 
Govemment should enforce prohibition and 
It should talk to the Chief Minister because It 
is a national issue. It has not only happened 
in Orissa; the same thing also happened a 
few days back at Borrbay and at other 
places also. The House should ponder over 
how it can enforce the prohibition. 

MR. SPEAKER: You have done well. 

SHRI SARAT CHANDRA 
PATIANAYAK (Bolangir): Sir. I am sorry to 
say something regarding Orissa affair. More 
than 250 persons were dead. According to 
doctors, whisky is being administrered to 
neutralise the methyl alcohol in the bodies of 
the victims. Many victims died before their 
relatives could purchase It. The State 
Government is not clear today and it has not 
given a dear statement regarding the nurrber 
of dead. People are telling that some political 
persons are behind the vendors. 

Thirdly. the liquor had not been tested in 
the laboratory. That is why, I request the 
Governent of India throught you, Sir, that 
they should interfere in thie matter. The 
State Government with Shri Biju Patnaik as 
the Chief Minister is wholly responsible for 
this matter. So. he should resign and the 
State Government should resign immediately. 
Thank you. 

[ Translation] 

SHRI GUMAN MAL LODHA (Pali): I 
would like to maleea request that in regard to 
the issue raised by Shri Rabi Ray views of oui" 
party should also be heard. 

on 11.5.1992 

SHRI SHARAD YADAV (Madhepura): 
Mr. Speaker, Sir, I would like to raise the 
issue of the wavers who have come here in 
large numbers. 

[English] 

MR. SPEAKER: I will allow you. 

SHRI BUTA SINGH (Jalore): Sir, there 
is a wide concem on the loss of lives in Orissa 
as described by Shri Rabi Ray. The part 
played by the State Govement has been 
very rightly condemned by everybody. I 
think. it is the concern of this House. It is a 

. man-made calamity and we must see that 
the victims are helped. I am sorry to say that 
the Chief Minister and the State Government 
have not come upto the level. So, we must 
all, through you. Sir. request the Government 
of India. H the Govement is not capable of 
handling the situation. then let them quit and 
go, so that attention could be paid. 

I am here on another matter which I 
have brought to your notice on the First of 
April. Article 335 of the Constitution of India 
provides for reservation for SCslSTs in posts 
and services. Instructions and directives 
issued by the Govemment of India provide 
for reservation of 15 per cent for SCs and 7 
112 per cent for STs. 

Pending decision on the question of 
fixation of seniority between Direct Recruit 
and promote Section Offlceers before 
SUpreme Court. Department of Personnel 
promoted more than 460 Section Officers, 
including 18 SClST OffIcers working in various 
MinistrlesJDepartments to the posts of Under. 
Secretaries vide orders dated 4.1.291. 

To implement the reservation policy, 86 
more eligible SClST Officers had also been 
promoted vide orders dated 6.12.91 and 
18.12.91. But, suddenly, the Department of 
personnel vide orcferdated 30.1.92 reverted 
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these 86 SC/ST Vnder Secretaries although 
Supreme Court has given no such direction. 
Though an Interim Application has been filed 
by the Govemment in the Supreme Court 
praying for restoration of promotion of these 
86 SCISTOfficers, but instead of pursuing 
the above application for early healing, the 
Department of Personnel has issued a 
another order on 28.2.92 to the effect that 
protection from reversion is not available to 
SC/ST Officers. 

As a result, only the SC/ST Officers 
have been reverted and these posts have 
been filled up by general category officers. 
Now the position is that a large number of 
general category officers, junior to the 
reverted SC/ST Officers are continuing as 
Under Secretaries. 

The above action of the Department of 
Personnel is against the constitutional 
provision and the Government's policy on 
reservation. I therefore, request the 
Government of India through you, that 
immediate restoration of promotion of all 
reverted SC/ST Under Secretaries is required 
to fulfil the constitutional obligations. 

Sir, you had very kindly remarked from 
the Chair that you will look into the matter. I 
have submitted the entire records. The hon. 
Minister said that she has not reverted. I 
have supplied the original reversion orders. 
But, nothing has so far happened. 

I now request you to kindly ask the 
Government to produce the records before 
you and see that the orders are issued to all 
the 86 Officers who have been made to sit at 
home. They are no more working there. 
They have been reduced in their career. So, 
Sir, you may kindly come to the rescue of all 
those who have been regularly promoted 
under the rules of the Government. This is 
my submission. 

[ Translation] 

SHRIGUMAN MAL LODHA: We wanted 
that we should be allowed to present the 
view-point of our party on this incident that 

occurred on Orissa. We thought that Shri 
Buta Singhji would be raising this issue but in 
the meanwhile he raised a very important 
issue. We also support'· that issue ... 
(/nterruptions) .... but as far as we are aware, 
in Orissa such a big ... (Interruptions) 

MR. SPEAKER: I said,l am allowing you 
to speak. You are unnecessarily getting up 
again and again. Will you not listen unless I 
tell you very plain terms. 

SHRI GUMAN MAL LODHA: Mr. 
Speaker, Sir, it is a very serious thing that 
even after the dealth of several hundred 
people because of consumption of spurious 
liquor the Hon. Chief Minister did not go to 
see them and take any action even on 
humanitarian grounds and to check 
recurrence of this incident. The Directive 
Principles of State policy deals with 
prohibition. We want that we should enforce 
prohibition throughout the country. But so 
long as it is not enforced, it is the responsibility 
of both the Central and State Governments 
to save the poor, weak and the oppressed 
people from the death caused by such 
incidents. 11 the State Government remain 
merely a mute spectator and if the hon. Chief 
Minister and the Administration show any 
sign of laxity then, Mr. Speaker, Sir, it is the 
most heinous act. I would like this House to 
condemn it. I would also like to request that 
succour should be provided to them on 
humanit<..rian grounds and effective action 
should be taken to prevent the recurrence of 
such an incident in future. 

[English] 

SHRI LAL K. ADVANI (Gandhi 
Nagar):The problem is on this point. The 
hon. Minister, Shrimati Margaret Alva on the 
other day disputed these facts. 

MR. SPEAKER: I have received the 
reply. 
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SHRI LAL K. ADVANI: As far as I am 
aware,l think that the complaint being made 
by the officials is perfectly valied. Therefore, 
the facts should be brought up. What are the 
facts? And a statementfrom theGovemment 
is called for. 

/ 

MR. SPEAKER: There is a breach of 
privilege notice pending with me. I had sent 
a copy ofthe notice to the hon. Minister. THe 
hon. Minister has replied and again I have 
received information from Mr. Paswan as 
well as Mr. Buta Singh. So, I think, in view of 
the information which has come, I think, we 
all will sit together and we will give the 
opportunity to explain their point of view and 
we will come to a conclusion. 

You know, there are two issues which 
are brought before me. I think, we are all 
sorry forthe tragedy. All who can extend any 
help or assistance should come forth in 
whatever fashion it is possible to extend to 
help. This is all what we can say about it. 

As far as the matter raised by Shri Buta 
Singh and probably you also want to endorse 
the samething is concemed ... 

SHRI BASU DEB ACHARIA: Yes, Sir. 

SHRI RAM VILAS PASWAN: I have 
given a notice of privilege against Shrimati 
Margaret Alva. 

MR. SPEAKER: I am on the same point. 
H is not necessary for you to make a speech. 

SHRI SOMNATH CHATTERJEE 
(Blopur): I have also written. 

MR. SPEAKER: I think you have also 
written. Shri Buta Singh, Shri Paswan and 
others have also written. The recorc: is with 
me.lhadsenttherecordtotheMinisteralso. 
The Minister also has the right. H Is necessary 
for all of us to sit together and come to a 
decision. I will cal! you and we will discuss it. 

[ Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, I am saying something else. I 
would like to say that the people who have 
been holding the post of Under Secretary 
since January have been demoted to the 
rank of Section Officer. Junior Officers have 
been promoted to their posts. You can very 
well understand theirpredicement. They are 
not able to attend their Officers. This Is the 
question of the Govemment's political will. 
When you cannot provide justice to people. 
you also don' possess any rightto do injustice. 
Those 1 04 Officers, regarding whom the 
Parliament has been informed that they are 
holding regular post of Under Secretary, 
have been reverted to the rank of Section 
Officer. Today, they are not able to go totheir 
Offices. I have given a notice of privilege in 
this regard. We are glad that you took 
immediate action andthe Minister responded. 
I have got a copy with me. I had said that the 
hon. Minister has misled the House. 

[EngliSh] 

MR. SPEAKER: We will see to it. 

[ Translation] 

SHRI RAM VILAS PASWAN: I would 
like to know only this much from the 
Government as to why it is not allowing those 
people who have been reverted from the 
post of Under Secretary during the last five 
months, to continue as under-Secretaries? 
Please look Into the matter. this is a 
deJiberategame onthe part of the Department 
of Personnel and I charge the hon. Minister 
of being more arrogant than the Ministry. 
Usually the Ministers have. a sympathetic 
attitude In such matters. 

(Eng/ish) 

MR. SPEAKER: I will tell you. "it can be 
done, we will ask them to do it. But they have 
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said that under the Supreme Court Order .... 
( Interruptions) 

SHRI RAM VILAS PASWAN: The 
Supreme Court has nothing to do with the 
affairs of the Scheduled Castes and 
Scheduled Tribes. That is why I want to 
make a submission. 

[ Translation] 

MR. SPEAKER: We will look into it. 

SHRIRAMVILASPASWAN:ltisbeyond 
their purview. 

MR. SPEAKER: H you continue to speak 
even after making your point, then the 
problem is that there are others also who 
wish to speak on it. 

SHRI RAM VILAS PASWAN: It is the 
sentiment of the House. The leaders of 
political parties including Members of 
Parliament. whether they be of Scheduled 
Castes or not, know very well that 
( Interruptions) . 
[EngliSh!. 

SHRl SUTA SINGH: I am prepared to 
testify the Supreme Court Order and lay it on 
the table of the House for the information of 
the Parliament. There is n~thing in the 
Supreme Court Order. 

MR. SPEAKER: Therefore my difficulty 
is this. I am allowing the senior Members to 
speak and the Juniors Members who have 
given me the notice, tare complaining that 
they are not allowed to speak. Once I have 
allowed you to make your statement; and I 
have just told you that if it can be done, it 
should be; and if there is any difficulty, we will 
try to understand it. It should be more than 
sufficient. 

( Interruptions) 

MR. SPEAKER: It is not necessary. 

You understand that whatever help you 
wanted from me I have given you. Afterthat, 
if you are continuing it, then it will become 
difficult. Hardly, two days are left. 

[ Translation} 

SHRI RAM VILAS PASWAN (Rosera): 
The Session is coming to a close. 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, I have a 
suggestion to make and I won't take much 
time. Through you, I would like to give a 
suggestion. Kesriji is present in the House, 
the entire cabinet is present here and it is fact 
that despite opportunities, not even half the 
quota reserved for Scheduled Castes have 
been filled (Interruptions). And even those 
who have been promoted are being reverted 
and others are being promoted in theirplace. 
However. as you yourself will be looking into 
it I would not like to elaborate on it and take 
your precious time. Linked to this is the long 
standing demand of the Scheduled Castes 
that they don't have any forum which would 
take up with the appropriate authorities, 
issues of injustice and discrimination 
perpetrated on them. The Constitution 
guarantees special provisions for the 
Scheduled Castes; there are reserved 
constituencies for SC candidates, jobs are 
reserved forthemin Government, and despite 
enjoying all these privileges, they are not 
allowed to form a union of their employees 
which would check the recurrence of such 
incidents (Interruptions) 

[English) 

MR. SPEAKER: Please don't get up 
every now and then. I have said that I will 
allow you. There should be limit to my 
patience. Of all the people. you tax my 
patience the most. 
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[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir. yesterday morning 
two terrorists gunned down the Chairman of 
the Agricultural Prices Commission Dr. D.S. 
Tyagi. I would like to drawn the attention of 
the House towards this dastardly act of the 
terrorists. Sir. last month, explosions took 
place on five days-47 innocent people were 
killed in the explosion that took place at Naya 
Bazar on 29th. The hon. Minister of Home 
Affairs had promised to give a statement on 
that, but he hasn't done that so far. 

Mr. Speaker. Sir, the marriage of the 
daughter of Dr. Tyagi, Chairman of the 
Agricultural Prices Commission, who was 
shot dead by ultras yesterday, was to be 
solemnised yesterday and today morning 
instead of the daughter's bridal procession, 
the father's funeral procession is being taken 
out from that house. Once again yesterday'S 
incident has prove beyond doubt that the 
Delhi Police has completely failed and it has 
done nothing besides making 
announcements and sounding Red alert. 
The terrorists are striking at their will. Today, 
the people in Delhi feel insecure. Delhites 
have got fed up with the repeated assurances 
of the Government that concrete steps are 
being taken in this regard. 

Mr. Speaker. Sir. everyday we hear 
news about the massacre of innocement 
people in Punjab. Through you, I would like 

to appeal to the Prime Ministerto convene an 
all·party meeting to discuss the problem of 
terrorism, whether it be of Deihl, Punjab, 
U.P., Jammu and Kashmir and take some 
effective steps to tackle it. This problem is 
gradually acquiring gigantic proportions and 
it IS not to be dismissed as a simple law and 
order problem and left to the police to tackle 
it. Therefore, the Prime Minister should 
convene a meeting in this regard. With 
regard to the situation in Delhi. I would 
request the hon. Minister to come out with a 

statement on the recent incidents terrorism 
in the capital including that of yesterday and 
also the action taken on them and the steps 
being taken to check the recurrence of such 
incidents. Through you I, request the hon. 
Ministerof Home Affairs to make a statement 
and I request the Prime Min ister to convene 

a meeting. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, I would not like to repeat 
what Shri Khurana has already mentioned, 
but yesterday two heinous killings took place 
in New Delhi. While one incident took place 
at 8.30 a.m. in Bharati Nagar. the second 
one occured at 3.30 p.m. in Jangpura. The 
Prime Minister shOUld discuss this matter 
with the MPs from Delhi along with the local 
officials. Such incidents have been on the 
rise in the country since last month and there 
is no doubt that a feeling of fear and insecu rity 
is fast gaining ground. 

Mr. Speaker, Sir. I would like to draw 
your attention towards another aspect. The 
hon. Minister of Communications is not 
present in the House. There is a provision 
under which the general public can inform 
the Police of suspiCIOUS looking objects or 
persons by dialling 100 on telephone so that 
immediate arrangements can be made. This 
provision has been made to meet any 
eventuality, but it's inefficacy has been proved 
in actual situations. Yesterday,l visited both 
the grief stricken families and in Jangpura a 
girt belonging tothe Nagarfamilytold me that 
she tried to inform the police over telephone 
by dialing 1 OOfrom 3.30 p.m. to 3.45 p.m. but 
nobody picked up the telephone, although 
the bell was continuously rtnging. I would like 
to submit that all of us have similar 
experiences when we try directory inquiry 
services like 198. 199 and 173. We are 
prepared to tolerate it. but it is my humble 
submission to the Ministry of 
Communications that it should ensure that 
the citizens should not have any problems, 
so far as member 100 is concemed. 
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Sir, I would like to repeat here once MINISTRY OF LAW, JUSTICE AND 
again that Delhi doesll't have a Legislative COMPANYAFFAIRS(SH~IRANGARAJAN 

Assembly of its own. There is no forum to KUMARAMANGALAM): I would like to 
discuss the incidents taking place here. respond. It is rather unfortunate ... 
Therefore, it is the responsibility of this 
Parliament and the Union Government that 
the Prime Minister himself or the Home 
Minister convenes a meeting of the Local 
MPs and officials, so that appropriate 
arrangements could be made. 

( Interruptions) 

SHRIBASU DEB ACHARIA (Bankura): 
Mr. Speaker, Sir, let the Minister of Home 
Affairs make a statement in this regard. 

[English) 

This is very serious. This should be 
considered. 

( Interruptions) 

, [Translation) 

MR. SPEAKER: Acharyaji, please give 
a patient hearing to Shri Ansari. 

SHRI ANNA JOSHI(Pune): Does the 
Government W' ,,' to say anything in this 
regard? 

SHRI MADAN LAL KHURANA (South 
Delhi): When the incident at Naya Bazar, 

• which claimed 47 lives, took place, then also 
an assurance was given that a statement 
would be made, butto date no statement has 
been made. 

[English] 

MR. SPEAKER: Would you like to 
respond or not? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 

MR. SPEAKER: There is one suggestion 
given, Mr. Minister, that the MPs of Delhi 
should be invited to discuss this. It should be 
possible. 

SHRI RANGARAJAN KUMARA
MANGALAM: I have heard it. We will definitely 
take it up with the Home Minister because 
the mailer is very serious and it is something 
that is terrible that has happened yesterday. 
It is not one dealth - as the Leader of the 
Opposition has said - or one assessination, 
but two attempts have taken place. He has 
also brought to the notice of the House the 
question of communication facility and the 
difficulties. I would also bring it to the notice 
of the hon. Ministerconcemed and we would 
::lee that proper steps are taken immediately. 

[ Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, Delhicomes underthe directed 
control of the Union Government. You can 
see that the law and order situation in the city 
is deteriorating day by day (Interruptions) 

[English) 

SHRI MUMTAZ ANSARI (Kodarma): I 
am very much grateful to you for giving.me 
an opportunity to raise the issue regarding 
the weavers. I want to draw the attention 
specifically of the ruling Party and of the 
Government to the fact that the condition of 
weavers is very much pathetic and it is very 
much alarming. That is the conditions of 
weavers obtaining in this country. At least 
four crores of weavers are living in this 
country and they are facing starvation and 
even extinction due to the policy pursued by 
the Govemment and its textile policy. The 
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policy of the Govemment is entirely wrong MR. SPEAKER: You have made agood 
which is going against the interests of the po:nt. Please conclude. 
weavers. I would like to say thatth is weavers' 
community was producing such a roll of cloth 
in the country which was so transparent that 
the entire roll of cloth was facing through one 
ring and one feels transparent and naked 
after wearing such type of cloth. Sir, it is very 
much surprising that the Government have 
adopted such a textile policy which has just 
affected adversely the condition. 

Sir, this community has been forced to 
come out open in the road. A large nurrber 
of representatives of weavers have coma 
from the whole of the country and are sitting 
on dhama in Boat Club in order to press their 
long pending demands. There are certain 
organisations which may be called allied 
organisations of weaving community. And it 
is known as All India Garments' Conference. 
ldo not wantto go into the details, the history, 
the background and the performance of this 
Conference. This has played a very important 
role during the freedom struggle and it has 
contributed towards progress and prosperity 
of the nation, which cannot be described in 
few words. But, now, this is the condition 
which is obtaining in the country. This has 
not attracted the attention ofthe Ruling Party 
and the Govement. Sir, this is very much 
surprising. At the same, we find that a large 
nurrber of starvation deaths in the nook and 
comer of the country. It has been reported 
that at least one hundred lives had been lost 
due to this in the State of Andhra Pradesh, 
wherefromourhon. PrimeMlnisteriscoming. 
Not only this is confined to Andhra Pradesh 
but this is taking place in almost all States in 
the country. 

Sir, I would like to draw the attention of 
the Govemment that this Government has 
adopted such a textile policy, economic policy 
and industrial policy which has rendered the 
weavers unetTl>loyed in large number .... 
( Interruptions) 

SHRI MUMTAZANSARI: Sir, those who 
are losing their lives due to starvation, these 
weavers are not getting ex-gratia payment; 
not even a single paise is being paid. 

Similarly, in the name of earning foreign 
exchange, the Government is exporting 
cotton and yam from this country. Whereas 
there is short supply of cotton and yam in the 
country and the weavers are not gettinig 
adequate supply of yarn and cotton here. 
There is no justification or logic at all for 
exporting cotton and yarn from this country. 
Similarty, thisGovement is not allowing import 
of silk yarn, which is very much needed in 
Bararas and other parts of the country. And 
the weaving community are producing such 
type of products which are worth exporting 
and which can earn thousands and crores of 
rupees by way of foreign exchange. 

I would like to suggest certain action 
plan for the Government not only to thought 
about it but also that must IJe irTl>'emented 
and that must be put into action. 

1. 

2. 

3. 

4. 

Ex-gratia paument of Rs. 1,00,000 
to each bereaved family of weavers 
should be paid. 

Sanction of interest free 
consumption loans to the tune of 
Rs. 10,000 per family to all 
unemployed and underemployed 
weavers should be paid. 

The State and Central 
Governments should reserve the 
requirement of purchase of clothes 
from Primary Weavers' Co
operative Societies instead of mills 

and power sector. 

Primary Weavers' Cooperative 
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5. 

6. 

7. 

8. 

9. 

Societies should be assured the 
supply of yarn they require and also 
minimum wages fortheir members 
piUS a margin of 1 0 percent payable 
to the producing Coopera1ive 
Society should be fixed. 

Production of Janta Cloth, which 
has been stopped by the present 
Government, should be restored 
here and now. 

Immediate revision of the minimum 
wages of handloom weavers taking 
into account the current level of 
cost of living must be fixed. 

A ban on the export of cotton and 
cotton yarn should also be imposed. 

The subsidy scheme should be 
restored and it must be however 
increased. 

Last but not the least, a legislation 
should be enacted to enforce the 
directions than Mills should produce 
50 percent of their marketable yarn 
in the form of hank yam. 

The specific items of cloth reserved for 
the handloom sector should be included in 
the body of the Handlooms Production of 
Articles for Reservation) ACt, 1985 and they 
must be included in the Ninth Schedule. Also 
it must be left out of the purview of the 
litigation. The other thing which is very 
important is that one scheme was 
introduced ... : 

MR. SPEAKER: This will not go on 
record. 

( Interruptions) 

MR. SPEAKER: Please conclude now. 
I have other Members to speak. 

"Not recorded 

SHRI MUMT AZ ANSARI: This facility is 
now being denied by U. P. Governmentto the 
weavers at large. This fact has been reported 
to me. Similarly, there are a number of co
operative organisations ... " 

MR. SPEAKER: Now, what he is eaying 
is not going on record. 

SHRI ANANTHA VENKATA REDDY 
(Anantapur): Sir, Gooty is a place situated in 
the most backward and neglected ar(",l of 
Andhra Pradesh Le. Rayalaseema area, and 
there are no adequate educational facilities 
at Gooty for various Central Government 
employees' children including those of the 
Railway employees which number about 
3000. All these employees in that place have 
been agitating for the opening of a Kendriya 
Vidyalaya at Goty since 1988. But nothing 
has been done so far to open a Kendriya 
Vidyalaya there, even though all necessary 
conditions and pre-requisites set by the 
Kendriya Vidyalaya Sanghathan, New Delhi 
were satisfied and the necessary 
infrastructure is laid for that. 

In fact, the Kendriya Vidyalaya 
Sangathan recommended opening of a 
Kendriya Vidyalaya at Gooty during the year 
1990-91 . 1991-92 and this year also. Opening 
of a Kendriya Vidyalaya at Gooty stands No. 
1 in the list of proposals before the 
Government. Gooty is a segment in my 
parliamentary constituency. 

In reply to my Starred Question No. 
6369 dated 7th April. 1992 on this subject, 
the hon. Minister for Human Resource 
Development had stated that the proposal 
for opening a Kendriya Vidyalaya at Gooty 
cannot be considered until furtherexpal"sion 
of the scheme is approved for the Eighth 
Plan period. 

Since the Eighth Plan is now finalised 
and it is in the process of implementation. I 
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would request the hon. Minister for Human 
Resource Development to kindly consider 
opening of a Kendriya Vidyalaya at Gooty 
immediately. I may bring to your kind notice 
In this connection that the situation Is highly 
explosive there, as the agitation for it has 
reached its climax. It is now time that the 
hon. Ministerwill pay immediate attention to 
this and order for the opening of a kendriya 
Vidyalaya at Gooty without anyfurtherdelay. 
( Interruptions) 

MR. SPEAKER: I am allowing some 
other Members. 

( Interruptions) 

MR. SPEAKER: He has made a very 
good statement. 

[ Translation} 

SHRI VISHWANATH PRATAP SINGH: 
Mr. Speaker, Sir, I would like to make a 
couple of suggestions. The Governent should 
immediately convene a meeting of State 
Chief Ministers to discuss the condition of 
weavers. This should be dealt with as a 
national emergency. Secondly, the 
Government should interact with all the 
weavers' Organisations. There is nobody to 
listen to the plight of these poor weavers. 
Thirdly, the N. T. C. mills sell their products at 
mill gate price. Arrangements should be 
made to directly supply cotton and yarn to 
the weavers. The Government should not 
have any hesitation in that regard. Fourthly, 
the forcible realisation of loans from these 
farmers should'be stopped forthwith. It 
should be recovered, only when their condition 
improves. I would like to say only this much. 

(English) 

MR. SPEAKER: I think these are good 
suggestions. The Minister of State in the 
Ministry of Parliamentary Affairs and Minister 
of State in the Ministry of Law, Justice and 

Recognition of Independent States 
Following the Dissolution of the Socialist 

Federal Republic of Yugoslavia 
on 11.5.1002 

Company Affairs (Shri Rangarajan 
Kumaramangalam) may ask the concerned 
Minister to look into it. 

SHRI RANGARAJAN KUMARA
MANGALAM: Yes, Sir. 

MR. SPEAKER: Now, I am allowing a 
few other Members to speak. But, The 
Minister of State in the Ministry of External 
Affairs is sitting here. He has to go to 
Indonesia. Before he leaves for Indonesia, 
he has to make a statement. He is waiting for 
a pretty long time. 

13.30 hrs 

STATEMENT BY MINISTER 

[English] 

Recognition of Independent States 
Following the Dissolution of the 

Socialist Federal Republic of 
Yugoslavia on 11.5.1991. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): Sir, Hon'bleMembers 
will have followed closely the recent 
developments in what the Socialist Federal 
Republic of Yugoslavia and which had 
comprised six repUblics, namely, Bosnia
Herzegovina, Croatia, Macedonia, 
Montenegro, Serbia and Slovenia. Last year 
a series of major political developments took 
place in that country which led to the creation 
offive intemational entities. The new Federal 
RepUblic of Yugoslavia, declared on 27th of 
last month, comprises Serbia and 
Montenegro. The four other States have 
declared their Independence and Slovenia, 
Croatia and Bosnia-Herzegovina have been 
recognised by a large number of nations in 
the international community, including 
virtually all the States In Europe. 
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It has been decided by Government was a result of. sacrifices made by lakhs of 

that we shall now accord recognition and people. Lakhs underwent the tortures of 
enter into diplomatic relations with the prison life and many kissed the hangman's 
Republics of Slovenia, Croatia and Bosnia- noose with a smile on their lips. A majority of 
Herzegovina. In regard to the Federal those freedom foghters are not in our midst 
Republic of Yugoslavia, no new initiative is today. The freedom fighters' pension being 
required since our diplomatic mission in provided to those still alive is like a drop in the 
Belgrade will continue to be accredited to ocean. Keeping in view the sky-high prices. 
that country. We will be in touch with the Similarly, pension cases pertaining to 
Governments of Slovenia, Croatia and thousands of freedom fighters are pending 
Bosnia-Herzegovina to establish diplomatic before the Union Ministry of Home Affairs for 
ties and determine which of our Embassies a final decision. Most of these veteran 
in Europe will be concurrently accredited to 
those States. 

In regard to Macedonia. Very few 
countries have recognised the new 
independent State and a controversy over its 
name is yet to be resolved. Government 
proposes to extend recognition to the 
Republic of Macedonia as soon as a number 
of States in its region do so. 

Government has been watching the 
development in the former Socialist Federal 
Republic of Yugoslavia with great attention. 
The establishment 01 the new Federal 
Republic 01 Yugoslavia which has implicitly 
recongnised the other four States 
necessitates that we need no longer wait 
before recognition of the new entities that 
have emerged from the former SFRY. 

I am confident that Hon'ble members 
will join me in extending our good wishes to 
the newly independent Republic and 
welcoming them into the comity of nations. 
We also express the hope that the difficulties 
faced by some of these new countries among 
themselves, and in resolving outstanding 
issuetcaused by the dissolution oft he SFRY, 
will be peacefully and amicably resolved. 

[ Translation) 

SHRI MANJA Y LAL (Samastipur): Mr. 
Speaker, Sir, forty four years have elapsed 
since the country attained independence. It 

freedom fighters are not expected to survive 
for long and their financial condition is 
extremely pitiable. 

Therefore, I request the Union 
Government to increase the present freedom 
fighters' pension from Rs. 750/- to, at least, 
to Rs. 1,000/- per mensem and the cases of 
freedom fighters which have been pending 
before the Union Home Ministry for a long 
time now, shouldbedisposedoff immediately. 

[English1 

DR. K.V.R. CHOUDARY 
(Rajahmundry): Mr. Speaker, Sir, large upland 
areas of Gokallaram, Rajanagaram, 
Korakonda, Seethanagaram, Tallapudi, 
Kowur Mandalams in East Godavari District 
of Andhra Pradesh are suffering from acute 
shortage of drinking water due to drought in 
my Rajahmundry Constituency. Animals, 
mostly cattle, are dying due to lack of water 
and fodder. It became an annual feature 
when summer comes. Unless the Central 
and State Governments come forward in a 
war-footing providing water, severallakhs of 
people will be affected and the situation will 
be serious. 

Polayaram Project in river Godavari is 
an urgent necessity to alleviate the sufferings 
of the people: fear after year, In my area 
drought and floods and scarcity of power are 
there. Assistance is required to be given to 
help irrigation facilities to more than 20 lakh 
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acres of land and navigational facilities In 
Andhra Pradesh in a big way which will end 
the inter-State disputes regarding Telugu 
Ganga and other projects in Krishna river by 

. linking Godavari and krishna rivers. 

, want to mention another point. Gas 
was struck in Godavari_Krishna Basin. 
However. industries are not coming forward. 
The gas is not allocated to them on some 
pretext or the other. 

I WOUld. therefore, request the 
Government to se to it and given opportunity 
to more industries to come and set up 
industries in that area forthe development of 
the area. (Interruptions) 

SHRI EBRAHIM SUlAIMAN 
SAIT(Ponnani): Sir. are we not having lunch
break today? 

MR. SPEAKER: Yes, we will have. 

[ Translation] 

SHRI MOHAN RAWAlE (Bombay
South Central): Mr. Speaker. Sir, there has 
been a theft of Rs. 1.5 crore worth of railway 
property which even the Railway Minister 
has admitted himself, 'had given a notice at 
breach of privilege in this connection. What 
about it. 

MR. SPAKER: , will examine it. I have 
received it today itself. 

[English] 

I think today we shall have to rise for 
lunch. There are some Papers to be laid on 
the Table of the House. 

.... (Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES 

on 1 f.5.1992 
(Muzaffarpur): I have given a notice but I am 
not raising that matter. I am not raising the 
matter of Bihar. I leave it as it is but day 
before yesterday before the house adjourned 
you repeatedly said that I should give a 
separate notice on the Solankiepisode. There 
are various ways ot giving a notice and 
raising this point. 'had given a notice of 
breach ot privilege and also a privilege motion 
against the Prime Minister. You said that it 
is not acceptable. Now the letter from the 
Prime Minister is before us. The controversy 
that has emerged because ot that letter and 
the approach which the Government has 
adopted on this matter .... 

MR. SPEAKER: Under which rule are 
you speaking. kindly tell me ... 

SHRI GEORGE FERNANDES: I want 
to revise that privilege motion; 

MR. SPEAKER: No. You cannot revise 
something I have disallowed. 

SHRI GEORGE FERNANDES: Then I 
will have to give a new notice. 

MR. SPEAKER: You had given a new 
notice also .... 

SHRI GEORGE FERNANDES: I want 
to submit two paints 

MR. SPEAKER: It is not always that 
things. move according to your wish. 

SHRI GEORGE FERNANDES: I am not 
saying that... 

MR. SPEAKER: You have never been 
stopped from speaking and you have spoken 
maximum on this issue. but you cannot be 
allowed to have your say all the time ... 

SHRI GEORGE FERNANDES: No.1 do 
notwantthat. Mr. SpeakerSir. one alternative 
before me is to give a fresh notice. 
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SHRI GEORGE FERNANDES: And the 
second is that as far as the Government.... 

[English] 

MR. SPEAKER: You cannottake a word 
from me that Iwilldothidthing and that thing'. 

[ Translation] 

SHRIGEORGE FERNANDES: I am not 
saying that should I give a fresh notice for 
privilege motion or will you ask the 
Government.. .. 

[English] 

MR. SPEAKER: I do not advise you to 
do anything; you should not dictate to methis 
thing. 

[ Translation] 

SHRI GEORGE FERNANDES: But you 
should tell the Government.... I can say this 
much ... ( Interruptions) 

[English] 

MR. SPEAKER: This is a bargain 
between you and me. 

[ Translation] 

SHRI GEORGE FERNANDES: But you 
should ask the Government to give 
clarification to the extent possible. 

MR. SPEAKER: You know as much as 
the Government knows. 

" (Interruptions) 

[English] 

MR. SPEAKER: It is a matter between 

SHRILAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, this matter has been raised 
on Friday and Government had said 
something and our response was that we are 
not satisfied with the reply given by the 
Government. I would only like to point out 
that though not in the House as we wanted 
it to be, but the Govemment has indicated to 
the Opposition when we were with you, that 
they are pursuing certain questions, certain 
queries as to who gave that note, at whose 
instance etc., etc., who told Mr. Bonnant that 
this is at the instance of the Prime Minister 
and the Government is pursuing it, it has not 
been able to find it out till now and therefore, 
we were told that 'let us wait till the next 
Session'. This is what I have requested even 
Mr. Fernandes that 'All right, the Govemment 
is trying to probe into all these questions and 
all these"questions are unanswered so far as 
the country is cncerned, and the country 
would like these to be answered and we, as 
the Opposition, have a responsibility to the 
country to find out as to which is the lobby 
which is trying to scuttle these operations 
and therefore, I would request the 
Government, through you, to come to this 
Government at the next Session. Today we 
are barred from discussing the same issue a 
second time underthe rules. Next time there 
will be no bar and therefore, by Session we 
expect the Govemment to come forth clearn 
on the issue of Bofors and more particularly 
on the issue of Solanki episode. This is what 
I want to say. (Interruptions). 

SHRIMATI SUSEELA GOPAlAN 
(Chirayinkil): Mr. Speaker, Sir, I wish to bring 
to the kind notice of the august House the 
pitiable condition of the children who were 
actually injured by the bomb blast on April 26, 
near Jama Masjid. The Home Minister and 
the Health Minister have assured that 
compensation and full medical care will be 

_- -giventothem. Butsofarnoneoftheofficers, 

or nobody has visited that place. The 
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condition there is very much pitiable. One 
child lost both the legs and his hand is under 
plaster and he has bed sores or the back. He 
cannot lie down. No help is so far given to 
him, no special attention was given to him 
and his father is having a small business, he 
has closed it down and he is looking afterthe 
child and there, the system is that nobody 
else can be there, only one man can be 
there. So, the problem is how to look after 
this child. 

Another boy is in the Guru Nanak Eye 
Hospital. He requires eye operation as a 
sharpnel is embedded in his eye. However, 
because of the urinary infection, no operation 
is possible now. It is not known whether his 
eye can be saved. Three other children have 
left the hospital. Again they have to come for 
dressing and they have to stand into he 
queue. No special attention that was 
promised by the Government, is given. We 
are observing the year for the disabled and 
also the children's year. But, so much 
inhuman attitude is shown by the 
Government. So, immediate attention should 
be given to them and the compensation also_ 
should be paid to them. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTRY AFFAIRS 
AND MINISTRY OF STATE IN THE 
MININISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): Sir, we will do the 
needful in this matter. 

[ Translation] 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker Sir, It was a matter of happiness 
day before yesterday when 7 km track of 18 
km long Mankhurd-Belapur section of 
Suburban train service linking Bombay with 
New Bombay was inaugurated by Hon. 
President of India. About one lakh commuters 
who travel daily on this route would be 

on 11.5. 1992 
benefited. But Mr. Speaker Sir, that day the 
Railway Ministry insulted the Parliament. 
They tried to mar our happiness. The Ministry 
declared a new rail tariff on that route and a 
surcharge was imposed. This surcharge 
was imposed without the approval of the 
Parliament, if anyone buys a single joumey 
ticket he will have to pay Rs. 1.50 more and 
if he takes a monthly pass, he will have to pay 
Rs. 50 more and if it is a first class pass them 
Rs. 150 extra would have to be paid. legally 
also it is wrong that when Parliament is in 
session the proposal was not moved here. 
This is contempt of the Parliament. The 
Railway Budget had increased fares and 
thereby put burden on the people. Imposing 
this additional surcharge is nothing but an 
injustice. The bus fare has always been 
more than the railway fare, but in this casre 
railway fare between Vashi and Boribunder 
which is a distance of 30 kms is Rs. 8.50 
whereas the bus fare is Rs. 6 only. This being 
more expensive than the bus fare, there is 
need to change the fare structure. 

MR. SPEAKER Sir, Marathi is the 
language of Maharashtra and Hindi is the 
national language of the country but the 
bannerwhich was put during the inauguration 
programme was neither in Marathi nor in 
Hindi, as if the programme was being held 
not in India but in England. An attempt was 
made to insult both the languages. 

While concluding I would like to point out 
that Navi Mumbai' is a newly developed 
area. That city was named 'Navi Mumbai' by 
the Maharashtra Government in Hindi, 
Marathi and English but the board the Central 
Government has put up there is "New 
Bombay". 

This too is objectionable. The 
Government should make a statement in 
this rggard. We would like to inform you that 
there has been Breach of privilege of 
Parliament. 
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Following Dissolution of Socialist 
Federal Republic of Yugoslavia on 11.5.1992 

[English] 13.46 hrs. 

SHRI RAM KAPSE (Thane): Sir, 
constitutionally the matter should have been 
brought to the Parliament, but it has not been 
brought. So, we both, myself and Mr. Ram 
Naik would like to move a Privilege Motion 
against the Railway Minister on this matter. 

[ Translation] 

SHRI DAU DAYAL JOSHI(Kota): Mr. 
Speaker. Sir. my submission is that in 1988 
in Rajasthan the Vijaya Bank gave a loan of 
Rs. 3croretotheR.S.P. Vegetable Products 
Company which in turn mortgaged a tanker 
filled with 80% water and 20% oil to the Bank. 
A bank official had examined the tanker at 
that time. For the last four years the water 
tanker was lying with the bank. Since the 
period of four years expired. an Inspector 
examined the tanker last Friday and found to 
his utter dismay that it had only 20% oil and 
the rest 80% was water. My submission is 
that in spite of such a big scandal. the 
company pleaded again that it was running 
in loss and applied to the B.1. F.R. for loan. It 
reiterated to the Vijaya Bank that it is in 
continuous loss and asked for a loan of Rs. 
2 crore and submitted a fresh application. 

I am raising this matter during the Zero 
Hour so that the official who had declared the 
tanker filled with oil, should be punished. A 
police enquiry should be conducted against 
the vegetable oil mill and an impartial enquiry 
should be conducted in the embezzlement of 
Rs. 3 crore which were given as loan to the 
company. Since the bank-scams have been 
discussed elaborately today and this is 
comparatively minor one my request is that 
the Government should pay attention to it 
immediately and take action on it. 

MR SPEAKER: Shri Joshi. you should 
raise this issue tomorrow. Leave it today. 
You may begin from here tomorrow. 

MR. SPEAKER: Now papers to be laid. 
Shri Ashok Gehlot. 

PAPERS LAID ON THE TABLE 

Report of the Comptroller and Auditor 
General of India - Union Government 

(No.5 of 1991) - (Commercial) 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF LAW JUSTICE AND 
COMPANY AFFAIRS (SHRIRANGARAJAN 
KUMARAMANGALAM): On behalf of Shri 
Ashok Gehlot. I beg to lay on the Table- A 
copy of the Report (Hindi and English 
versions) of the Comptroller and Auditor 
General of India - Union Government - (No. 
5 of 1991) - (Commercial) - The Handicrafts 
and Handlooms Exports Corporation of India 
Limited under article 151 (1) of the 
Constitution. [Placed in Library. SeeNo.L.T.-
2002192] 

Report of the Comptroller and Auditor 
General of India - Union Government 

(No.7 of 1991) - Commercial 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of Shri 
Balram Singh Yadav, I beg too lay on the 
Table Acopyofthe Report (Hindi and English 
versions) of the Comptroller and Auditor 
General of India-Union Government (No. 7 
of 1991) - Commercial - Hindustan Zinc 
Limited under article 151 (1) of the 
Constitution. [Placed in the Library. See No. 
L. T. -2003192] 

Statement correcting reply to usa No 6 
dated 20.11.91 reo unauthorised 

construction in Vasant Enclave and 
reasons for delay In correcting the 

reply etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): I beg to lay on 
the Table:-
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[Placed In Library. See No. LT-
2007/92 

(1) A statement (Hindi and English 
versions) 

(I) Correcting the reply given on the 
20th November. 1991 to Unstarred 
Question NO.6 by Shri Keshari Lal. 
M.P. regarding unauthorised 
constructions in Vasant Enclave; 
and 

(iil The reasons for delay in correcting 
the reply. 
[Placed in Library See No L T- 20041 
92] 

(2) A statement (Hindi and English 
versions) correcting the reply given 
on the 6th May 1992 to Un starred 
Question No. 9298 by Shri Chandulal 
Chandrakar. M.P. regarding 
allotment of DDA flals. 
[placed in Library See No L T-20051 
92) 

Notification under International 
Airports Autherity Act 1971 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI M.O.H. FAROOK): I beg 
to lay on the Table:-

(1) A copy of the International Airports 
Authority of India (Lost Property) 
Amendment Regulations, 1992 (Hindi 
and English versions) publiched in 
Notification No. 1 (7)17 4-BM in Gazette 
of Indiadatedthe21st February 1992 
under SUb-section (4) of section 37 of 
the International Airports Authority 
Act, 1971. 
[Placed in Library See No Lt 2006192] 

(2) A statement (Hindi and English 
verSions) 

(i) Correcting the reply given on the 
23rd March 1992 to Unstarred 
Question No. 4152 by Shri Nani 
Bhattacharya. regarding 
International Airlines from major 
airports; and 

(ii) The reasons for delay in correcting 
the reply. 

·Not recorded. 

13.47 hrs 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

Second and Third Reports 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I beg to present the Second and 
Third Reports (Hindi and English versions) of 
the Committee on Subordinate Legislation. 

MR. SPEAKER: hem NO.6. The Law 
Minister 

13.48 hrs 

PARLIAMENT (PREVENTION OF 
DISQUALIFICATION) AMENDMENT 

BILL' 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI RANGARAJAN 
KuMARAMANGALAM): I beg to move for 
leave to introduce a Bill further to amend the 
Parliament (Prevention of Disqualification) 
Act. 1959. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce 
a Bill further to amend the 
Parliament (Prevention of 
Disqualification) Act, 1959'-

The motion was adopted 

SHRI RANGARAJAN KUMARA
MANGALAM: I introduce the Bill 
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MR. SPEAKER: Now matters under 

rule 377. Shri Sriballav Panigrahi. 

13.49 hrs 

MAnERS UNDER RULE 377 

(I) Need to take steps for early 
completion of Power 
Projects In Orissa 

[Eng/ish] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Sir, Orissa which is a deficit State 
in power urgently needs some more power 
plants to be set up to tide over its power crisis 
and enable this backward State to march 
along the path of progress and prosperity. In 
this regard. in the minimum, the first phase 
of both Ib Thermal power plant and the 
Talcher super thermal power plant under 
construction should be completed and the 
construction of their second phase be started 
as early as possible. Besides, the proposal of 
the NTPC to construct a Super thermal 
power plant at Hirma near Jharsuguda and 
the third phase of the Hirakud Power 
generation system over the river Mahanadi 
should be implemented on priority basis. 

(i1) Need to set up a T.V. relay 
station at Manaluspetal In 
South Arcot district of Tamil 
Nadu 

SHRI K. RAMAMURTHEE 
TINDIVANAM (Tindivanam): Sir, I wish to 
draw the attention ot the Govemment to the 
repeated demands of the people of 
Tirukkovilur-Tiruvannamalai region in my 
Constituency, for a TV relay station at 
Mannalurpetai in Tamil Nadu. About three 
lakhs of people of over 250 villages in 
Manelurpetaibelt area am deprived of viewing 
the National prOgrammes of Do('rdarshan 
owing to the absence of a TV relay station. 

Green revelutlon is being carried out in 
full swing in South Arcotdistrtt.1t is neGessary 
that the people of this region should have 
access to the various programmes of 
Doordarshan in order to be educated about 
the latest trends in agriculture as also the 
govemment policies. 

Various places of the region attract a 
large number of tourists throughout the year. 
A TV relay station can provide some useful 

entertainment and information to them. 

Mannalurpetai in Tirukkovilur Taluk is 
an ideal site for the TV relay station on high 
grounds in the hilly track. Television relay 
station when Installed at Mannalurpetal will 
also cater to the needs of adjoining two 
parliamentary constituencies namely, 
Rasipuram and Wandavasi. 

Therefore, I urge upon the Government 
too set up a TV relay station at Mannalurpetai 
at the earliest. 

(III) Need to provide funds to 
Madhya Pradesh for setting 
upa milk plant at Badol village, 
M.P. 

[ Trans/ation] 

KUMARI VIM LA VERMA (Seoni): Mr. 
Speaker, Sir, the percapita income of Madhya 
Pradesh is lower than the national average. 
It is a tribal-dominated area. Therefore, due 
to the paucity of funds even cattle rearing is 
not properly done here. There is a chilling 
plant of a milk cooperative in village Badol of 
district Seoni, Madhya Pradesh. There is no 
dearth of milch cattle in the nearby areas. 
Therefore, with proper rearing of cattle the 
yield of milk can be increased and a milk 
powder industry on the pattern of Anand 
Dairy, can be set up thereby benefiting the 
farmers and children who would get nutrious 
food in the form of milk_ I therefore, urge the 
Government to provide funds for converting 
the chilling milk plant at Badol village into a 
project like Anand Dairy so that the farmers 
of this predominantly tribal area are benefited. 

(Iv) Need to withdraw ban on 
recruitment in army and other 
para-military forces in Punjab 

SHRI JAGMEET SINGH BRAR 
(Faridkot): Mr. Speaker, Sir, unelll>loyment 
among the youth is on the increase in Punjab 
giving rise to new problems every day. The 
State Govemment had requested the Central 
Government and I would urge upon the 
Centre that in orderto reduce unemployment 
in Punjab, besides implementing schemes 
meant for providing employment 
opportunities, ban on recruitment in army 
and para-militarytorces should be withdrawn. 
Before these instructions were issued. the 
percentage of Punjab; youth in these 
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Departments was nearly 30 per cent which 
has been reduced to only one percenttoday. 
Therefore, I request the Government to 
withdraw the ban on recruitment and provide 
more opportunities to the youth of Punjab to 
serve the country. 

(v) Need to confer citizenship 
rights on Bengali refugees 
settled In Pilibhit, U.P. 

DR. P. R. GANGWAR (Pilibhit): Mr. 
Speaker, Sir, at the time of partition of India 
some Bengali refugees came to India and 
settled in my constituency, Pilibhit in 1950. 
Some of them have been conferred 
citizenship rights but some have yet to get it. 
About 60-70 thousand people who have not 
been conferred citizenship rights are 
therefore facing a lot of harship. Therefore, 
I request the Government to issue orders to 
cof1l>lete the formalities regarding conferring 
citizenship rights by sending the concerned 
officials/staff to the colonies of those Bengali 
refugees and on the spot action may be 
taken. Some of their colonies have been hit 
by erosion due to swift current of the river 
Sharda. lands also should be allotted to 
them so that they could take out their 
livelihood. 

(vi) Need for laying Dohari Ghat
Sahjanwan and Khalilabad
Balrampur broad gauge 
railway lines In U.P. 

SHRI ASTBHWA PRASAD SHUKLA 
(Khalilabad): Mr. Speaker, Sir, a survey was 
conducted in 1977 to lay 67.52 kilometers 
DohariGhat-Sahjanwan broad gauge railway 
line at an estimated cost of Rs. 13.26 crore. 
Similarly, another survey was conducted in 
1979 to lay 145.23 kilometers Khalilabad
Balrampur broad gauge railway line at an 
estimated cost of Rs. 16.17 crore. But 
unfortunately, it is more than 15 years since 
the aforesaid survey was conducted but 
none of the above two railway lines has been 
laid so far. Khalilabad is an international 
handloomcentre. Besides, sugar mills, paper 
mills, spinning milts as well as other industrial 
units are located on the proposed railway 
tracks. 

Therefore, I request the c;entral 
Government to provide adequate funds for 
the construction of these two railway lines. 

(vII) Need for setting up a modern 
Training and Research Centre 
on mln~ng and geology at 
KeonJhargarh, Orissa 

SHRI GOVIND CHANDRA MUNDA 
(Keonjhar): Sir, Orissa is the largest mineral
reserves State in India. Mainly Iron-ore, 
manganese, bauxite, coal, dolomite and 
limestone mines are located in that State. 
Besides, lead and mica mines are also 
available in Orissa. Now very precious stones 
are available in Bolangir, Kalahandi and 
Phulbani districts of Orissa. Once upon a 
time diamonds were available on the beeds 
of river Mahanadi in Hirakud area of Orissa. 
That is why that area was known as 
Hirakhand. A large number of people were 
earning their livelihood by collecting gold 
from the river-beds of Subarnarekha. Gold 
reserves located in Telkoi area of Keonjhar 
district are well-known. But it is surprising 
that due to lack of staff and shortage of well
educated and trained engineers, the mineral 
resources of Orissa are not properly exploited. 
There is only one mining college established 
at Dhanbad in Bihar. No such college is 
established in any part of Orissa. 

For the development of the mines and 
mineral resources of the State, it is essential 
to provide study and training facilities for the 
talented students of Orissa. Therefore, it is 
necessary to upgrade the existing mining 
school at Keonjhar-gam to a Degree College 
of Mining in the Central sector since the State 
Government cannot bear the cost. I also 
deemed that modern training and research 
centre with latest laboratory facilities on 
mining and geology be set up at Keonjhar
gam. 

(vIII) Need to Introduce RaJdhanl 
Express between Deihl -
Trlvandrum and Mangalore 

SHRI M. RAMANNA RAI (Kasargod): It 
takes almost three days to reach Delhi by 
train from Kerala. There is a general feeling 
among the people of Kerala that the State is 
being neglected with regard to railway 
development. Even though the work on the 
Konkan Railway is In progress, no work as 
part of Konkan Railway has been started in 
Kerala State. h worries the people. 

It is absolutely necessary to introduce 
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Rajdhani Express between Delhl-Trivandrum 
and Mangalore which will help a part of 
Kamataka also. 

I urge upon t,tle Central Govemment to 
introduce Rajdhani Express between Delhi, 
Trivandrum and Mangalore to help the people 
of South particularly the people of Kerala. 

(Ix) Need to provide radial to the 
people affected by 
earthquake In Tehrl Garhwal, 
U.P. 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, I would like to raise the problems 
faced by the victims of seven earthquake in 
TehriGarhwal, especially of BhilanganaGhati 
and 60 villages around it. 

People who became victims of this 
earthquake could not be traced for weeks 
together. Many of the injured could not get 
even first-aid. As a consequence of 
earthquake, people of the areas are facing 
acute shortage of drinking-water not to speak 
about the crops which have heavily suffered 
because of no watering system. 

A motorable road between Bhatwadi 
Bhilangana (Tehri) and Chameli inaugurated 
in 1952 was totally destroyed. It should be 
repaired and arrangements for drinking -
water made immediately. All such areas be 
connected with communication facil~ies. 

The affected horses required immediate 
repairs. It is alleged that assistance given to 
the earthquake victims is not adequate. I 
request that a list of affected victims should 
be prepared and published. 

One family should be taken as a unit for 
the purpose of assistance while rehabil~ating 
them. It is also imperative that mobile 
dispensaries are provided in those areas 
enabling the victims to get mediCines. 

14.00 hrs 

There are big cracks in the hill-rocks. It 
Is feared that during rainy season they may 
come down. It Is, therefore, requested that 
necessary financial assistance be given and 

MR. SPEAKER: The House now stands 
adjourned to meet again at 3.00 p.m. 

14.01 hrs 

The Lok Sabha then adjourned for Lunch 
till Fifteen of the Clock 

[English] 

The Lok Sabha re-assembled after Lunch 
at (our minutes past Fifteen of the Clock 

[MR. DEPUTY SPEAKER in the Chaiij 

(English) 

MR. DEPUTY SPEAKER: The House 
. shall now take up item no. 8 on the Agenda 

p3per. Shri Sitaram Kesri. 

NATIONAL COMMISSION FOR 
MINORITIES BILL 

( T ranslarion) 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): I beg to move: 

"That the Bill to const~ute a National 
Commission for Minorities and to 
provide for matters connected 
therew~h or incidental thereto, be 
taken into consideration-. 

Mr. Deputy Speaker, Sir, Congress party 
had rna Ie an i"1>ortant commitment in its 
election manifesto of 1991 General Eledions 
to provide constitutional status to Minorities 
Commission to make it more effective. 

Hon. President had also reiterated it in 
his Presidential Address delivered in the 
Parliament in July 1991. Prime Minister had 
also assured the House about the introduction 
of a Bill during the current session to solve 
the purpose while replying to the Motion of 
Thanks on Presidential AddI'8$$ recently. 
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Therefore,l have moved a Motion in this 
regard on 4th May, 1992. Now I would 
request the House that this Bill may please 
be taken into consideration. 

At the outset, I would like to tell you that 
this bill has been introduced to instill 
confidence in the minorities and the security 
measures provided in the Constitution are 
fully implemented. 

Minority Commission having statutory 
back up would prove more important and 
influential in practice in \h~ State 
Governments. administration of the Union 
Territories, and departments of Central 
Government and other institutions. The Bill 
propose to vest such powers in it that would 
enable the Commission to summon any 
person, to ensure his presence and 
investigation and presentation of any 
document. The main responsibility of the 
Commission would be monitoring of the 
implementation of the security measures to 
protect the interests of the minorities in the 
Acts of the State Governments and Central 
Government. This Commission would also 
investigate any complaint regarding the 
deprivation of rights to minorities and security 
measures for them. 

«WOUld also organize studies, research 
and analysis on the issues concerning socio
economic and educational development of 
the minorities, so that proper remedial 
meaSJres for overcoming shortcomings 
could be taken into conSideration. With these 
words, I would request the House that 
provisions of the Bill be taken into 
consideratIOn. 

{Eng/ish] 

MR. DEPUTY SPEAKER: Motion 
moved' 

"Thatt~BilltoconstltuteaNational 

Commission for Minorities and to 
provided for matte~ connected 
therewith or Incidental thereto, be 
taken into consideration.· 

PROF. RASA SINGH RAWAT (Ajmer): 
I beg to move: 

"That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by the 18th August, 1992: 

MR. SPEAKER: Now Shri Advani. 

SHRILAL K. AD VAN I (Gandhi Nagar): 
Sir,l rise to oppose this Motion moved by the 
hon. Minister. I oppose it not only because of 
the contents of this particular Bill, but I 
oppose it on more basic grounds. I regard it 
as one more example of the Government's 
mishandling of this issue which is ostensibly 
related to minorities, but which, I believe, is 
very much linked up with the unity of this 
country. 

As it is, I regard this particular piece of 
legislation as itI-conceived and retrograde. « 
will solve no problem; it will create new 
problems. In fact, it will into achieve anything. 
« will serve no useful purpose. All that it 
would is to promote divisiveness which is 
already there and what "the appetite of 
separatist forces. This is my feeling and 
therefore it is that I rise to oppose this Bill in 
toto. 

I had a view that I might plead for a 
reference to a select committee orcirculation 
for public opinion, but it would in theory at 
least commit me to accept the principles of 
the Bill and, therefore, it is that I did not move 
any Motion olthat kind and I have soughtthe 
indulgence of this House to listen to my 

arguments as to why J thought this Bill is iII
conceived and why n would be counter- " 
productive. Because, I do not want to say' 
that the Govem~nt deliberately wants to 
weaken the unity J would not say that. But 
right from, years back, and in fact, when I 
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was going through the excellent book, in five 
parts of Shri B. Shiva Rao on the "Framing of 
the Indian Constitution- I noticed that the 
very first sentence under the chapter 
'Minorities' says that -

"The problem of minorities had 
bedevilled Indian politics for a long 
time. It was in fact a one single 
factor above all others that held up 
the progress of the country towards 
freedom and independence." 

Now, Shri Sitaram Kesri <l.nd other 
learned people on the Treasury Benches 
must be aware that Shri Shiva Rao who was 
himself a Member of the Constituent 
Assembly and played a very important role in 
the making of the Constitution had written 
this excellent treatise. 

The problem of minorities has not come 
before us today. It is a problem that has been 
with us for many many decades. More 
particularlY,lthink after 1857, and after 1857 
the Blitish Government adopted a certain 
approach and that approach landed up us 
with this problem and which issue as Shri 
Shiva Rao says, was, in fact, the one single 
factor above all others that help up the 
progress of the country towards freedom 
and independence. The freedom and 
independence movement also was thwarted 
because of this issue. This is what he says, 
and very rightly. 

And then he recalled how in 1908, the 
British Govemment gave to this country 
separate electorates. Why did they give 
them? The Viceroy at that time was Mr. 
Mintoo and Mr. Minto propounded a thesis, 
because at that time the two major 

communities in this countrv were the Hindus 

and the Muslims. He propounded\he\hesis, 
and said that 

"The Indian Muslims are much more 
than a religious body. They form, in 

fact, an absolutely separate 
community, district by marriage, 
food and custom and claiming in 
many cases, to belonging to a race 
different frorn the Hindus: 

This is the thesis propounded by the British 
rulers. A thesis which the leaders of the 
freedom movement in this country never 
accepted and they aU along felt that this Is 
wrong and it Is p6rverse to think in terms of 
Muslims as a separate race, not morally as 
a separate religion but as a separate race. 
Jinnah proposed a thesis that they are two 
nations and therefore they cannot live 
together, co-exist in one country and let us 
have two countries. Step by step at that time 
the British Government, the imperialist 
Government, proceeded further. I think, this 
kind of historical background is necessary to 
understand why in this particular case, some 
may think innocuous, I am so strongly 
opposed to this Bill. I quote Shri B. Shiva 
Rao. Ha said: 

"Step by step the recognition of 
communal claims and communal 
interests became part of the basic 
policy of the British Govemment in 
India. Each step in the direction of 
the establishment of popular 
government and representative 
institutions was accompanied by a 
corresponding emphasis on the 
obligation of the British Government 
to ensure that the minorities were 
protected from oppression and 
exploitation at the hands of the 
majority. 

This is the approach adopted by the British's 

deliberately .. Again' quote Shri Shiva Rao.: 

"\1\ cout~e 0\ \\me \ne ~~n~, \ne 
Anglo-\ndians, the \ndian Cht\s\ians, 
the depressed class~s, all these 
communities were treated as 
minorities in need of such protection 
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from the majority community. In 
fact, the concept of minorities was 
so expand as to include even the 
prosperous European commercial 
and mercantile community in India 
as needing separate representation 
in the Legislatures.' 

Sir, this is the background of this concept 
of minorities as we inherited it in 1947. 

When I had gone through the Constituent 
Assembly debates, I felt gratified that the 
Constitution makers were fully conscious of 
this approach of the Britishers and they saw 
to it that did not Succumb to it. Till such time 
as partition was not officially decided, there 
was an attempt to somehow avert partition 
by acquiescing in some of the practices that 
had gone on in the past. By conceding that, 
even on the basis of community, there might 
be reservations in the services; there might 
be reservations in the Parliament and in the 
Assemblies. 

When I read the original draft, I 
somewhat felt, I scorn literally, that if that had 
become the Const~ution how ban the s~uation 
would have been! But after partition when it 
became a certainly, when it became clear 
that aU our attempts somehow to persuade 
Muslim League and the leaders ofthe Muslim 
community not to stress upon partition, we 
had to give them guarantees, give them 
representation on communal basis, etc. That 
was supposed to be a kind of compromise. 
When partition became a reality, immediately 
the Advisory Committee, the Minorities 
Committee, the Constituent Assembly - all of 
them came to the conclusion that here fate 
lhey will not compromise with any such 
approach and they once for all decided that 
there will be no reservations for anyone on 
grounds of religion or on grounds of 
community, or on grounds of the fact that it 
is a minority meaning that there are fewer 

nu~rs. But the onlY ground on which 
reservations or special representation can 
be conceded was that if there are sections 
which are oppressed for centuries like 
Scheduled Castes and Scheduled Tribes. 
Only in that case, we kept reservations. 

Shri Sardar Patel, Pandit Nehru came to 
the Constituent Assembly and said that they 
had decided to change the original draft and 
hereafter except for reservations for 
Scheduled Castes and Scheduled Tribes, 
there will be no other reservations. And we 
will not recognize anything on the basis of 
religion and community etc. There was an 
elation in the Constituent Assembly. There 
was an enthusiastic response even from the 
smaller communities like the Paris. They 
said, 'No'. We are very happy with this. We 
do not want these reservations. Aconcession 
was made in the case of Anglo-Indian in 
which it was said that in their case there wUl 
be two nominations here and some 
nominations in the State Legislative ;' 
Assemblies where Anglo-Indian as a 
community exists. That was a kind of 
magnanimous gesture that after 
lndependence the Govemment was capable 
of. They were not happy about it. In fact, after 
Samar Patel conceded to this, he again 
invited Parsi leaders and asked them that 
now I am conceding to the Anglo-Indians, 
yours is also a small community, would you 
like to avail of it? It goes to the credit of that 
communitythatthey said, 'No'. We go along 
with the rest of the Constituent Assembly 
and the decision that you have taken that 
there will be no reservations of any kind in the 
name of minorities, we accept it. 

Now, on that day Sardr Patel made this 
very historic statement - it was a long speech 
worth reading . - He said: 

'In the long run it will be in the 
interests of all to forget that there is 
anything like a majority or minority 
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in this country, andthatthere is only 
one cormoonity". 

Fortyfour-fortyfive years after that what 
are we doing? Nehruji described it as a 
"historic tum in our destiny". He said: 

• A safeguard of this kind, would 
have some point where there was 
autocratic or foreign rule; it would 
enable the monarch to play one 
community against the other." 

He added: 

"But where you are up against a full 
blooded democracy, if you seek to 
give safeguards to a minority, you 
isolate it. May be you protect it to a 
slight extent, but at what cost? At 
the cost 01 isolating it and keeping 
it away from the main current in 
which the majority is going, at the 
cost 01 forfeitingthat inner sympathy 
and fellow-feeling with the majority". 

Mr. Deputy Speaker, through you, I 
would like to tell the hon. Minister that what 
they are doing today - I do not know how 
much - is going to assuage the feelings of the 
minorities to which they are addressing 
themselves. But, I do not know that the 
majority which has been proud of the fact 
that this country in 1947 rejected theocracy, 
that this country in 1949 - even though the 
country was divided on the basis of religion 
- did not emaJuate Pakistan. This country in 
1949 if it had chosen to become a theocracy 
like Pakistan, the world would not have 
Harned us. But, this country after 45 years 
seems to sufferfrom - at least the leadership 
-seems to suffer from a gilt complex that we 
have been unfairtothe minorities. Therefore, 
something needs to be done to see that this 
sense of injustice and grievance that they 
harbor must be removed. This particular BiD 
atbestthe mostcharitable Inthe interpretation 
that I can give is intended to remove that 

feeling of injustice. The truth is that every 
section of society in this country -the situation 
being what it is; the difficulties being what 
they are; the economy being what it is and 
the fact that we are a democracy, we did not 
go in for any authoritarian rule and which 
democracy makes us a free society In which 
every section including say the Brahmins in 
Tamil Nadu, from which my hon. friend 
comes, have a right to feel aggrieved and 
say what is it? We are being aggrieved again. 
We are being ill-treated. Every section of the 
society harbour a sense of injustice. But 
these Bills are not addressed to those 
sections. This kind of Bill is addressed in 
name, of course, to the Christians, to the 
Paris, to the Sikhs etc., but actually it is 
addressed only to one section. I am sorry to 
say that this is not prompted by any earnest 
consideration of their interest. This is 
prompted by sordid politics of the vote 
banks. It is unfortunate but it is true. When I 
say this, I may be accused of being a political 
leader belonging to a particular persuasion 
and in the Opposition today who is making 
this accusation. But I was surprised to know 
these very days, after this Bill carne up and 
I started studying it, that an outstanding jurist 
and an outstanding legal authority - whose 
volumes we always refer to whenever here 
is any legal problem and I am sure my 
leamedfriend Shri Somnath Chatterjee would 
be knowing him personally - Shri D.O. Basu 
alsofeels like it I was going through his notes 
and his books - one of them - a small 
introduction to the Constitution of India - here 
with me.lfoundthat he refers to the situation 
after 1980 elections and in the concluding 
chapter of this introduction he says: . 

"The present chapter would be 
incofT1>lete without recounting the 
ominus trends which have been 
revealedsince the general election 
of 1980 as regards the ever 
aggressived demands of the 
religious minorities. The most 
grievous feature of this post-
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independence development is that 
the minorities have held up their 

vote as a bait and political leaders 
from the majority community, 
belonging to different parties, have 
indiscriminately swallowed that bait 
in their election manifesto and 
alliances·. 

When Shri Sitaram Kesri tells me that he is 
moving this Bill only because he has to fulfill 
a particular commitment which he had made 
in his manifesto it only convinces me of the 
above point. Therefore, Shri Basu - who is 
not a politician - says: 

"In this background, it is the duty of 
an impartial academician to point 
out to a nationalist Indian that to 
accept such demands of the 
Minorities would be to tear India 
into pieces, with a second Pakistan 
for Muslim-majority areas or a 
Christendoom for Christians or a 
Khalistan so far as the Sikhs are 
concerned". 

This kind of warning is being given by Shri 
Basu. n is not a nisgiving being expressed 
by and Opposition political leader OOlonging 
to the Bharatiya Janata Party. It is this that 
makes me feel that I wish there have been 
more thinking about this issue. 

Why is that only in 1991 did your 
manifesto come out with this? Why was this 
not said earlier? After all, I hold myseH guilty 

for having been party the creation of the 
Minorities Commission, even though or an 
administrative level, without <Jny statutory 
back up. I was in that Government. When 
that Government did this, we pointed out thai 
the manifesto of the Janata Party did not 
commit Itself to a Minorities Commission. 
The manifesto of the Janata Party issued in 
1977spoke about aCMI Rights Commission, 

not about a Minorities Commission. That 
became an aberration, a distoration about 
which within the Government we said what 
we wanted to say. But as part of the 

Government I hold myself guiltyforthat also. 
I would not absolve myself of that guilty. 

Today you are going a step forward. 
( Interruptions) 

SHRI BHOGENDRAJHA (Madhuban:j: 
Not only the Government, but of that party 
also. 

SHRI LAL K. ADVANI: Yes, I was party , 
to that. Therefore, I am pointing it out. 
( InteiTuptions) 

SHRI MOHAMMAD YUNUS SALEEM 
(Katihar): You have now become a little 
wiser. 

SHRI LAL K. ADV ANI: Yes, Just as the 
Constituent Assembly became wiser atter 
those 60 years. 

Everyone learns from past folli. Here, I 
find it purposing that these very people most 
01 them who were there in that 1977 days, 
used to tell us: 

[ Translation] 

Why did you accept it? You should not 
have accepted it. You have committed such 
a grave mistake, that is why they want to go 

a step further. 

[English] 

They want to go forward. I am sure that 
if the BJP has not been there in this strength, 
you would have been satisfied with this kind 
cf statutory status. It is a relief that you are 

, not able to give it a constitutional status. You 

1rould have gone happy and given It a 
constitutional status, which is the demand of 
this section. You are not able to do it today 
because of the wisdom of the people who 



101 National Commission VAISAKHA21. 1914 (SAKA) for Minorities Bill 102 

have returned us in this great strength. but 
why are you doing? I wish you had in your 
opening speech narrated what are the 
injustices that are being done to the so-<:alled 
minorities because ofthe absence of statutory 
powers to this Minority Commission. 

SHRI MOHAMMAD YUNUS SALEEM 
(Katihar): Was it not your commitment when 
the Minorities Commission was constituted? 
In 1978 when the Minorities Commission 
was constituted. it was said that very soon 
legal status would be given to this 
Commission. 

[ Translation] 

SHRI LAL K. ADVANI:I told you that as 
far as Janata party election manifesto is 
concemed. it is an aberration from the election 
manifesto. 

[English] 

It was a distoration from the Manifesto 
and thaL .... 

SHRI MOHAMMAD YUNUS SALEEM: 
That is why I am saying ..... 

SHRILAL K. ADVANI: Yes. yes. I was 
at fault. That is what I have said. 

SHRI MOHAMMAD YUNUS SALEEM: 
You were a Member of the Cabinet 
Committee. 

SHRI LAL K. ADVANI: That was there. 
I was hamstrung. (Interruptions). I have 
come here not merely to oppose this Bill. but 
also to formally recommend - after all. in 
this country it is not merely minorities which. 
according to this Bill. are suggested. though 
it is a very strange situation that the definition 
ofthe 'minority' asgiven in this Bill Is. "minority· 
forthe purpose ofthis Act means acommunity 
notified as such by the Central Government.' 

This is the only definition given of minority 
which means that tomorrow if say. an Arya 
Samaji applies saying that' we are a minority'. 
the Ramakrishna Mission which has already 
had a case in the court that ' we are not 
Hindus· ..... 

SHRI SOMNATH CHATTERJEE 
(Bolpur): They have been found to be a 
'minority'. 

SHRILAL K. ADVANI: Yes. they have 
been found to be a minority thOl '~h the 
Supreme Court has been endorsed that till 
now. But this Government has acquired the 
rightto do it on its own. Whether the Supreme 
Court or the High Court may say anything. 
but they have assumed to themselves the 
right to declare any section as 'minority'. This 
kind of fussy incohate conception of a 
minority. where is it going to lead to? And. 
therefore. the arguments that were advanced 
by a former Chairman of the Minorities 
Commission on why the Minorities 
Commission should be converted into a 
National integration-cum-Human Rights 
Commission have become very relevant. It 
is he who said that till now .... (lnterruptions). 
He was Justice Beg. He was the Chief 
Justice of the Supreme Court and then later 
on he became the Chairman of the Minorities 
Commission. (Interruptions). He was asked. 
'Who. according to you. are the minorities?' 
He admitted that there is no definition of 
minority as such. The present policy of the 
Minorities Commission is to confine its 
attention to five communities which it 
recognises as religious minorities. namely. 
MUSlims. Sikhs. Christians. Buddhists and 
Zorastrians. These are the five communities 
which. according to the Minorities 
Commission at that time were supposed to 
be minorities Commission at that time were 
supposed to be minorities whose concerns. 
whose interests. diSCrimination against whom 
was to be probed into by the Minorities 
Commission. 



103 National Commission MAY 11, 1992 for Minorities BiB 104 

and is used today fora congeries of 
communities whose religions are 
believed to have an Indian origin, 
but each of which constitutes and 
acts, on the whole, as a separate 
ethnic group or entity with its own 
customs and traditions; and, their 
religious beliefs and forms of 
worship too vary considerably." 

ISh. Lal K. Advanij 

He also mentioned: 

"That claims have been made on 
behaH of the Jains and the Bahais 
which are still under examination 
by the Minorities Commission." 

I do not know what is the present position, 
and whether any Minorities Commission had 
subsequently taken decision on this. But the 
kind of authority that you have assumed ore 
you are seeking to assume will make you all 
powerful and then claims will .be made to 
declare some people as 'minorities'. These 
days claims are made to declare some people 
as 'Scheduled Tribes' or 'Scheduled Castes' 
etc., because certain benefits follow 
thereupon. Now, every section of the Indian 
society is going to seek to be declared as a 
'minority' by the Government. No Court is 
needed for that. Do you realise the 
consequences of this? Would it not have 
been necessary that in a statutory provision 
of this kind, the word 'minority' should have 
been more precisely defined? I can 
understand some measure of flexibility, but 
not this kind of arbitrary authority that you 
have sought to vest in yourself. 

In the course of that argument that 
Justice Beg gave, he made a very pertinent 
observation and that in a way says that 
Hindus are not a majority in this country. He 
does not say that specifically, but if this is the 
approach, he says: 

"Indeed, it has been urged by some 
that the term 'Hindu' does not 
indicate a single monolithic religious 
community, which could be property 
described as a religious 'majority'. 
In origin, the term stood for those 
who resided in the region of river 
'Indus'. By an extension, for political 
purposes, the descriptive term 
Hindu has become associated with 

Then, he observes: 

"Hence, some observers have gone 
to the extent of asserting that India 
is a land of minorities, from the 
point of view of group affiliations, 
and that there is nothing like a 
Hindu 'majority community'." 

Then, he makes a very pertinent remark 
which I quoted from Shri P.O. Basu and I 
quote now from Justice Beg, the Chairman 
of the Minorities Commission. He says: 

"To think of Hindus as a single 
monolothiccommunity may appear 
to some to be quite unhealthy. The 
feeling and belief that there is such 
a single 'majority' community, 
whose machinations the minoritieS 
should fear and try to protect 
themselves against, were fostered 
by our foreign British rulers during 
a colonial past. They sought to 
'divide and rule' us. Even after the 
British have quite India, the same 
divisive patterns of thought and 
feeling have been adopted in 
soliciting votes and competing for 
power or for benefits whether 
political or ~onomic. This vicious 
circle has to be broken. How can 
this be done? This is the crux ofthe 
problem before us." 

Here is an accusation against you, against 
the persons who bring in Bills of this kind, 
made by a former Chairman of the Minorities 
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Commission that you are only following the 
British pattern. The concept of 'minorities' 
was injected into the body politic of this 
country by the British and you are followillQ 
it up after 45 years of independence, after 
the Constituent Assembly had laid it to rest 
practically. Now, you are reviving it again 
officially. This is being done by the Congress 
Party. H it had been done by the earlier 
Government, I might have understood 
something. Even then, my reaction would 
have been the same. But I cannot understand 
this Government doing it and this Party doing 
it. particularly today except for the fad that 
you had written in your manifesto, except for 
the fact that you think that in this game of 
competitve politics for vote bank, you would 
be again outstripped by your adversaries on 
this side and on account of this fear, you are 
going to the extent of bringing a Bill of this 
kind which goes against partically what the 
Chairman of the Minorities Commission had 
said earlier. I wish you could reviue your 
opinion even now, becaul!® call that I say or 
all that Mr. Beg says is not to scrap the 
Minorities Commission. He does not say 
that. 

He says, "Convert it into the National 
Integration-cum-Human Rights 
Commission". If there is a case of 
discrimination against a Muslim or a Muslim 
group, if there is a case of discrimination 
against the Parsis, against the Christians,let 
the Human Rights Commission go into it. But 
this sort of situation that the greatest case of 
injustice in free India's history has been 
perpetrated against the Hindus of Kashmir 
and the Minorities Commission cannot do 
anything about it, only because they are 
Hindus, is not going to contribute to national 
unity. It is this that would be obviated instead 
of Minorities Commission, if you set up what 
Justice Beg described as the National 
Integration-cum-Human Rights Commission 
which we have been describing as the Human 
Rights Commission. In fact, in this particular 

longest note of Mr. Beg which he has written 
in 1987 or 1988, I was surprised to find, 
reference also. When he said this, obViously 
someone must have told may-be from the 
Minorities Commission, "What you are saying 
is precisely what the BJP is demanding and 
why are you saying that?· He says, it is no 
real answer to the need pointed out to any 
that it should not be made sifl1>ly because 
some political party other than the ruling 
Congress has supported such a measure. 
Indeed such support if it really exists should 
provide an added reason favouring the 
recommendation made by this Commission 
which seeks to advance propositions which 
are acceptable to and accepted by all political 
parties because they promote constitutionany 
enjoined basic objective to which all swear 
allegiance. 

With this kind of background, I feel 
emboldened to urge you again to reconsider 
this Bill. After all, this Government has been 
on record talking about the Bukan Rights 
Commission also. But that Human Rights 
Commission is regarded only as a kind of 
antidote to the kind of allegations that are 
being made against us from abroad, say, 
Amnesty International etc. We think that we 
can paper up things that are happening here, 
the kind of killings that are going on in police 
stations or excesses that are committed 
else-where by setting up the official Human 
Rights Commission and saying that we also 
have the Human Rights CommiSSion to look 
after it. I think, both the purpose can be 
combined if there is a statutory authority 
suitably armed, suitably equipped, with 
suitable personnetatthe hem of affairs. Both 
these purposes can be looked after - the 
human rights purpose as well as the question 
of discrimination against any citizen of the 
country, wh~ther he belongs to the so-called 
majority or the so-called minority. This 
purpose would be fullY seIVed if Justice 
Beg's recommendation and Bhartiya Janta 
Party's commitment in its manifesto Is 
accept~ by the ruling party. 
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[Sh. Lal K. Advanij 

If you do not do it, I can only warn you. 
Your earlier Congress Government made a 
historical blunder when you succumbed to 
the fundamentalist lobby bn the issue of 
Shah Bano in 1985. I am of the view that 
unless you review your opinion and revise 
your stand, you are going to commit a similar 
kind of monumental and historical blunderby 
passing this Bill. This Bill is not going to serve 
any purpose. It will add to divisiveness. In 
this particular case when D.O. Basu spoke 
about the demands being made by the 
minorities which various political parties have 
incorporated in their manifestoes, he identified 
three particular demands. Firstly they want 
proportional representation in Legislatures 
and services. Secondly they want minorities 
to be given the statutory and constitutional 
status. Thirdly, they want that article 44 
relating to the uniform civil code be totally 
disregarded or repealed. If these three 
demands are to be accepted, he says, then 
we are destroying the basic tenets of the 
Constitution of India. This is the opinion of 
Mr. D.O. Basu. I would plead with you, if you 
surrender on this particular demand, the 
time will not be far when you will be 
surrendering on the other two issues also. 
Already your Government has committed 
itself to creating a riot police force on 
communal grounds, on communal 
conSiderations The riot force is necessary. If 
there is anything lacking in the present Police 
force, it must be reformed. If they are also 
polluted by the communal virus, action should 
be taken against those individuals or those 
groups. But to allow the composition of any 
riot force to be based on community or 
religion is a remedy worse thean the disease. 
But you are committed to it and just as you 
are committed to this parlicularminorities Bill 
being given statutory status, I would like to 
warn the Government that this is a sworn 
path that you are pursuing. The sooner you 
do away with it, the better for the country's 
unity andlfle batterforthe so called minorities. 

SHRI OIGVIJAYA SINGH (Rajgarh): 
Hon. Deputy Speaker, Sir, I rise too support 
this Bill. 

I heard with rapt attention hon. Advaniji's 
very forceful plea as to why this Bill should be 
rejected outright and I was happy to note that 

_ at least he accepts the guilt of being a party 
to tr.c ortlcial govemment resolution of the 
thel' ';anata Party Government in 1978 in 
which the Minorities Commission was 
created, though without powers. 

This is a double standard of the BJP and 
Mr. Advani, in particular. They had no qualms. 
They had no difficulties in accepting the 
support of the rank communalism like Shahi 
Imam Bukhari in 1977 election. They had no 
q'Jalms in catching Muslim votes because of 
the Fatwa of the Shahi Imam Bukhari. 
Probably Mr. Advani was not aware of the 
credentials of Shahi Imam Bukhari by then. 
He has also become wiser. Probably he had 
not read the Constitution debates, Shiva 
Rao's speeches on Constitution or he had 
not read the speeches made by Samar Patel 
and Pandit Jawaharlal Nehru during the 
constitutional debates. 

Why the minorities of this country feel 
alienated? This is something which has to be 
understood. This can only be understood if 
you are a minority yourself or you have some 
kind of a softness or some kind of affiliation 
with the minority communities in this country. 
Let us do some introspection ourselves. 
Have we treated the minorities of this country 
fairly? How many people of the minority 
community are in the lAS? How many of 
them in the IPS? How many of them in 
Government services? 

SEVERAL HON.MEMBERS: Who 
prevented them? 

SHRI OIGVIJAYA SINGH: The attitude 
which Mr. Advaniji and the BJP represents in 
this country .... (/nterruptions) I did not 
interrupt. 
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MR. DEPUTY SPEAKER: You kindly 
bear with him. 

SHRI DIGVUA YA SINGH: I did not 
interrupt him. Today if the minorities of this 
country feel alienated, we should be blamed. 
H we had treated the minorities proper1y, this 
demand would not have arisen. 

The definition of Hindu, as defined by 
Shri Advani here in this House and as 
defined by the RSS cadre in the field is qune 
different. 

I qune agree when he said that the term 
'Hindu' quite refers to the people here living 
on this side of the river Indus. But the 
definition and the meaning of Hindu as spelt 
out by the leaders of the RSS and Vishwa 
Hindu Parishad and as proclaimed by them, 
on the ground, is much different to what Mr. 
Advani says in this House. (lnte"uptions) 

What is this slogan of 

(Inte"uptions) We have heard this from 
the RSS. and when the Ram Rathwas being 
taken out. when Shri Lal K. Advani was going 
all around the country. these were the slogans 
raised by the RSS people. This is precisely 
the position. I am not yielding. (/nte"uptions) 

SHRI RAM KAPSE (Thane): Sir. I am 
on a point of order. 

MR. DEPUTY SPEAKER: He is on a 
point of order. Let us hear him. 

SHRI RAM KAPSE: Shri Digvijayasingh. 
while referring tothe RSS, quoted one slogan 
which the RSS had nevergi~en. He is quoting 
that quotation without any information. This 
is my point of order. I request the Chair to 
expunge these remarks. (Interruptions) 

SHRI DIGVUAYA SINGH: I am only 
relating the events. I am only referring to the 
··Expunged as ordered by the Chair. 

inflammatory slogans made by the BJP. the 
RSS workers, by the volunteers of the VHP 
during the Ram Rath Yatra of Shri Lal K. 
Advani. It sparked communal riots all over 
the countries. (Interruptions) 

MR. DEPUTY-SPEAKER: I shall look 
into it, I if it is irrelevant. 

( Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): During 1984 elections you had raised 
the slogan·· 

You had raised slogan 
about... ... ( Inte"uptions) 

SHRIMATI SUMITRA MAHAJAN 
(Indore): You had also given •• 

15.51 hrs. 

[SHRI P.M. SAYEED in the Chair] 

[English) 

SHRI DIGVUAYA SINGH: This is the 
double-standard of the BJP and the Leaders 
like Shri Lal K. Advani. They every hesitated 
to parade Shri Sikandar Bakht into the MusUm
dominated areas during the elections. If they 
really are not so concemed about the Muslim 
vote-bank or Hindu vote-bank or whatever 
vote-bank they talk of, why do: they parade 
Shri Sikandar Bakht into the Muslim
dominated areas during the elections? This 
is precisely their attitude. 

( Translation) 

SHRI MADAN LAl KHURANA: You 
should first join RSS, learn the definitions 
Inere and then speak something. 
( Interruptions) 
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MR. CHAIRMAN: You must listen, If all 
of you start this way, it would become 
ilJl>Ossible. 

( Interruptions) 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): First tell us the definition. How 
does Hindu Parishad define a Hindu and 
howOOes RSSdefine a Hindu? (Interruptions) 

[English] 

MR. CHAIRMAN: If there is any 
objectionable thing, I will expunge it ...... but 
not like this. 

( Interruptions) 

SHRI DIGVIJAYA SINGH: Would the 
VHP accept the Muslims as a Member of 
their organisation? They will not. So, when 
they do not....(/nterruptions) 

This is what I am saying. The definition 
as propounded by Shri lal K. Advani on the 
floor of this House differs vastly from the 
understanding and the meaning of Hindu by 
the workers of the BJP and the VHP. This is 
what I say the real example of double
standard as practised by the BJP. 

Today, in Madhya Pradesh the Muslims 
are being persceuted; they are being 
harassed. The Christians are being 
persecuted and harassed. They have lost 
their right of civil liberty (Interruptions) 

( Translation] 

SHRI lAXMINARAYAN PANDEYA 
(Mandsaur): How did you come to remember 
Madhya Pradesh? You don't seem to 
remember anything else ...•. (/nterruptions) 

[English) 

SHRI DIGVIJAYA SINGH: I have got 

specific instances where senior officers have 
been punished on flimsy grounds. 
( Interruptions) 

MR. CHAIRMAN: Order, please, You 
are a senior Member. 

(Interruptions) 

( Translation] 

MR. CHAIRMAN: If you utter anything 
objectionable ,It would beexpunged from the 
proceedings ..... ( Interruptions) 

[English] 

SHRI DIGVLJAYA SINGH: In all the 
States ruled by the BJP, in Rajasthan, 200 
Muslims were detained under T ADA. 

( Translation] 

SHRI MADAN lAl KHURANA: Mr. 
Chairman, Sir, it is wrong to allege that in 
Madhya Pradesh Government Muslim 
community alone ~ is being 
prosecuted .... ( Interruptions) 

SHRI DIGVLJAYA SINGH (Rajgarh): I 
am making this allegation with full 
responsibility ...... ( Interruptions) ...... . 

SHRI MADAN lAl KHURANA: If I 
charge that Hindus are being massacred in 
Kerala. would he dare to talk In such away? 

[English] 

SHRIDIGVIJAYASINGH: Itotallyagree 
with you on this point. This Bill should have 
included the State of Jammu & Kashmir. I 
have always held that the special status 
enjoyed by Janvnu and Kashmir has to be 
respected. BU1 at the same time, this Bill and 
the Protection of Places of Worship Bill, I 
demanded, at that time also, that Jarrmu 
and Kashmlrshould have been brought under 
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the ambit of this Bill. There, the Hindus are in 
the minority. And by excluding that State, we 
are giving to BJP a handle to defame this kind 
of a Bill. That is why, I would urge upon the 
hon. Minister to seek the clearance of the 
J&K Govemment and include that State 
under this Bill. 

Hon. Advanijl was saying that theocracy 
was rejected in 1947. But what really is he 
propounding? He is propounding the creating 
of a theocratic State in this country. That is 
what he stands for and that Is what his party 
stands for. Sil, this is what I say. Shri Advani, 
in lok Sabha is quite different too Shri 
Advani, in lok Sabha is quite different to Shri 
Advani, in lok Sabha is quite differentto Shri 
Advani on the streets of this country. This is 
what I call as double standards of BJP and 
Shri Advani. He says one thing on the floor 
of the House and says quite opposite thing 
on the streets of this country. His 
inflammatory speeches, thet inflame 
communal passions in this country. It is 
because of the very behaviour of the BJP 
and their die-hard communalists, the 
minorities deserve special protection. And 
this is what this Government has done. 
( Inteffuptions) 

Please do not worry about my coming 
here, because I fought tooth and nail and 
won this election. I have never come to this 
House with you blessings. let me make it 
very clear. (lnteffuptions) Up till now, it was 
the BJP which has won and I defeated your 
RSS leader. 

This Government needs the 
congratulations. They have not only fulfilled 
our election promise but they have given 
dynamic power to a toothless Minority 
Commission which really could not look after 
the interests of the minorities in this country. 
( Inteffuptions) 

MR. CHAIRMAN: You do whatever you 
want when you can speak. But not like this. 

( Interruptions) 

MR. CHAIRMAN: It he yields then early 

you can speak. But he is not yielding, Then 
why are you disturbing ? 

( Interruptions) 

[ Translation] 

SHRI lAKSHMI NARAIN MANI 
TRIPATHI: let you first say who is Hindu, 
what is the definiton of a Hindu? 
( Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Chairman, Sir, this is a sensitive Issue. I 
would, therefore, request the hon. Men1:ler 
or think before he speaks, so that no tension 
is generated in the society. Dangerous 
situations are being created by leveling 
allegations ancl counter allegations. That is 
my submission to you. (Interruptions) 

[English] 

SHRI DIGVLJAYASINGH: Sir, we stand 
forcommunal harmony and notforconvnunal 
division as you people want. The credentials 
ofthisGovemment as a secular Govemment 
and as a protector of minorites stands 
vindicated by bringing in this Bill. I have a 
slight grievanCe on one point. The power to 
inquire into specific complaints which was 
requested by the Minorities Commission, 
was requested under the Esquire 
Commission Act. But unfortunately, the 
provisions of the Inquiry CommiSSion Ad 
which were madeforthe SCIST Commission 
have not been made forthis specific Bill. The 
provisions have been made as that of a Civil 
suit. Sir, you would agree with me that such 
complaints as brought forward to the 
Minorities Commissioned summary disposal. 
Therefore, the provision for inquiry into the 
complaints should be made; the Minorities 
Commission should be armed with the 
specific provision, as is given in the Inquiries 
Act, instead of the Civil Suit Act. This is one 
lacuna which should be put straight. 

The other thing Is about the term of the 
Chairman which has been restricted to three 
years which I think, is not correct. We have 
kept the term of the Chairman as three to five 
years for ST/ST Commission. Therefore. for 
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the Minorities Commission also, the term of 
the Chairman should be three to five years. 
The Minorities Commission has not been 
empowered with the specific powers to 
investigate and prosecute all suit offenders 
who have prosecuted the minorities, who 
have taken the double standard as far as 
dealing with the minorities are concemed. 

In other countries also, there are 
Minorities Commission. There is a 
Commission on Racial Equality in UK also. 
These Commissions have also got the 
powers to prosecute, to investigate also. 
These powers should also be given to the 
Minorities Commission which is very 
necessary. Su mmons may be disobeyed, as 
it is done in most of the cases. I know of a 
number of cases. The complaints were field 
with the Minorities Commission here in Delhi, 
because we could no do it in the Madhya 
Pradesh State, since the. Minorities 
Commission has been disbanded there. For 
a number of complaints, the summons have 
been disobeyed. They have not been 
answered. That is why, there sho!1ld be a 
specific provision for levying penalties ,'n all 
such persons who do not respond to the 
quaries of the Minorities Commission. So, 
such special powers have to be given; and 
more teeth have to be given to the Minorities 
Commission to make it more effective and 
more meaningful. 

The terms which were notified in the 
1978 Resolution were much wider that what 
is given in the Minorities Commission. The 
programmes, policies and the laws being 
inactive, how will they affect the minorities of 
this country? So, the Minorities Commission 
should be given the powers or review all 
such policies and laws so that they could 
advise and suggest remedial action to the 
Government. 

"s I have already told you, there are a 

number of instances. specifically in the State 
of Madhya Pradesh to which State I belong 
to and I have seen a number of communal 
riots. The people Involved In the communal 
riots were given curfew passes by the local 
administration .. Persons involved in the 
communal arson and loot were sitting in the 
police stations and guiding the police to 
arrest the people from the minorities 
communities. 

One more instance I would Ike to narrate. 
In the home town of the Chief Minister of 
Madhya Pradesh, the Government of 
Madhya Pradesh in its notification had notified 
about 3600 feet of land on which the Mosque 
was constructed. It was a Government 
notification; it was a Wakf property. But the 
Government of Madhya Pradesh, without 
giving notice, have demolished the structure 
around the Mosque and reduced it ..... 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): I am on a point of order. 

SHRI DIGVIJAYA SINGH: Sir, what is 
this? Let him reply to it in his speech. 

DR. LAXMINARAYAN PANDEYA: Let 
the Chairman decide that. How can you 
decide it? I have raised the point of order, Sir. 

[ Translation] 

When discussion in the context of 
minorities is going on let me allows refer to 
the same. The Madhya Pradesh Govemment 
has neither issued any such notification nor 
has any demolition been done. What he is 
stating is but a distortion of facts. The Madhya 
Pradesh Government has on the contrary. 
formed the Human Rights 
Commission ...... ( Int9ffuptions) 

[English] 

SHRI DIGVIJAYA SINGH: He can rebut 
it in his own speech. 
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MR. CHAIRMAN: There is no point of 
order involved in this. 

SHRI DIGVIJAYA SINGH: What I was 
telling was thai oul of 3600 sq. 11. of land 
belonging to them, the Govemment, without 
notice, has demolished the structure and 
has confined to 600 sq. ft. only. There is a 
specific court order which the Madhya 
Pradesh Government is not accepting. 

DR. LAXMINARAYAN PANDEYA: 
There is no such Notification. 

MR. CHAIRMAN: When you get a 
chance to speak, you can rebut it at that time. 

SHRI DIGVIJAYA SINGH: The 15-point 
programme initiated by late Shrimati Indira 
Gandhi is not being followed. I would urge 
upon the hon. Ministerto review this State by 
State because this is a programmer for the 
minorities of this country; and this is a 
programmes of the Govemment of India. 
Therefor, the hon. Minister must review the 
implementation of the 15-point programmes 
in each State and punish those States which 
are not following the recommendations and 
the decisions of the Govemment. 

In Madhya Pradesh, it was proposed 
that every Selection Committee must !lave a 
member of the minorities communities. But, 
unfortunately, I know of a numberof Selection 
Committee where minority community has 
not been represented. That is why I say that 
you must give all the powers possible too a 
Commission for Minorities because of the 
threat to their very existence because of the 
unruly and undignified behaviorol the BJP in 
particular in the State and theirGovemment. 
(Interruptions) I support the amendment 
made by Shri E Ahamed. In the Bill on page 
3, line 36 reads as follows: 

"Make recommendation for the 
effective implementation and the 
safeguard and protection of interest 

of minorities by the Central 
Government or the State 
Government". 

Public undertakings and quasi Govemment 
Institutions must be added after this because 
the commercial banks and other public 
undertakings also should be sobered by the 
Minorities Commission Bill. 

With these words, I would like to congratulate 
the hon. Prime Minister and Shri Sitaram 
Kesri who has always been championing the 
cause of the minorities, backward classes 
and the Scheduled Castes of this coutnry. I 
wholeheartedly support the Bill. 

I would urge upon our friends from BJP . 
to keep their communal thinking under garb 
so that they can be secular as they are trying 
to show themselves. That is why I urge upon 
the whole House to accept this Bill 
unanimously. 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Chairman, Sir, I support this Bill, 
nevertheless, I would demand that the 
drawbacks of this Bill must be removed with 
firms. It is a question of political will. 

Mr. Chairman, Sir, what was, 
necessitated to constitute the Minority 
Commission with alleamestness. Shri Advani 
has rightly said just now that the Minority 
Commission was constituted in 1977-78 
during the Janata Party regime. I do not 
believe that formation of the Minority 
Commission was a mistake, rather it was a 
historic deed. Credit also goes to Shri Advaniji 
who was a Minister during that period. I 
would still like him to share the credit by 
extending his co-operation to a good cause. 
Steps should be taken to further this kind of 
work. 

Mr. Chairman, Sir, it is a matter of pride 
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that the Govemment did good work during 
1977-78, be it the question of price-control or 
any other thing. Moreover, Shri Atal Bihari 
Vajpayee was also a Minister during that 
period. There was, however, no problem of 
Ram Janam Bhoomi issue. I would like too 
el'Jl)hasise that the issue of minorities is a 
matter of Constitutional responsibility. In this 
connection when I was talking to Shri Kesriji 
I told that there has been a special provision 
in the Constitution forthe Scheduled Castes, 
Scheduled tribes and the minorities and it 
has been mentioned that there should be 
arrangement to protect their rights. Article 25 
to 30 of the Constitution deals with the 
interests of the minorities. We could not do 
much in this regard because we were just in 
a different situation. We lacked your support 
and some of those who sat beside us in our 
Government had different views. Now the 
Govemment should not observe economy in 
providing support' and it must provide 
minorities with the equal rights as are 
envisaged for Scheduled Castes and 
Scheduled Tribes. 

Mr. Chairman, Sir, I am not in favour of 
leaving the question of welfare of the 
minorities to the minorities themselves. n a 
section of the country is weak it amounts to 
the weakness of the whole country. The 
country is facing criSis on the front of self
defence, protection of people, wealth and 
property Le. almost all the fronts. Unless the 
country is strong wholly, it cannot prosper. I 
would like too tell not only to the B.J.P. but to 
the Congressmen also that a very wrong 
thing was done against the Sikhs in 1984 in 
the wake of Indiraji's assassination. The 
result is that the Punjab is burning today. The 
problem of Punjab has always enhanced the 
prestige of the country through thick and 
thin. It can solve the problems of water and 
the capital itself, but the wounds received by 
sikhs in the wake of Indiraji's assassination 
is manifested in the shape of horrible 

terrorism. When there is a reference to 
minoritits, It Includes not only sikhs b~ 
Muslims, Parsis and Buddhists also. The 
fact, however, remains that 900/0 minorities 
are Muslims. The Punjab and the Kashmir 
are now burning under great flames. 

Mr. Chairman, Sir, it is for the first time 
that people of majority class are raising such 
slogans. n the dema~d for a Hindu Rashtra 
is made, how can you be Olble to check the 
demand for a Kalisthan? The Christians will 
demand a separate nation in the North-East 
in the name of religion. I WOUld, therefore, 
urge that it is the responsibility of the majority 
to bring the minority into the mainstream of 
the country. I would also like to say that the 
Sikh religion has not come into existence a 
long time back. You will not find any Brahman 
among Sikhs. All the Sikhs .have their origin 
from scheduled castes and many of them 
were jats and those days jats had the same 
social status as that of the scheduled castes 
these days. 

Many people often talk about Babar. I 
have also been a student of history. Who 
was ruling when Babar came to India? India 
was being ruled by Ibrahim lodhi. It was 
Muslim rule thattime. All the Muslims had not 
come with Babar. Today, there are Muslims 
who are converts from scheduled castes, 
muslims who are converts from Gullars, and 
Muslims who ace converts from Brahmins. 
Even today there are people who on the one 
hand are ·Maulana· and on the other hand 
they arc -Pandit·. Religious conversion is 
going on today as well. A fow years back a 
religious conversion took place in 
Meenakshipuram. A few days back, 300 
families embraced Sikhism in Meerut. Why 
does this happen? Everyone does not get 
n~ney from foreign countries. Today, we 
aro taking about Hindus. It is very good to 
talk about Hindus, but what is meant by the 
word 'Hindu'? The way in which Hinduism is 
standing, one persons foot is on the others 
forehead and tin such a condition continues, 
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discrimination in the name of caste shall 
continue to exist in this country. That is why 
to Muslim, Sikh or a Christian opposes 
reservation which was brought in by the 
Mandai Commission. Mandai Commission 
and reservation is opposed only by those 
who call themselves Hindus. That is why we 
shall have to go into this very deeply and that 
is why we repeatedly saIVllatwork of cleaning 
the water should be done and the dirty drain 
should aiso be cleaned. If you don't do the 
cleaning and only keep killing but we should 
make arrangements so that mosquitoes do 
not breed. That is why the majority class calls 
itself Hindu, although the definition of Hindu 
has not yet become clear, whether Hindu 
means Verity, Kshatriya, Brahman orShudra 
- till today "Hindu' has examined a vague 
term. That is why you should learn to love 
your brother, you should learn to embrace 
your brother and believe that we are all one. 

Today America has arrived at an 
eyeopening situation. Firstly, there is no 
American over there. Secondly, who are in 
minority in America? The blacks of America 
form the minority, whose population is 7% 
one black person was locked up and the 
'1lOtor driver was beaten up. The police bet 
him up but did not kill him. He was beaten up 
badly and it had its influence right from Los 
Angles to New York. Here in our country 22 
people were kHled at Chundur but there was 
nobody to witness the event. Everyone was 
left-.as if they were born to die. Sometimes 
people are massacred at Meerut and Pilibhit 
and in a single sentence, it is said that they 
are extremists. Similar is the case of Bihar. 
Poor people are being killed there everyday, 
there was nobody to cry for them, but when 
the poor people killed 40, QIIeryone is crying. 
I am not talking about this Government or 
about the party. Now-a-days the Government 
of one party orthe other is working in various 
states, that is why I would like too say that 
minorities should not be taken Into account. 
In the beginning, there were 51 % Hindus and 
49% Sikhs in Punjab. Sometimes it was 

claimed that there were 51 % Sikhs and 49% 
Hindus. Punjab is burning today on this 
account. Whenever we spoke In favour of 
the rights of the minorities there was a 
reduction in their rights on the part of the 
Government. Today, Farooq Abdullah Is with 
you, but when Farooq Abdullah was strong 
he was compelled by you and G.M.Shah 
formed the Government. Today if south Is 
left, Punjab is left, and North east is left, then 

• there is only one Muslim minority in the whol8 
country. There is no such state where 
Muslims are present in a sizeable number. 
Today by raising the slogan _of Hindu
Musalman or by taking up the question of 
minority majority if we talk then for a few days 
we shall certainly get the benefit of the vote 
but when we shall talk of nationalism and the 
unity ofthe nation, on the other hand we work 
to attack that unity and integrity. Our country 
is like a garden. India is a garden which has 
all kinds of flowers in it and all flowers have 
an equal opportunity to bloom. 

Baba Sahib Ambedkar'sconstltution tells 
us that every flower has the right to bloom in 
this garden. Only that garden is good who 
nourishes and looks after every flower. 
Unfortunately during the last 47 years, such 
a persons was the gardner of our country 
and he watered only few chosen flowers. 
The result is not only 4-5 per cent are 
becoming and only 4-5 percent flowers are 
blossoming and the remaining 95 per cent 
flowers are wilting in scorching summer heat. 

Oil/policy should be such that we make 
elforts to water every flower regularly so that, 
every flower gets the opportunity to block 
and to spread fragrance. There was a time . 
when these Muslims whom we call minorities, 
were ruling the country. but what is their 
position in Government jobs today? They 
form only 2% of the Indian administrative 
service in Central services. whereas their 
population is 16%. The percentage In 
Government jobs is only 2% and there is no _ 
security of life and property. 
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Now-a-days, wherever I go, whether to 

Rajasthan, U.P.etc., I can state with 
conviction that Bihar is the only place where 
since two years no crime or atrocity was 

committed against any member of minority 
or if any communal riots have taken place. 
The incidents of atrocities are on the increase 

. in the B.J .P. ruled and Congress ruled States" 
the incidents of injustice and atrocities against 
minorities are increasing. 

Therefore we should not measure that 
the national commission for Minorities Bill on 
the basis of minorities or majorities. 
Remember that nobody can stop the flow of 
justice in this country. Mr. Jaffer Sharif and 
Shri Kesri should rememberthat poor people 
and minorities shall get their rights. As I have 
said that the matter related to America, is an 
eye opener. You pass a Resolution that a 
person was beaten up in America. It is very 
bad and over here, everybody the people of 
the minorities will be beaten up, scheduled 
castes are beaten up. What a maruellous 
deed: This dual policy is not going to "last 
going. 

There were to options before the Eng lish 
one was the way of non violence shown by 
Gandhi and the other was that violence 
followed by Bhagat Singh, he had to choose 

one path - for the independence of the 

country either through Gandhi's way or 
through Bhagat Singh's way. Even today, 
the minority people of this country, now 
scheduled castes and scheduled tribes and 
backward communities of the country, have 
to make a choice between the two and one 
is the path shown by Baba Saheb Ambedkar 
through constitution. If you will shut. the 
constitutional way I would like towam you on 

the floor of the House. The safety valve of a 
pressure cooker is opened a little when the 
water gets too hot. If an ignorant man does 

not open the safety valve, the pressure 
cooker bursts. Intelligent man opens the' 

safety valve so that the hot air is released. 
Today, the anxiety in the minds of Scheduled 

Castes and Scheduled Tribes, 52% of the 
backward castes and minorities is boiling just 
like water. You have brought this Bill here to 

slightly loosen the valve of the pressure 
cooker. No very big revolution is going to 
take place over here, this will not make it 
possible for the minority to get jobs. Are you 
going to. provide the minoriti9S'with anything 
in the Budget. 

It is said that if an incident takes place 
anywhere, then just an enquiry should be 
held. They are not prepared to hold even 
such an enquiry. They say that they should 
be consulted first,. but even that provision 
has notbaen made. Ourcolleague Shri Suraj 
Mandai had made the plea that the only way 
left was that of A.K.47. There is one path of 
non-violence and if non-violence fails to 
achieve justice for the minorities" then we 
are making the Parliamentary system of 
Democracy a failure by sitting here. The day 
on which the Parliamentary Democracy come 
to an end, then one should not be surprised 
if other states also face Bihar like situation. 

Mandai Commission, Minorities 
Commission, Schedule Castes and Schedule 
Tribes Commissions are according to the 
spirit of various Articles of the Constitution 
and Govemment should try to implement 

them strictly. 

I was the Welfare Minister. When I went 
to my office for the first time, I asked the 
secretary as to what the 15 points programme 
was. Kesri ji, you will be surprised to know 
that nobody from top to bottom knew as to 
what the 15 point programme was. When I 
told them that such and such programmes 
would be undertaken under 15 point 

programme, then the officers said that if that 
is done, there might be communal riots. I told 

them that I was noLdolng anything new, I 

was presenting proposals according to the 
15 point programme of 1983. None of the 
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officers'wants to read and know uto what 
is there in the 15 point programme and what 
is the programme tor schedule castes and 
schedule tribes. If,the existing laws are 
implemented strictly then a drastic change 
can be brought about. 

With these words I would like to extend 
my support to it and submit a few points to 
the Hon:Minister. If you want to replace old 
Minorities Commission by a new Minorities 
Commission and if you want to accord it a 
Constitutional status and if you want to 
delegate powers under Commission of 
enquiry Act, then there should be a separate 
Bill for Minorities Commission and there 
should be separate Bill for schedule castes 
and schedule tribes as passed by us in the 
Parliament. Both of these Bills are with me. 
You may.compare both of these Bills and 
make additions to them of what has not been 
added to them. If it is done, I think we will not 
have to utter even a single word. If it is not 
done, then the amendment given by us 
should be considered. You have stated in the 
Bill: 

(Eng/ish] 

I quote: 

"The Convnission shall consist of a 
Chairperson and six MenDers to 
be nominated by the Central 
Govemmentfrom amongst persons 
of eminence of ability and integrity; 
PrOVided that five Members 
including the Chairperson shall be 
from amongst the Minority 
Communities' 

( Translation] 

The commission will have seven 
members. There will be six members arid 
one chairman and you say that tw<>members 

. will be from 'among the non-Minority 
communities provided that five members 

includingchalrpersonshotildbefromamorlQ 
the minority conmunity. The Chairman 01 . 
the Minority Commission may be a Muslim •. 
Members might be a SI<h, a Christian,. a 
Buddhist and a Parsi. It means that the 
Muslim wiD preside over, That is why I have 
said 

[English] 

" Provided that fIVe members· should 
be changed as provided that six Members 
including the Chairperson shaD be from 
amongst the Minority Communities·. 

[ Translation] 

The six members should be from 
amongst the minority communities,. I was of 
the view that the number c1f members should 
have been increased by one more member, 
but if you can not do so, then at least six 
members should be from the minority 
communities. It is written in the clause 4 (3) 
(F): 

[English] 

I quote. 

• In the opinion of the Central 
Government, has so abused the 
position of Chairperson or Ment>er 
as to render that person's 
continuance1n office detrimental to 
the public interest ". 

[ Translation] 

You have written that ~homsoevefWor1<s . 
against public interest will be removed. I 
would Uke to know whether you are appointing 
the Chairman of the Minorities Commission 
or that of that public service commission. 85 
per cent are non-minority and the 15 percent 
are from minority. Whenever the question of 
vote arises, the 85 perqlnt will say that he 
has done a wrong thing'. Here you should 
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keep wordS • the minority interest· instead of 
• public Interest· He should be removed • 
one works against the interest of the , minority 
interest' Public interest is a multidimensional 
worct Public interest is something different 
for us and Public interest of others is different. 
Therefore, the word' public interest' should 
be deleted. 

It has been given in the function of the 
schedule castes and schedule tribes 
commission. 

[~/ish] 

• (a) evaluate the progress of the 
development of minorities under 
the Union and States: 

[ Translation] 

What do you mean by evaluation? How 
will you evaluater? Without participation, 
how will it be evaluated? How wiD it be 
evaluated without giving advice We had said 
about the schedule castes and schedule 
tribes commission that it will participate, it will 
give advice and it wiD also undertake the 
work of evaluation. You have deleted that. 
We will request you to add two more words 
of' advice' and ' participation '. Secondly you 
have said that it is not to be monitored. You 
have said that Parliament should monitor it. 
How one can monitor when one is allowed to 

. sit in the House? Therefore, the word 
'investigation' should be used in place of the 
word' monitor'. 

[English] 

• to investigate, monitorthe working 

undertake the work of Investigation. You 
haw written that • it will look Into specific 
cofT1>laints". What does it mean? My English 
is not good as weH as yours but I admit that 
he has a good command on English. 

You s~ould write 'Inquire' instead of 
'look into' I have seen on many occasions 
how the Ministry settles the real issue. That 
is why I would like to suggest that only such 
words should be used that are 
co"l>l'ehensible. There Is a great difference 
between 'Inquire' and Look into', 'Monitor ' 
and'lnvestigatlon', EvallJate' and' Participate 
'. There is no comparison between these pair 
of words. Even a monor lapse can be of a 
bigger dimension I would therefore request 
you to make use of proper wOlds. 

It is laid in 9 (2) 

[English] 

• The Central Govemment shall 
cause the recommendations 
referred to in clause (c) of sub 
section (1) •. 

Will the Minister of 

[ Translation] 

Only Subsection (1) clause (c) will be 
put before the Parliament. Clause (c) should 
be deleted. the. substance contained in the 
clause number one from' A 'to' F ' may be 
tabled in the parliament; You have dictated 
that only clauSe (c) sub-section (1) will be laid 
in the Parliament. It will this the meaningless. 
The letter' c should be deleted. 

Similarly you have written 

of the safeguards provided in the [English] 
Constitution .• 

(4) The Commission, shall while 
[Translation] performing any of the funaions mentioned In 

slJb.clauses (a), (b)and(d)of subsection (1) 
It should not fnonitor, but it should have aU the powers of a civil ~ •. 
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[Translation] 

What is the need of writing' A " 'B' and 
, 0 '? You should write 

[English] 

The Commission shall, while 
perfonning any of the functions mentioned in 
sub-clause (.1) haVEr all the powers of a civil 
court ". 

[ Translation] 

What is meantby'A , ,'B'and'O'?The 
Hon. Minister who is an humble person 
should not be influenced by any misgivings. 
We had to change as many as three 
seaetaries while we were introducin~ Mandai 
Commission. It is a pleasure for us that we 
got the report of Mandai Commission passed 
through the hands of Shri. P .5. Krishnan who 
isa brahmin. He is one of the best Secretaries. 
Similarly, Shankaran is one of the best 
Secretaries who also happens to be a 
Brahmin. We are not against any particular 
caste. We are not against the system. The 
person who will safeguard the interests of 
the poor will alone be their leader \ 

This is Scheduled Castes and Scheduled 
Tribes Commission which is as amendectby 
the Parliament. There is a line in it which 
reads as follows:-

[English] 

As amended by Parliament. 

[ Translation] 

There is a sentence which reads: 

[English] 

"Toanticipate and advise on the planning 
process of sockHconomic development of 
Scheduled Castes and Scheduled Tribes 

and to evaluate the progres~ of their 
development underthe Union and the States. 

[Translation] 

You should put the. word' Minorities "In 
place of' Scheduled Castes' and· Scheduled 
T ribas' so that Minority Commission may be 
consulted and may participate in all the 
planning and socio-economic development 
programmes to be made for them. Their 
advice will always be sought whether It is 
accepted or not 

There are a few major points which 
demand special attention, but thel'S will be 
voting if you do not concede to that. We do 
not doubt the intentions of Shri Kesri. He is 
such a Ministerwho must do a thing when he 
is once convinced about that. We are ready 
to extend our Co-operation if needed. You 
should provide the Minorities Commission 
with full rights. I would like to remind Shri 
Advani and Alai Ji that they had supported 
the Minorities Commission is 1978 in this 
very House. The then Govemment was 
committed to provide statutory power to it 
We could not pass the Minorities Commission 
Bill in 1990 when our Government was In 
power. Our limitation was that the men of the 
B.J.P. were with us in the Govemment. You 
have now got a chance. We are ready to 
extend full support. You must make a history 
by passing this Minorities Commission Bill. I 
know that this will not ensure their ultimate 
prosperity, but it will surely generate a lease 
of confidence into the minds of minorities 
and when once that confidence is generated 
they will partic~te in nation building work 
and in work of making the country strong. 

With these words I support the proposal 
and I would request you to accept the 
amendment suggest by us. Many thanks to 
Mr. Chairman, Sir,I thank you very much for 
giving me so much time to express my 
opinion. 
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. SHRI MANI SHANKER AIYAR 
(MayIadUwrat): Mr. Chairman, Sir, III fhe 
very ouISet t regret the absence of Shrilal 
KrishnaAcNaniwho hadjustbeen expressing 
his-views here In sugar coated language. I 
wanted to give hima befitting reply in the very 
same language Being the leader of the 
opposition he rRJSt be listening tt! my words 
in his room through a loudspeaker and if he 

- is Istening to my words he should taka the 
trouble of coming to this place. It is very 
essential for him k. 'let reply in the same 
language as he was using. 

I wouldJlOwever, saytMH 
ir ... House while he was delivering his 
SQ88*I. So f do fft)t know .... 

SI-fll DAU DAY AlJOSHI (Kota): What 
wit the han. t.fefrber reply when he did not 
Isten to the speech? 

SHRf MANf SHANKAR AIV AR: Mr. 
Chairman" Sir, as Shri Advani is now not 
present when I am to speak likewise I was 
also not present in the begining when he 
started his speech. But be abil patient, I am 
also a Hndu and I am proud of being a Hindu. 
I~ in when he was speaking and I heard 
his speech for hal or quarter to one hour, so 
I can reply only those'toplcs about which I 
have some infonnation. I think the man with 
a turban who is getting angry there may 
please explain to me If something is left. I am 
ready tn satisfy him. When I enterad the 
House Shri Advani was taRing that when a 
cisCllSsionontheConstitution was inprograss 
in this House, may in the Constituent 
AssermIy, Shri Scitdar Patel opined that 
fhera would not be a needtd'taIk much about 
minorIies and majority In modem India. We 
would graduaIy forget that SOC1lJIbody is 
assocIatedwlh n*1oriIies andthe otherwlh 
majorIias on the grou~ of raJigion. He also 
tokf that Pard JawahariaI NehN, who was 
also participating in thedabate had given the 
same opinion that there would be no need 10 
cIsa.Bs about minorities and majorities and 

that they woull! mould India in such a way 
that all the citiZens would fllst consider 
themselves Indians. I agl'88 to • that In days 
to come we must forget tOoCal'8 as to which 
relIgIOn we are attached too, Advanl)ee, 
however, says that there is no reference of 
minoriies at aU in the Constitution. To some' 

extent we should clear this confusion. The 
word ' Minorities ' has first been used in the 
artge-30. It is not that the makers of the 
Constitution did not think that there was 
something Ike nioorjties in this country. 
They especially mentioned that there are 
minorities on the basiS of religion and 
language. So he had mentioned it es;pecially 

, -A4icIe 30. But aU the same, if he did not 
mention aDO~rtty and minority, he dd 
mention about religion. Why? Becasue hee 
was aware that there are different religions 
in India. look at the Preant>le. It says that 
there is freedom 01 religion to all. He did not 
say that there is freedom't:illeligion ,wiD be 
only for the grey-haired and not for the 
people with black hair. It is for both. Why then 
religion was brought In? Because he 
apprehended that there may be a situation 
where some Government or a particular 
class of our society may attefTl>l to take any 
action against other class on the basiS of 
religion. So when they spoke of freedom and 
lberty, they did mention religion In the 
Preamble. Similarly, if we go through the 
Constitution, wacan find that there is mention 
of religion. As I said In the beginlng, the 
mention of religion is in Mides 15. 16, 25, 
26, 28, 29 and 30. In Article 15 to 30 or our 
Constitution on Fundamental Rights have 
been given. II means that the framers of the 
Constitution were somewhat apprehensive 
that there may be some assault on the rights 
on the basis of religion. Why was it so? He 
said that the f0C'8most duty of the State of 
India is that there should be no dscrimInation 
on the basis 01 religion and nobody should be 
harmed on the basis of religion. None of our 
Indian cllzens should suffer on the basis of 
raJigion, • is a matter of reg,. that W8 have 
not been able to ful. the promose that we 
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had made in the begining.1t is a fact and Shri 
Advani also admits it like myself. He says 
that it Is the fault of our party, but I do not 
agree. It is such a social problem which is 
d88p-rooted in the hearts of the people and 
we should try to understand it. We should try 
to understand this problem sympathatically, 
and we should look at those Indian citizens 
affectionately who have some apprehensions 
that there would be some assault on them 
and some action would be taken against 
them. We should assure them that they are 
as good citizens of India as anybody else. 
Whenever we try to sympathise with them 

the Congress tries to sympathise with the 
minori1ies, then our this act is termed as 
pseudo-secularism. They say that our only 
interest in them is because we what to woo 
them for getting their votes. Had they no 
vote, we would had no sympathy with them 

I may submit that it is not a fact, because 
when ourpartywas leading the independence 
struggle we had a very important problem to 
face. There were some people amongst us 
who were associated with the Muslim League. 

They were in favour Of partition ofthe country 
on the basiS of religion. They got only 4.3 per 
cent votes in all, in 1937 when there were 
separate electorates. These were Muslim 
votes. Later on, when all our leaders were in 
jail during the Quit India movement, Muslim 
League came forward first of all, after 1940. 
We arrived at partiCular political situation 
after 1945 when we had to affront this 
demand. I regret to say that we lost that war. 
Had we prepared ourselves in 1947 for a few 

years more slavery, there was a possibility 
that a united India would home emerge. But 
the fact is that Pakistan was reatedthe basis 

of religion and we were left with the only one 

altemative to create India on the basis of 
religion. BU1 the congress party and the 

COnstituent Assembly was of the opinion 
thatthe basis on which Pakistan was created 
is a historical reality which admit. But we are 

not prepared to follow the same party which 
was shown to us by Pakistan. Therefore, we 

established a secular State, Because we 
called our country a secular State, our 
greatest leader, Mahatma Gandhi was 

assassinated and the person who shot him 
dead was Nathu Rar:nGodse. He was wor1<ing 
with a newspaper called· Hindu Rashtra •. 

Mahatma Gandhi was assassinated on 30th 
January, 1948 bU1 an attempt was made on 
his life earlier also that is on 19th January, 
1948. This attempt was made by Madan lal 
Pahwa and the same newspaper Hindu 
Rashtra had reported that attempt hi; " been 
made on his life, because he has adopted the 
policy of appeasement. The phrase Hindu 

Rashtra is associated with Nathu Ram Godse 
and since 1948tillthisdaythe most ifll)Ortant 
question about the future of India is whether 

we waRt t~ become a Hfndu Nation or a 
secular State. Till now we have not given ~ 
definite reply to this question, because at 
times we feel that the people who are in 
favour of Hindu Nation ara gaining some 
approval at times they are ale to earn some 

votes or win two seats here in the Lok 5abha 
and some times it so happens that they win 
as many as 119 seats. It is not the problem 

of B.J.P. alone, it is our internal problem as 
well I know that from 1950 to 1951, there was 
a conflict within the Congress party between 
Pandit Jawahar lal Nehru and Shri 
Purushottam D~ Tandon as to the way to 
look at India. In this connection Shri 
Purushottam Das Tandon said since there 
were so many countries in the world which 
are known by the religion of the majority of 

the people of that country. For instance, 
England prefers to be known as Protestant 
countly, France prefers to be called Catholic 
country, and Pakistan has been calling itself 
an Islamic country right from the begining. 
So why not to call ourselves a Hindu State. 

So this has been our intemal problem. in the 
COngress and amongst ourselves also and 

n will continue to be. Unless this question Is 
answered, minorities shall have to think, 
whether they willliv8 with those who want to 

make n a Hindu Nation or they will opt for 
those who are in favour of a secular country. 
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This question does not tease me because I 
am proud of being a Hindu, It is not a problem 
for me. I am aware that there are 85 per cent 

. people of this country who belong to the 
religion to which I belong. When I come 
across Muslim brothers and when I talk to 
them- I am especia11y mentioning about 
Muslim brethren-I have many Muslimfriends 
who were earlier with me in Indian service, 
Shahabuddin Sahib was my first bos, He was 
bom in India. Hecould have opted for Pakistan 
and left India. But he did not go there. Here 
he qualified the examination and stood first 
or second and joined the Indian Foreign 
Service. He worked with me. When he was 
40-45 years of age, he resigned from the 
service and became a Member of Parliament. 
He has been a renowned memebr of 
Parliament for 13 years with all that, he has 
developed a suspicion as to, whether his 
brothem on the opposite side accept him or 
not. Personally, I feel that it is an obligation 
on my part to reply his question. If I am able 
to tell him,lookmydearShahnabuddin, what 
you call Hindu is not a religion, you embrace 
it and you become Hindu Muslims. H he 
agrees, I would be happy, but if he does not 
accept it , it is I)ot my duty to disown him and 
say that Shahabuddin Is not an Indian. I shall 
have to find out and make enqUiry as to what 
is there in his mind. When I look at Shri 
Shahabuddin and ask him," Are you an 
Indian Musalman", He says " yes ". And 
when I ask him, • Are you a Muslim Indian?" 
He again says, • Yes, • Although it is an 
ordinary thing, it will be discussed afterwards. 
Whenever I ask him," Are you an Indian 
Muslim". He proudly says, "Yes·. Atthe time 
of Pakistani aggression, Shri Shahabudin 
did not take up pistol to kill Hindus, or he was 
not Impatient to see Islamic flag hosted at the 
Red Fort. All the same, he says that he is an 
Indian Muslim, but he is not prepared to 
accept that he Is a Hindu Musalman. Who 
does ask him to accept it and who is asking 
him all this. (Interruptions) 

Please allow me to speak, J have listened 
to your1eader with rapt attention. I request 
you to listen me, as it is the question of India's 
existence. 

Shri Advani suggested that we should 
not use.the words' majority' and ' minority'. 
But when he was the leader of BJP, time and 
again he had suggested in his interviews that 
the Indian Christians should consider 
themselves as Hindu Christians. Similarly, 
the Muslims should consider themselves as 
Hindu-Muslims and Sikhs too as Hindu
Sikhs. At the moment he is not present in the 
House. I would urge him to give clarify it 
some say. He suggests that the Hindu must 
consider themselves as Hindus. But the 
word ' Hindu' used in this manner, relates to 
a particular religion and nationality. When 
the issue of minority comes, he is not satisfied 
with the fact minorities consider themselves 
as Indians only. He is of the opinion that from 
the cultural point of view they should consider 
themselves as Hindu-Muslims. My 
submission is that when our Constitution 
recognises this country as 'India ' and ' 
flharat 'and not as a Hindi State, why should 
I question Shri Ebrahim Sulaiman Sait for 
considering himself an Indian Muslim and 
not a Hindu-Muslim? He recognises the. 
ifll>Ortance of the word ' Hi~ , at his own will. 
He gives reference that wilen Alexander 
reached the Sindhu river, (Indus) he enquired 
from his Persian interpreter which river. it 
was. As in Persian the sound of's ' is not 
there he said It was Hindu river. Alexander 
remarked that those who were on that side 
of the river Sincihu (Indus) were Hindus and 
that area was Hlndustan.1 am ready to agree 
to this. We can use the word In this sense. 
But out Constitution does not refer to the 
word' Hlndustan '. It recoglnses our country 
as India In English and Bharat in Hindi and 
there is mentions of Hindustan. AU the 
Muslims In India are ready to accept word 
Bharat and India in the Constitution whereas 
he Is not ready to accept what has been 
written In our Constitution. Why Shrl Advanl, 
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who is my friend, leader and whom I respect l Translation] 

for Minorities Bill 138 

so much, compefs others to caN themselves 
Hindus. Will the Hindus living in Mauritius be 
asked not to call themselves Mauritian Hindu, 
will the Hindus in Nepal be asked not to Call 
themselves Nepali Hindu but only Hindus. I 
do know, whatever the origin of the word ' 
Hindi ' may have been; gradually it was 
associated to a particular religion. Persons 
who suggest the people to call themselves 
Hindus come here and say in the House that 
they are ignorant of its meaning. The word 
'Hindu' relates to that religion orthe followers 
of the religion which is known as ' Sanatan 
Dharam' and they are equivalent. I know that 
my name is Mani Shanker Aiyar,l may be an 
atheists or a Hindu but not a Muslim or a 
Christian; I do not know that Shri Guman Mal 
Lodha who is sitting there is either a Muslim 
or a Sanatan Dharam follower. If I ask him 
whether he is a Hindu. he won't deny. He 
knows that this word relates to Hindu religion 
and secularism means that every person
whether he is a Hindu or a MUSlim, a 
Christian or a Sikh. an atheist or an agnostic 
if he consider himself to be an Indian. I am 
satisfied. But he suggests first to recognise 
this country as a Hindu State, the Indian 
culture as Hindu culture andtha people living 
on this side of river Sindhu (Indus) as 
Hindus. When this is said the. minorities 
become apprehensive and feel insecure. 
They find it difficult to decide whether they 
are Indians not if they offer Namaz or read 
Bible. They think that if they are not Indians 
what would be the future of their family and 
whether they would be able to retain their 
immovable property. I do agree that Shri 
Advani speaks in a very impressive manner 
and it is only in his speech that he has 
referred to Hindu-Muslims and Hindu 
Christians; however, we will have to take into 
view the persons who are quite close to him 
because there is a proverb in English that 

1700 hrs. 

[English) 

• A man is known by the cofT1Xlny he 
keeps". 

°Not recorded 

And the fact is that his close associates . 
are those who express their resOlution to 
construct the temple at a particular place. 
Why do they insist on that place; this creates 
tension and with this· makes reference to the 
progeny of Babar. Kumari Uma Bharati is not 
present here. She should have been present 
hel'8, it is very interesting to discuss the 
matter with her. I would like to ask her 
whether BJP has ever opposed the slogans 
raised by RSS? I do agree that they have not 
adopted them ... They might not have done it 
for lack of confidence or due to political 
cleverness I asked him whether it was not 
the birth place of lord Rama before 1986, 
whether Ram Janma Bhoomi was not in 
existence earlier than that,m and whether 
Mir Baqi of Babar had not raised the tomb on 
the same Ram Janam Bhoomi? BJP did not 
refer to BabriMasjidtiil1986. Now they plead 
that during the discussion on the Places of 
Worship Bill, they had submitted that the day 
when Shahbano case ...... (Interruptions) 

[Eng/ish] 

SHRI SHREESH CHANDRA DIKSHIT 
(Varanasi): Sir, I am on a point of order. 
(Interruptions) 

SHRI MANISHANKAR AIYAR:Sir,1 am 
not yielding. 

MR. CHAIRMAN: But, he is on a point of 
order. You may please sit down. 

SHRI SHREESH CHANDRA DIKSHIT: 
Sir. is the House prepared to discuss the 
Ram Janambhoomi affair? Why has this 
been brought into this debate? 

MR CHAIRMAN: There is no point of 
order involved in It. Shri Aiyar may continue. 

[ Translation} 

St1R1 MANI SHANKAR AIY AA: I was 
subm.'tting that Si1ri Advani \.lld twice in the 
HOL'se in regaFd to Shahbano case ... 
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(Interrupt;ons)Hewas so much agitated that 

the name of the person who is not a Member 
of this House, cannot go on record. 

a poor Muslim woman was not given proper (Interruptions) 
protection; that is why he raised that matter. 
(Interruptions) [Translation] 

MR. CHAIRMAN: Mr. Aiyar, please sit 
down fora moment. In yo ur speech you have 
referred to Kumari Uma Bharati's name. You 
can refer to that name. But the order will not 
go on record. 

( Interruptions) 

SHlll PAWAN KUMAR BANSAL 
(Chandigarh): Sir, what is there in it? There 
is nothing wrong in it. (Interruptions) 

SHRI MANI SHANKAR AIYAR: Sir, I 
accept your ruling. (Interruptions) 

MR. CHAIRMAN: You can refer to the 
name of the Member of this House, whether 
he or she is present or absent. 

(Interruptions) 

MR. CHAIRMAN: Shri Bilnsal, will you 
not allow me to speak? Irrespective of whether 
the member of this HOuse is present or 
absent here, you can refer to that name of 
the Member and that can remain in the 
proceedings. But the name of the person 
who is not a Merrber of this Hou~e cannot go 
on record. 

(Interruptions) 

SHRI PAWAN KUMAR BANSAl: Sir, 
he has not ca!?t any aspersion on anybody. 
He has referred to two names who come to 
symbolise with rapid communalism. 

(Interruptions) 

MR. .CHAIRMAN: Irrespective of 
, whether he .has cast any aspersion or not, 

SHRI MANI SHANKAR AIYAR: Sir, I 
was saying that in 1986, when the Women 
Personal law was passed here as a equel to 
the Shah Bano case, our friends inthe B.J.P. 
got so enraged that they raised this issue ..... 

AN HON. MEMBER: You had humiliated 
a Muslim lady. It was an anti-women act on 
your part. It doesn't behave you to take the 
nCime of Shahbano .... (Interruptions) 

MR. CHAIRMAN: Mr. Joshi, do speak 
vociferously when your turn comes. " 
anything objectionable is said, it shall be 
looked into .... 

SHRI MANI SHANKAR AIYAR: Sir, 
excuse me, there has been enough 
interruptions. Please allow me to speak. 

Sir, I was saying that when Shri Lal 
Krishna Advani said, I am mentioning his 
name, Shri Indera Jit need not interrupt.. .. 
when Shri Lal Krishna Advani says that his 
party took up this issue because they were 
agitated over the Shah Bano issue, I would 
like to ask him whether it is proper to demolish 
a mosque to protect Shah Bano? Shah Bano 
passed away last week, i.e. two days back. 
She died as a Muslim., She was a devout 
Muslim, who offered Namaz in the mosque 
and she looked upon' the Babri Masjid as a 
mosque. It Is beyond my corT¥ehenslon as 
to why anyone should demolish a Muslim 
place of worsh ip to prOlect a Muslim woman? 
It is necessary to say all these things 
because .... (Interruptions) 

SHRI DAU DAYAl JOSHI (Kola): Mr. 
Aiyar, your stature has been dwar1ed by your 
utterances .... (Interruptions) 
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SHRI MANI SHANKAR AIYAR: I would 
, like to ten you that if my image has suffered 

a setback in the eyes ofthe B.J.P., then I am 
proud of It and I don' need any certifICate 
fromltlat party. Now it has become clearthat 
the moment a reference is made to the 
minorities, the saffron crowd surges forwards 
in an fury. Which is that party which has 
brought saints, sadhus and even sadhvis to 
this august House? One is at a loss to 
understand whether it is the Parliament or 
some Ashram, when one sees these people. 

~ Religion is being exploited to the hilt. I have 
been observing for the past one year that 
wwrever Shri Shahabuddin, Shri sulaiman 
SaitorShri Ahmed rise to speak,. thesaffom 
crowd surges forward and screams .... 
silence ... silence With deep regret, I have to 
say that the vision of Pandit Nehru and 
SardarPatelto keep out religion from politics, 
Government and Govermance remains to 
be fulfilled. In this very House, there are 119 
such Members who have come to this House 
by exploiting the religious sentiments of the 

I masses. Unless and until we don't completely 
rout this party, we will have to take care ofthe 
feelings and sentiments of the minorities and 
as long as these people occupy the seats in 
the House, their number will be on the rise 
and tin then, we will have to be alert and 
maintain vigil. As a responsible party and 
Government, we should reassure our 
brethren belonging to minority communities 
that they need not fear, as we are here to 
protect them Now., who are we? We are the 
Hindus, the Muslims, Sikhs and atheists 
belonging to this country and very citizen is 
entitled to, have a say in the governance of 
this country. These people are spreading 
canards in every nook and corner of the 
country that whenever Pakistan wins any 
aicket match, the Muslims celebrate the 
event where such false propaganda is carried 
out ... (Interruptions) 

Mr. Chairman, Sir, I was taking about 

religion. I don' know why those people are 
looking at this as an emotional outburst. I 

would like to dra~ the attention of the House 
towards the undeniable fact that many faiths 
are followed by the people of this country and 
while 85% of our population follow a particular 
religion, the remaining 150 to constitute the 
minorities believing in different faiths. Among 
the minorities, the MusUms constitute the 
majority and they have their rights and 
interests. Both these have been guaranteed 
in our COnstitution. Despite the fact that 
rights have been guaranteed to women in 
our Constitution, in practice it is not. so. 
Hence, weconstluted a NationaJ Commission 
for women, similarly, rights and privileges 
have been granted to the scheduled castes 
and scheduled tribes in our Constitution but 
in practice, they are denied these rights. So, 
a National COmmission forScheduled Castes 
and Scheduled Tribes was also constituted. 
From that point of view, I feel that this 
legislation provides statutory status to the 
Minorities Commission, whose establishment 
was perhaps the most significant act on the 
part of the B.J. P., when it was a coalition 
partnerat the centre. If we passthis legislation, 
we would be giving a concrete shape to the 
one good thing done by the B.J.P. 

Mr. Chairman, Sir, lastly, I would like to 
say with pride that I am a Hindu, but with 
shame that these people too are Hindus. 

MR. CHAIRMAN: Shrimati Suseela 
Gopalan. 

( Intetruptions) 

MR. CHAIRMAN: I request Shri Joshi 
and an other MenDers to pay attention to 
what this lady Member has to say. 

[English] 

SHRIMATI SUSEElA GOPAlAN 
(ChirayinkiO: Mr. Chairman, at least the 
Government has taken courage to introduce 
a BUI to constitute the National COmmission 
for Minorities, with statutory power. 
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This is a righl step in the right direction. 
This, H properly Implemented - I underline 
the words, H properly implemented, because 
we have the experience of the other two 
cOmmissions, that is why I am telling, H It is 
properly implemented - it wiD help the 
minorities to a certain extent to end some of 
the discriminations they are suffering from 

H this was done years back we could 
have helped them to come tothe mainstream 
We failed find at present they are feeling 

. alienated from the national mainstream. We 
did not leam from 1M martyrdom of Mahatma 
Gandhi. But what happened? Actually, even 
after that, the Congress Party in power did 
not leam from that. How many years did it 
take them to constitute the National 
Commission for Minorities? After 
independence it took 31 years. To helpthem. 
how much time did it take for the 
Government? Thirty-one years though not 
with statutory status, but anyhow one 
commission was formed. 

By dealing it you were denying them an 
opportunity to merge into mainstream. The 
minorities were suffering so much of 
discrimination and inequalities in the country. 
I still remember that when the Communist 
Ministry came to power in Kerala in 1957 we 
had taken note of some of these 
discriminations and taken steps for their 
rectification. Till then. forten years Congress 
Ministry was in power and they could not 
even allow a Muslim Mosque to be repaired 
when it was broken and it was in a very bad 
state of affairs. You did not grant them a right 
to rebuilt it. Only after Mr. E.M.S. came to 
power. it was allowed. 

In Malabar Special Police. the Muslims 
were not recruited and that also only the 
Communist Ministry rectified. 

When our Ministry came to power. Urdu 

andArabicwere actually acoeptedassecond 
languQ. What were the Congress Party 
doing ;i these years? We knew that by 
giving them equal. opportunities only they 
can be brought to the mainstream. ~ is 
why, we did all these things. 

Also in civil services. their nurriJer was 
less. So. we took steps to bring more nurmer 
of Muslims into the civil services also. Many 
such things were done. We thought that this 
would only help them to end the feeling go 
discrimination. But you were. instead of 
conceding to the genuine demands of the 
democratic sectkins. yiekled to the pressures 
of the fundamentalists in all these 
convnunilies;even majorconvnunily or minor 
community. you were always yielding to 
them. That is why, so much had been taked 
about Shah Bano case. What have you 
done? Our organisation collected signatures 
from 47,000 Muslim women. How did they 
sign? There was so much of threat Even 
their lives were in danger. But the Muslim 
women signed it. We brought that and gave 
it to the Government. It was for the first time 
in the history of India that one thousand 
women demonstrated in Delhi and then gave 
a memorandum to -the Government asking 
them not to pass this law relating to Muslim 
women's right to divorce and also not to 
implement that law. 

But you yielded to the pressure of the 
fundamentalists in the community. That will 
not help that section to the mainstream 
What little common rights they had you took 
away. And then. what did you do? Actuany. 
Shila Nyas was allowed to be Datics done in 
the disputed place to please the majority 
comroonltyandthefundamentaJlsts. Did you 
not do that? What is the resull of that? By 
doing aD these things. you could not solve the 
problem otthe disputed place of RamJanrna 
BhoorTi Babri MasjId so far. You were yielding 
to the pr886Uf8 of one community and then 
yielding to the pressUf8 of the other. That is 
not going to solve the problems of the country. 
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You have to stick to principles. Then only you 
will be able to solve the problems. 

I stiD I'8member one thing. When Skhs 
raised a problem about their Skh Personnel 
Law, in this House it was announced that the 
Govemment wiD consider the question of 
~h Personnel law, which will take our 
countries centuries back. But, because of 
the prassure from the women mganisations 
and other sections, who were actuaRy forthe 
prDgrass of the country, then It was actually 
not conceded What is now happening in the 
country particularly In States Ike Punjab? 
We had Yeteran leaders from Punjab In the 
independence movement who fought forthe 
country. They W81'8 the biggest patriots. But 
what is happening in Punjab today? This is 
the result of succumbing to the prassures of 
these fundamentalists and not accepting the 
democratic rights of the p90pJe. Likewise, in 
Kashmir also we haYe seen, during the time 
of Independence,lt was not the Hindus who 
fought for the unification of. Kashmir with 
India They wera with the Rajas, the landlordS. 
Thesee fundamentalists said that there 
should be an independent Kashmir. But the 
Muslims in that State stood with the rest of 
the country. The safety oftheir life they found 
In secular India. Now, we do not have that 
spirit in our country. Had it been thel'8 we 
could have done so many things; we could 
have won the Muslim minorities in this 
country? That is not what we have done. 
That is why, Kashmir problem is so acute. 
They are alienated from the mainstream 

In the Ekta Yatra, the Govemment took 
the leaders In the aeroplane to talk part in the 
flag hoisting ceremony In Kashmir. Old It 

actually help the Muslims feel one with us. 
Wel'8 we able to I'8move that feeling of 
alienation? In stead the feeling of alienation 
actuaRy been accentuated. In Kashmir, now 
how many people are with us? Those who 
al'8 With us are afraid to say that they al'8 with 
us because they are afraid and they know 

that there is no principles with the Congress 
Party in Power. Even now they are dilly
daUing with these problems. They want help 
for keeping their power; they wallt ~elp from 
the BJP for implementing their economic 
programmes. There is some tact 
understanding with them. There is-no use of 
talking and passing resolutions against 
communalism Even, now they are having 
aUiance with the Muslim League in Kerala, 
What is the use of passing a resolution that 
we are an1i-communal and for giving new 
veison of communalism. (Interruptions). We 
had united with Muslim League. At that time, 
communarlSm in our country was not so 
grave. The Congress was the main enemy 
doing so much against the people of the 
country. Even along with Janta we worKed, 
at the time of emergency ... (Interruptions) 

MR. CHAIRMAN: Unless she yields, 
you cannot Interrupt. Shri Ahamed, she is 
not yielding. (Interruptions) 

MR. CHAIRMAN: Shri Ahamed, the 
hon.lady Member is not yielding. Kindly 
resume your seat. 

(Interruptions) 

SHRIMATI SUSEELA OOPALAN: In 
the Trivandrum Corporation the Muslims 
united with B.J.P. together with COngF8SS 
and they are having the Corporation ragime 
there. That understanding is there. 
(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): Sir, how many times have they 
notformedGovemment in Kerala with Muslim 
League? (interruptions) 

SHRIMATI SUSEELAOOPALAN: Now 
communalism is the real danger. It was not 
at that time (Interruptions) 
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MR. CHARIMAN: The lady Mermer 
may please address the Chair. She should 
not indulge in conversation with others. 

( Interruptions) 

SHRIMATI SUSEElA GOPALAN: 
Communalism is a very dangerous force. 
(Interruptions) That is why you have united 
with BJP (Interruptions) 

(Interruptions) 

MR. CHAIRMAN: Please resume your 
seat. I do not allow cross-talk. There should 
be no running Commentary. Nobody should 
interrupt the main speaker. -

(Interruptions) 

SHRI SOMNATH CHATTERJEE: Are 
they serious about this Bill? Why are they 
disturbing the hon.mermer? 

SHRIMATI SUSEElA GOPAlAN: 
Communalism is a great danger to the 
country. You have to fight both the 
fundamentalists in the majority cOmmunity 
and also against the minority corrvnunity. 
Please take a principled stand that we will be 
able to do something for the unity of the 
country. This step of forming of this 
Commission for minorities with statutory 
powers is a every good step in the right 
direction. That will help them, to join the main 
stream. I agree with most of the provisions in 
this Bil. But one major drawback that is there 
in this Bill is that there is no provision for 
ensuring their participation in the planning 
process. it isveryirJl>ortant. Many legislations 
were actually passed but they were not 
i"l>lemented. Many of the programmes were 
chalked but not completed. I want to know 
what are the programmes that are going to 
be taken up the proposed Convnission? 'II 
this propose Commission sits with the 
Planning Commission in the planning 
process, it will actually to chalking out 

prograrrvnes beneficial to the minorities. In 
- the Women's Commission they have a role 

to play with the Planning process. It is very 
important that they should be associated 
with planning process of the country. On the 
other aspects of the BiD 'llYcolleagues will be 
talking in more detail. -

In the proposed Commission you should 
iocll.lde men of standing and also secular 
people who will do real service to the nation. 
The Commission should also be given ~ 
opportunity to fundion properly. I want to 
know as to what has happeneQ to the S.C. 
and S. T. Commission after giving it the 
statutory powers. Has it started functioning 
in the right direction? That is being delayed. 
Even the Women's Corrmission is in the 
search of a room. They have no money for 
the properfunctioning. Passing a Resolution 
or constituting a Corrvnission alone is not 
enough. You have to give them aU powers 
and money for proper functioning and they 
can then function properly. H you want the 
proposed Commission to function well, 
please consider these aspects. 

On the amendments also one Member 

will be speaking. I 0~1y say that is a right step 
and it w~ have to be continued. For the 
effective functioning they should be given 
'enough facilities and money to function. 
Then only it can function effectively. With 
these few words, l.support the BiD,. Thank 
you for giving me the opportunity. 

SHRI EBRAHIM SUlAIMAN SAlT 
(ponnani): Mr. Chairman, Sir, I stand to 
support the Bill before the House, namely, 
The National Commission for Minorities BiN, 

1992. 

I am very happy th~t the Govemment 
has come forward to give statutorY. powers to 
the Commission that exist~ in this country 
forthe last 12 years. The COnvnlssion had so 
far no powers at all. Its recommendations 
had no value at all and if the Commission ask, 
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for the details or for any figures, the 
Administrative Services in various States 
would just throw such a request in the 
wastepaper basket. That was the position. 
Now, this Commission is being gNen statutory 
power, as the Government says: "The 
Minorities Commission with statutory status 
would infuse confidence among the minorities 

. about the wot1<ing and the effectiveness of 
the Commission: 

But I rnustsayonething. While I welcome 
the statutory powers that are being given to 
this Commission. I say they are not enough. 
Just now my respected friend, Mr. Paswan, 
has- spoken. He has mentioned about the 
powers given to the Scheduled Castes and 
scheduled Tribes Commission., You jUst 
compare the Scheduled Castes Commission 
with this Minorities Commission. Can't you 
see that more powers h~ve been given to the 
scheduled Castes Commission than to the 
Minorities Commission here? I would very 
much like that this should have been brought 
at par with the Scheduled castes Convnission 
so that it could have been much more 
effective. 

Now, I would like to say one thing, Sir. 
So far as Muslims are concemed, whatever 
our friends in the B.J.P. may say, whatever 
their leader, Shri Advani may say, it is clear 
that there is some misunderstanding about 
Muslims in India. Muslims are equal citizens 
of this country, Muslims are part and parcel 
of the Indian nation and Muslims are the 
sons ofthis soil. This is a factlhat nobody can 
den~. So, you all know full well that our 
patriotism and loyalty is questioned by such 
people like BJP people, who want to create 
a gulf between Hindus and Muslims in this 
country for electoral benefits. That is a fact 

that nobody can deny. 

Sir, we have been leaving in this country 
not now, but for centuries together and 
nobody can refute that Muslims always loved 
this country, Muslims contributed towards 

the progress and well-being of this country 
and Muslims have shed their blood for this 
country, While the freedom struggle was 
gongon,Muslimsfeltthatafterlndependence 
they will have honourable existence in this 
country, they will have equal opportunites in 
this country. ·But what do we see today? 
Please search your hearts. Including the 
BJP people, please search yolJt hearts and 
tell me. what the status of Muslims in India 
now is. They are suffering and suffering 
today. Is there any security for Muslims in 
this country There is no security at all for 
them because of the conspiracy of certain 
communal forces. They carry on communal 
riots in this country, You brought down the 
Muslims economically and it is demoralising 
them. Therefore, the Muslims in this country 
do not have any security of life. Have they got 
equal opportunities? Nothing. Have they got 
social justice? Nothing. They are suppressed, 
oppressed. and humiliated, l"hfY are subject 
to humiliation. Their loyalties are put to test 
They are humilated, and converting a 
mosque into a temple, that is humiliation that 
nobody can tolerate. Today there are fascist 
communal forces in th·is country. You. say 
that this Bill, if passed, wiJIlead to alientation . 

. What a logic it is. Mr. Advani said here that 
if this Bill is passed, there is alienation, there 
so separateness, as if separateness does 
not existtoday, as if alienation does not exist 
today. Why does it exist? It exists because of 
the activities of the BJP, RSS and so on, and 
these are the facts that nobody can deny. 
These are the people who created 
separatism. These are the people who 
created alienation. This isharming the 
communal harmony. Now, he talked that 
India is not a theocratic state, Pakistan has 
become a theocratic State, we are a secular 
State. But are you not carrying on propaganda 
that India is a Hindu state?? Are you not 
converting the Indian nation into a Hindu 
Rashtra?Whoiscarryingonthepropaganda 
of the • Hindu Rashtra • ? Who is having the 

slogan of 'Hindi-Hindu-Hlndustan'? While 
Shri advani took off on the Rath Yatra' what 
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did he do? • was aU trishuls, swords and 
abusive language. Is that the way you are 
going to build up communal harmony in this . 
country?? If there is communalism in this 
country, the one and the only party slawley 
responsble is the Bharatiya Janata Party, I 
charge. I charge that it is because of their 
activities that today you have got alienation, 
today you have got separatism. Otherwise, 
aD MusHms what to live In peace; all of them 
want religious hannony. All Muslims are first 
and foremost In protecting the integrity of the 
country as they want to protect our cultural 
identity. 

Sir, there was one Mr. Mohammed 
Ismail, He was the President of the Indian 
Union Muslim league. He wrote to Panditji at 
the time of Chinese aggression saying that 
he had got only one son and tie was prepared 
to sacrifices his son for the sake of 
independence of this country. He said; , let 
him go and ftght on the borders for the 
security of India, for the integrity of India and 
forthe protection of India'. That is our history. 
We have sacrificed ourblood. Please think d 
TipU Sultan who came forward to fight the 
Britishers and think of Moulana Mohammed 
Ali who was flQhting for the independence of 
this country from London. Now, you want to 
create a misunderstanding with Muslims. 

Now, We say that there is no justice In 
this country for us. We are supressed, 
oppressed and there is no secularism in this 
country and there is no social justice In this 
country. Just now, it was pointed out that 
Muslims are about 12 to 15 per cent In this 
count,ry. But, are we represented In the 
services for at least two to three per cent? 
Now, when there are riots, you want to have 
a riot force. When Muslims ask for 
representation In the riot force, that Is 
communalising the police force. What is this 
argument? india has a~site character. 
So. the police force also must have a 

COfY1)OSlte character. There should not be 
only one community in the riot force, not 
majorItyIsm. When we say that everybody 
should be represented, then It become 
communalism, when wetak about our rights. 
It is communalism and if they try to divide the 
country that is nationalism and when they 
tak of ' Hindu Rashtra '. it is nationalism. 
What logic Is this? I must understand. I must 
say that today. there is more alienation. 
today there is more separatism and today 
there Is more communalism In this country 
than 10 or 15 years ago. because the BJP 
has gained strength. 

Sir, unfortunately he lascist forces are 
gaining strength today. When communal 
forces gain strength, there Is more and more 
alienation. there is more and more 
separatism. Just now: Shri Mani Shankar 
Aiyar pointed out clearly that there Is the 
apprehension of the growth of the fascist 
forces We have got that apprehension. Our 
friends are here. I am sorry to say that we are 
not happy, we are not satisfied with the role 
played by the seaJlarforces in this country to 
put down colTIIOOnalism and fascism. Now. 
they say that Muslims are communalists But. 
there cannot be a minority communalism at 
aU: MusUms have never acted with In a 
manner which goes against the interests of 
the country. We have not taken to violence. 
we are not spreading communal hatred. as 
these people do.. It is the BJP who is 
propagating hatred and carrying on violence. 
We never did it We want to live in peace. 
How is it possible? The minorities must live 
In peace with all others., There has to be 
sacurly for them and secularism Is the best 
guarantee for the honorable citizen. of 

/MusIIrOI. Mr. Advanl asked as to why there 
should be a minority and a majority. Why 
not? The secular Constitution c:oncedea the 
very fad that there are religious minOl1tIes In 
this country. Therefore, they have to be 
given fundamental rights. Hence, Muslims, 
Christiana or Sikhs or anybody else, 
everybody has got freedom 01 .religion, to 
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profess, practise and propagate the religion. 
That is what the Constitution says. It says so 
because the fathers of the Constitution knew 
fully well India as a country is multi-religious, 
multi-lingual, ,multi-racial, multi-civilisation, 
Therefore it is a conceded fact and 
acknowledged fact that minorities, particularly 
religious minorities have been guaranteed in 
the Constitution, particularly under articles 
13 and 15. There are religious minorities, 
cultural minorities and linguistic minorities. 
How can you just refuse to acknowledge this 
fact? You cannot bring a bull dozer and just 
crash all the minorities in the country saying, 
it is only Hindu and Hindustan. That say 
wouk:l"be a very sad day and the integrity of 
the country would be shattered to pieces. It 
is not possible for a country like India to have 
such a slogan, to have such a theoraticstate. 
India as a country is multi-religious, multi
relgious, multi-cultural and multi-lingual, 
Therefore, all these people belong to different 
religious and speak different languages. They 
want to live in peace and they want their 
identity to be protected., Can any Musalman 
tolerate that his religion should be boycotted? 
You talk about Shah Bano case. What is 
that? We want the protection of Shariat Act, 
Our personal law. The Constitution has given 
uscomplete religious freedom. It is underthe 
fundamental rights. 

Now, Mr. Advani has also said about 
article 44. That is only a directive principle. 
The directive principles are subservient to 
the fundamental rights. The directive principle 
says, "The Government will endeavor to 
have uniform civil code". That is not a 
fundamental right. The fundamental right is 
superior to directive prinCiples. We fight for 
the fundamental rights. That is the actual 
basis of the secular Constitution. 
Unfortunately, it is misunderstood by our 
BJP friends. All the Muslims want to live 
peacefully here. But the minorities have 
been denied justice. Secularism is not being 
Observed in the country. There is no social 
justice In the country. They do not get equal 

opportunities. Therefore, they are fighting 
for the reservation. Reservation is there in 
the Constitution. Mandai Commission is 

. there. We supported it. In Kerala, we have 
Natur Commission for reservation to 
minorities. All the Muslims have been given 
reservation in Kerala on the basis that they 
are educationally backward and socially 
backward. It is the condition of Muslims in the 
country. Go and see there conditions in Uttar 
Pradesh and Bihar. You will find how 
miserable they are. A Musalman cannot get 
a share in the Government service. Justice 
is not being done to them They are thrown 
away from the national mainstream. 
Therefore, reservation hastobegiven. There 
is already reservation for the Scheduled 
Castes, for Scheduled Tribes and backward 
classes Even now the Government is 
contemplating reservation for economically 
backward among the upper castes. Then, 
why should the Muslims be denied 
reservation? We, therefore, say that we are 
not slaves in the country. We are equal 
partners in the country and we must have 
our share in the society. If anybody wants to 
supress us or to create a misunderstanding 
about us our friends do or to say pseudo 
secularism and then what is called to critcise 
appeasement of minorities, they will not 
succeed. Where is the question of 
appeasement? Who is 
massacredMusalman. Whose properties are 
damaged - Musalman. Whose houses are 
burnt-Musalman. To say, it is th 
appea$l~ment policy of the Governmen, is 
not corre :1. As far as services are concerned, 
Muslims are just two per cent. Where is 
appeasement I cannot understand. I am 
sorry at the argument made by our friends 
because either they want to mislead or they 
have no sense to understand. They want to 
mislead the entire nation and create 
misunderstanding among the Muslim minority 
in the country and thus create gulf. 

Today they are very happy that the 
Government has come forward to give this 
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power to the Minorities Commission. Let us 
hope at least some justice will be done. Now, 
if you want to get employment, you can find 
if at all Government service alone. This 
Commission should work even to have 
reservation for Musalmans. 

Adequate numberof Musalmans should 
be there in public sector industries, in national 
banks, in railways and in airlines, everywhere. 
Nobody can deny this right, to us. We are the 
citizens of this country. Who can say' not' ? 
We haave a right in this country. Nobody can 
deny our right. and if they do it, they are anti
national. They want to suppress the secular 

population and just create a sort 01 
misunderstanding. Do you want to create a 
sort 01 animosity between Hindus and 
Muslims and then expect to get some peace? 
Understand this. They rake up issues like 
Babri masjid. THey know fully well that there 
was a mosque right from 1528. But nowthey 
say "O! Ramachandraji was born there". 
There are also other temples, called Ram 
Janmabhooomi. All these things are there. It 
really pains. , am very sorry it may hurt the 
feelings of our brothers over there, But' am 
very sorry over it. I am speaking of truth and 
nothing but truth, the reality as it oxists. 

Therefore, please come forward to do 
justice to every section of the population 
including the Muslim community., justice 
should be done to all. We must feel that we 
are all equal citizens. We must feel that 

Justice is being done. 

Could you get good govemment Pandit 
jawaharlal Nehru said:-

• You will get a good govemment 
for the minorities. 11 we are happy 
your government will be good, 11 
you are dissatisfied, the govemment 
is bad". 

That is the criterion. Please understand 
this. Please see that justice is done too us. 
We are for the country. We are for the 
integrity of the country. Weareforthesolidarity 
olthe country. We are for peace and progress 
of the country. At the same time, we must 
also get honourable position in our country, 
There should be social justice and all 
opportunities should be there to protect our 
cultural identity. H is a fad which nobody can 
deny. 

Please understand that all these matters 
spoken by Mr. Advani have no basis now. 
There is a mention of minorities. Minorities 
rights are guaranteed; guaranteed by the 
secular Constitutional Therefore, it is that we 

have got minority rights. All these facts have 
to be acknowledged. 

Therefore, I welcome this. I hope that 
everybody will come forward, by Shri Sitaram 
Kesri who is considered to be really a men of 
secular mind. I hope that you will see that 
justice is done to Muslims. I think there are 
very few persons in Government with such 
secular mind as Kesriji. If the entire cabinet 
has got same mind like you, problems, will be 
solved. India can become a happy country. 
Therefore, I conclude with a couplet. 

• Chaman Chaman hi nahin jis ke goshe 
goshe mein Kahin bahar na aye, kahinbahar 
aye", 

[ T ranslalion] 

The spring should cast its magic 
everywhere, and flowers should blossom 

everywhere. 

• Yeh maikade ki, sakigari ki hain tohin 

Ko! ho jam-bakaf, koi sharamsar aye" 

So, pleaseedon't make usfeel ashamed. 
It would be proper if both of us have drinks in 
our hands 

[English] 
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SHRI B. AKBAR PASHA (Vellore): Mr. 
Chairman, Sir, I have come forward to support 
this Bill. This Bill has been introduced for the 
welfare of the minorities. the Government 
has taken a major initiative in this regard. the 
Govemment has finally decided to bring 
forward this Bill for the grant of statutory 
status to the Minority Commission. This is a 
welcome thing. It had been pending for a 
long time. There has been a lot of bloodshed 
in India due to communal problems, due to 
the narrow-mindedness of certain sections 
of the people in India, But finally the 
Government has come forward to give 
statutory status to the Minorities Commission. 

Sir, I commend the efforts taken by Shri 
Sita Ram Kesri, who had made all the efforts 
to bring this Bill forward to give a statutory 
status to the Minorities commission. 

Shri Burney, the Chairman of the 
Minorities Commission, presented the 13th 
Report of the Commission to the Welfare 
Minister, hon.Shri Sitaram Kesariji. This is 
not to appease the Muslims. But actually we 
are living in a secular State. Please see how 
the minorities are treated, so, seeing this, it 
is but necessarythatthey should have certain 
status and some protection. Further, Shri 
Burney said that the Commission has 
reviewed the 15-Point programme but no 
headway has taken place. The 15-Point 
Programme that the late-lamented Shrimati 
Indira Gandhi had brought forward as early 
as , 983 is not put into proper effect by the 
Government, by introducing this Bill and 
giving powers, it will be possible to get some 
justice in his country. 

Sir, just now Shri Ebrahim Sulaiman 
Sait has said we, the Indian are loyal. We 
have got her right to live in peace and amity 
along with the others, we should have equal 
truths in all aspects in getting our education, 
in keeping the identity, in preserving our 
prestige and our culture and identity. 

With regard to education, I think the 
Muslim minorities are not having proper 
chances for the spread of education., I 
remember a couple of months back I was 
invited to Meerut to participate in a Seminar. 
In that Seminar, the hon. Minister Shri Salman 
Khursheed was also there., They are 
celebrating the Centenary Celebrations of 
the College Faiz-e-Am at Meerut. But it still 
remains only as an Inter-College,. It is not 
even a first grade College even after hundred 
years. So, this time so many people, so 
many educa!ionists, vice-chancellors of so 
many institutions had come there to participat 
in the seminar. They told me that there are so 
many colleges like that. In spite of so many 
decades, in spite of a century, they are still 
remaining as Inter-Colleges. This situation 
should have to change. And these minorities 
should be allowed to have propereducation. 
Education is a fundamental thing, in orderto 
participate in the works of the Government. 
And if they do not have education how can 
they come forward in this country? There are 
reports on various problems faced by the 
minorities with special reference tocommunal 
situations. I am sorry to say that in the year 
1991, a steady escalation of this problem is 
found. The communal riots keep on 
increasing. The Commission reviewed the 
working of the coaching scheme of the 
University Grants Commission (UGC). The 
programmes had to be reviewed quarterly. 

I happened to manage a college in 
Ambur. We applied for the UGC for aid for 
certain things. I was told when I personally 
went and met the Chairman of the UGC, that 
the whole File is lost, There is actually about 
two yearsdelay. Such sort 0' athing will have 
to be checked. 

Also,l find that the teachers of today-the 
College/university teaches-they are having 
an Association of University Teachers (AUn 
and they do not do justice. They are interested 
in wasting away the time. They are not keen 
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in teaching the students. They utilise all the 
leave that is available to them. And not only 
that they exhaust their casual leaves, they 
exhaust their earned leaves, they exhaust 
their medical leaves and in oroerto get more 
leave, they sometime instigate the students 
to go on strike so that they can enjoy a free 
pay. When this is the state of affairs in our 
country, how can there be any improvement? 

The 15 point programme which Shrimati 
Indiraji brought out as early as in 1983, 
requires to be put to practical use. The 
educational programmes, they got to provide 
the minorities the central services, State 
Government services and disbursement of 
the bank crodits that is available to every 
citizen in this country. 

17.57 hrs. 

(MR. DEPUTY SPEAKER in the chait') 

Concrete action programmes for the 
welfare of minorities finalised by the Cabinet 
Committee should include programmes of 
small scale industries, handicrafts, handloom, 
khadi and village industries in minority 
concentrated district., The Credit 
Development Centres at Agra, Hyderabad 
have come into being. H has gotto be provide 
in other States also. 

More powers to Minority Commission 
has to be giVen for prosecution, as stated by 
Shri Paswan. Otherwise this Bill will not have 
thQ powers. 

With these few words, I support the Bill 
and I thank the chair for giving me this 

opportunity to participate. 

MR. DEPUTY SPEAKER: Shri guman 
Mal Lodha to speak now. 

SHRI.RAM VILAS PASWAN (Rosera): 

Sir, it is going to be 6 o'clock, I would like to 
know whether they want to extend the time 
or not? 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Sir, a decision was taken in 
the Business Advisory Committee that we 
will sit upto 8 o'clock. We may not sit upto that 
time but lwould submit that let all the speeches 
be completed. (Interruptions) 

18.00 hrs. 

MR. DEPUTY SPEAKER: The House 
will sit upto 8 P.M. today (Interruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN: We have 
no objection whether we sit till eight or nine. 
But I suggest that many members are going 
to speak, all of them should be allowed to 
speak today and tomorrow the hon.Minister 
should given a reply in the first hour. 

MR. DEPUTY SPEAKER: It is all right, 
KesriJi has accepted your suggestion. 

[English] 

SHRI PWAN KUMAR BANSAL: For a 
change, it is a very good suggestion. 

[ Translation] 

SHRI GUMAN MAL LODHA (Pali): Hon. 
Mr. Deputy Speaker Sir, when we are 
discussing the Minorities Commission Bill 
which is at present before the House we shall 
have to take into account some international 
changes which have taken place during the 
recent few months in the national perspective. 

At this time most of the hon.Members of thft' 
Congress, the hon.Members of the 
convnunist Party·and the hon. Members of 
the janata Dal,lgnoring the national unity and 
caste considerations, have emphasis the 
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caste considerations, have errf>hasis the 
need for humanity, cordiality and good 
feelings .. The opposition leader in the House, 
the hon. Aclvaniji was also of the opinion that 
a commission should be set up for the 
protection of human rights. The issue of 
minorities, anytype of atrocities and injustice 
committed on anybody irrespective of the 
caste etc. should fall under the jurisdiction of 
the Human RightsCommission. It is not a 
new thing. Beg Sahib submitted report in 
which it has been said that even in other 
nations of the worldHuman Rights 
Commissions exit. Beg Sahib, who himseH 
belongs to the Minority community, has 
submitted his well considered report regarding 
the Human Rights Commission. He has 
written in the Report:-

[English] 

"It may be mentioned here that 
Canada 
has a machinery for redressing the 
grievances through a Human Rights 
Commission appOinted in that 
country, 
in each State as well as Central 
level". 

Further written. 

"In Australia also, a Human Rights 
Commission has been set up to 
deal with the question arising out of 
complaints and grievances on the 
grounds of discrimination. In neither 
of these two countries, has the fact 
of Human Rights Commission been 
to oust the jurisdiction of ordinary 
law of courts. Indeed, it can be said, 
it is taken off an exceptional load of 
work which can be done better 
elsewhere from the list of ordinary 
courts". 

[ Translation) 

Sir, Beg Sahib's thinking is laudable and 
the Madhya Pradesh Government of the 
Bharatiya Janata Party has also set up a 
Human Rights Commission there falling in 
line with this idea.; Even our Home Minister 
had sometime back given an indication 
regarding this and he had said that the 
Govemment should set up a Human Rights 
Commission and the issues relating to 
minorities could also be discussed in that 
commission. We should not go. into the 
controversy as to what constitutes minority 
or majority and what is its philosophy, what 
is the difference between them and what is 
its historical background or its role in India. 

Mr. Deputy Speaker, Sir, I would also 
like to request you that in this context, Beg 
Sahib has also written. 

[English] 

• In India, there is no direct or hidden 
domination of any Single ethnic or religious 
group. Nor do any of the smaller groups 
suffer from disabilities. Cultural diversity is 
regarded as a natural condition to be 
respected and safeguarded, We are 
conspicuously preserving the traditional 
characteristics of our regional cultures. No 
group faces the prospect of being forced into 
any fixed mould. No group experiences the 
feeling that its safety and progress will be 
promoted only by casting off its cultural or 
other identity and getting itself' assimilated 
• into some larged whole". 

[ Translation) 

I am surprised that the opinion expressed 
by Shri Beg, who has been the Chief justice 
of the Supreme Court, Chairma'1 of the 
Minorities Commission, and has done a lot of 
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research in this connection, after traversing 
India, is not being respected. He has also 
expressed his views that this work should be 
done by the Human Rights Commission and 
it is very essential; for national integration. 
He has also opined that various kinds of 
Commissions should not be set up. Mr. 
Deputy Speaker, Sir, it has also been stated 
here that many kinds of atrocities are being 
committed on the minorities in our country. 
Although I do not want to go into the details 
of all these things yet I would like to ask Shri 
Iyer Sahib, who has given a long speech to 
search his soul first. After Indiraji's murder 
not only in Delhi but in the whole of India, 
sikhs were burnt and killed. 3-4 thousand 
Sikhs were killed in Delhi alone and at other 
J:.-·"lC8S, Sikhs were bumt alive in a large 
number; they were dragged and brutally 
killed, innocent children and ladies were also 
not spared. Who were the persons behind 
it? I would like to seek information about. The 
concrete evidence of this is the report of the 
Chief Justice of India and the report of the 
former Chief Justice 01 Delhi Shri Mangi lal 
Jai in which it has been stated that the 
persons occupying seats here - some of 
them may not be members now-and some of 
them are Ministers, enflamed passions in 
Delhi and incited violence;. Atrocitfes were 
committed on Sikhs. Mr. Deputy Speaker 
Sir, when the police went to arrest them, a 
petition was filed in the Delhi High Court by 
the honourable Members and till today 
cases against them are pending in the Court. 
I would like to know from the hon.Member 
whether he wants to teach us - physician 
heal thyseH' They must do introspection and 
judge whether they are not responsible for 
killing thousands of Sikhs of the country, Are 
they not responsible for the aftermath of 
murder of Indira Gandhi? Are they not 
responsible for throwing several Sikhs into 
the furnaces at various places. I would not 
like to go Into much details of all these things; 
I am only referring to the report which has 

been given by a judge. I would like that the 
same report should be laid on the table of the 
House and there should be a discussion on 
it so that the facts should come out and 
everyone should be able to know as to who 
is the real well-wisher of the minorities, False 
slogans are raised with a view to establish a 
vote bank and a ~tition is going on 
within this country as to who can capture the 
vote bank and who can win the favour of the 
minorities? And with this intention, attempts 
are on to set up this Commission. So I would 
like to say that since 1952, the congress was 
continuously in power in the country and 
alter 43 years they are going to set up such 
commission; what were they doing before? 

Mr. Deputy Speaker, Sir" I would like to 
submit in this cntext that today in our nation, 
there is no danger to any minority. Many 
exaggerated stories were made out against 
the Bharatiya Janata party leader Shri 
Sikander Bakht. It has also been said that 
Muslims have no faith in B.J.P. and it has a 
feeling of hatred against the Muslims, I would 
like to tell them that we have only one Muslim 
leader and in spite of being Muslim, he is our 
leader in the Rajya Sabha. Was this possible 
if we had any kind of hatred against Muslims 
and on the other hand. It is a historical fact 
that at the Round Table Conference, Jinnha 
Sahib said something to Shri Gandhiji and in 
reply to his comments, Gandhiji advised 
jinnah that the country should remain united 
and integrated. thenJinnah saidto Gandhiji:-

[English] 

• You do not represent India; you only 
represent Hindus of this country;; and 
Muslims are represented by MuslIm League·. 

[ Translation] 

T odaythey feel that patriotism is at test. 
I would Ike to point out that some or our 
colleagues have expressed here such 
feelings., bullwanttosaytothoeec:olleagues 
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that it would have been better it they, keeping 
this feeling aside, had given a slogan thatthe 
creation of Pakistan iswrong. Pakistan should 
not be an Islamic State; its creation is based 
in communalism and so Pakistan should be 
abolished as a separate country and it 
should be merged with India and also an 
integrated and United India may be formed. 
If they talk like this, then only I can understand 
that they have some sense of patriotism in 
their heart. Otherwise all their such activities 
are meaningless. At the time of creation of 
Pakistan, there had been large scale 
bloodshed. The then Chief Minister of Bangal 
and the then Finance Minister liyakat Ali 
Khan were the main persons who were 
responsible for this bloodshed. In Lucknow 
the national guards of Muslim League were 
responsible for riots and it is a matter of 
surprises that today _they are teaching us a 
lesson of peace and preach us that we 
should live like brothers, there should not be 
a feeling of discrimination. But I would like to 
state that our leader Shri. Advaniji has 
repeatedly stated that we do not have any 
discriminatory policy, we do not adopt any 
differential attitude against anybody; but 
despite all these facts, we do want that every 
person living in India must be a patriot. If we 
take Shri Iyer's views into consideration both 
Shri Purushottam Das Tandon and Shri 
SardarPatelwere not patriot. When Shri Iyer 
referred to the incident of Hyderabad gave 
a slogan that Hyderabad would go with 
Pakistan and bloodshed started there, Sardar 
Patel forcibly merged it with India through 
Police action. Sardarpatel also is a communal, 
he is not a patriot, seth Govinddas is also a 
communal in his eyes, be too is not a patriot. 
In his eyes all the persons who celebrate the 
'Ganesh Utsava' areeomanual. The Veteran 
freedom fighters Tilak and Gokhale are also 
communal. If TUak. Gokhale Sardar Patel 
andPurshottam Das Tandon are communal, 
then we are not at all sorry if they call us 
communal. 

But the issue relating to the Constitution 
of the Commission and providing blanket 
powers to the Government with regard to 
deciding the Minority Community; will create 
a new conflict and dispute in the country 
because the Constitution does not define 
'minorities'. There is a mention of minorities 
in Article 29 and other Articles of the 
Constitution with reference to religions, 
educational or linguistic sections. But the 
framers of the Constitution have no where' 
defined as to who would be class~.ed as 
·Minorities· in the country. If n .. ,v the, 
Govemment of India is vested with the powers 
of deciding the minority, convnunity, it will 
create a lot of problem, Today the political 
party who is in power will declare one 
community as 'minority'. the political party 
coming to power later on, may change it 
through a notification and those who were by 
then in minority, will come into the category 
of majority. In this connection, the draft was 
prepared by the Minorities Commission itself. 
Certainly, this draft has no status of its own; 
it does not have any formula or criteria to 
distinguish between minority and majority. H 
will rather entitle the Government to give 
discretion to declare any Community as 
'Minority' as per its liking. This is against the 
spirit of the Constitution I request that all the 
hon. Members of the House irrespective of 
their party affiliations should think over it 
seriously and find out the resons as to why 
they could not be able to define it. Why they 
could not prepare a draft? If you feel that the 
Muslims are in Minorities here, why are you 
hesitating in writing the word 'MUslims'? If 
you think that the 'Sokhs' are in 'Minorities' 
here, why do you hasitate in writing this word 
here. 

Mr. Speaker. Sir, so many allegations 
have been levelled here against us and I 
wished to reply all of them but due to time 
constraint,lwilidoasyoupermitme. Though 
the time factor was not taken into account 
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while levelling allegations yet I will abide by 
your orders. I would like to point a ut here that 
I had read out the speech at. Sardar Patel 
here. While the debate on Shrine-Bill was 
going on in the House, I had read out the 
views of Sardar Patel as quoted in Gadgil's 
book. If they consider Sardar Patel as 
communal then nothing can be done. But I 
would like to tell him that the word 'secular' 
has been mentioned in our Constitution very 
clearly, but when this Constitution was applied 
to Kashmir the tern 'secularism' was deleted 
from it. The main principle which has been 
mentioned in the 'Preamble' of the 
Constitution, has not been enforced in 
Kashmir. I want to know from the 
Government as to why double standards are 
being adopted. They say that Shri Advani 
has been indulging in double talk. But it is a 
matter of controversy as to what Shri Advani 
thinks and what he does not. But it is on 
record. It is mentioned in the Constitution 
that you have not used it in the context of 
Kashmir. That is what I want the know from 
you as to why it has not been done. If the 
Govemment considered Sheikh Abdullah a 
patriot, why did you him in prison for 11 
years. In this House many exaggerated 
things arE said. Those people who did nothing 
in the freedom struggle, made no sacrifice at 
any stage, say today that they will shed th~ir 
blood for Kashmir. But why Sheikh Abdullah 
was put behind the bars by Pt. Jawa~ar Lal 
Nehru, when Sheikh Abdullah was 
undoubtedly in good books of Shri Nehru. 

Why Shri Rajesh Pilot goes to Kashmir 
today and why not Shri Ghulam Nabi Azad? 
What is wrong with Shri Ghulam Nabi Azad, 
not with-standing the fact that the hails from 
Kashmir and Shri Pilot from Rajasthan? I 
want to know as to what is wrong with Dr. 
Farooq Abdullah and Shri S.B. Chavan. 

Mr. Deputy Speaker, Sir, I would like to 
point out that the Bhartiya Janata Party 

believes in outspokenness. It believes in 
nationalism and this is the only reason that in 
the beginning our number in Lok Sabha was 
two, later on it increased to 89 and today we 
are 119. The people of India believe in 
nationalism and the time is not too far when 
the followers of pure nationalism and the true 
sons of the soil will sit on treasury benches 
and those who do not believe in pure 
nationalism will be rooted out and their 
pseudo-secularism will be exposed. 

SHRI SULTAN SALAHUDDIN OWAISI 
(Hyderabad): Mr. Deputy Speaker, Sir, I 
cannot support this Bill whole-heartedly, 
because if the Government is really interested 
to set right the injustice done to the Muslim 
minorities, it should have given those very 
rights which have been given to the 
Scheduled Castes and Scheduled Tribes 
through a Bill which has been passed by the 
House. But it is a very strange policy of the 
Congress that it shows a lot of sympathy, but 
w¥n the occasion for giving something 
arises it makes a lot of curtailment in the 
facilities which were genuinely required for 
the minorities. This is the reason that 
discontent is spreading everywhere. If the 
Government feels that the injustice being 
meted out to the minorities should be set 
right, the Government should have given 
adequate rights to them so that they are not 
subjected to injustice In future. But, it appears 
that as perthis Bill, the Minorities Commission 
is not being given those rights. As a result of 

it the Commission will present the reports 
only and will not be able to take any concrete 
steps for the welfare of the minorities. Thus 
this Bill win create a feeling among the 
Muslims that a discriminatory attitude is 
being adopted towards them. The facilities 
being given to the Harijans are not given to 
us. This shows that nature of your secularism. 
It is not the question of mafcino a propocflnda 
of secularism, It Is !he question of 
implementing it in letter and spirit. H the 
Muslims admit that there is secularism in the 
country then the world will certainly accept 
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India as a secular nation. But merely making 
the propoganda of secularism cannot be 
taken as a genuine secularism. Today the 
intention behind the ~ruggle for bringing this 
Bill was to stop attrocities being committed 
on minorities. During the incidents of riots, 
we die, we are looted and are the worst 
sufferers and even then the police arrestst. 
us. We want that impartial enquiry should be 
made into all these riots and the facts may be 
brought before the public. But I am sorry to 
state that the_ reality would never come out. 
Had the Government given sufficient rights, 
the present plight of Muslims would have 
never been there. You may yourself notice 
the percentage of Muslims in Governemnt 
jobs before Independence and today this 
percentage has been reduced to less than 
one per cent. I would like to cite a specific 
ex ample of the Andhra Pradesh Governemnt. 
There are 7 Universities but not a single one 
has a Muslim Vice-Chancellor. It is very 
strange that on the one hand, there are a 
large number of Muslims in the country but 
there are only two Muslim judges in the High 
Courts despite the fact that there are many 
Muslims who are competent to hold the post 
of judges. Similarly, the Govemment must 
be knowing the percentage of muslims in the 
field of engineering and medical sciences. It 

is wrong to say that the Muslims do not 
qualify in tnese disciplines, they do so and 
their performance is also very good. But 
their position is intentionally brought down 
and that is the only reason we are fighting for 
our rights. 

Perhaps you might be knowing that 
even today 150 Muslims are under 
determination under TADA in Rajasthan. 
More than two years have pased since ... 

( Inte"uptions) 

SHRI DAU DAYAL JOSHI (Kota): I want 
to know from you as to why they were 

arrested. (Interruptions) They were arrested 
because bombs were found in t!'leir 

possession. (Interruptions) 

SHRISUL TANSALAHUDDINOWAlSI: 
I talked to the Chief Minister. The Chief 
Minister told me that he wanted to release 
them. But in the House their attitude is to 
suppress our voice by making noise, you 
must realise that your popularity among the 
masses has gone down. Now you cannot 
carry on with such an attitude (Interruptions) 

I would like to point out that the Central 
Govemment should realise the prevailing 
situation and should intervene in these affairs. 
At the same time we also want that all the 
Amendments presented today should be 
accepted and only after accepting these 
amendments you will be able to do some 
constructive work in this regard. Otherwise, 
if you do not introduce them, we shall always 
feel that there is nothing but promises for us. 
Forthe last 45 years after independence, we 
have been living in the world of dreams, 
assurances and promises only. The 
Govememnt is still in a illusion that it will go 
on winning the favourof Muslims by befooHng 
them through its false promises. I would like 
point out that those days have gone now. 
This House might not have been informed, 
but I with full responsibility would like to 
inform this House clearly that tne new young 
muslim generation has lost its faith in 
democracy. Today we try to stop them from 
indulging into violence to achieve their goals 
but they do not pay heed to it rather they say 
they have no other way to get their problems 
solved except to resort to the use of weapons 
so they would also take up weapons. What 
would be the consequences? We-cannot 
stopthemforlong. You must have received 
reports from Intelligence agencies. What is 
this all gling on In the country? You seem to 
be under wrong iflllression. I would like to 
remove that impression. Remember, the 

consequences would be disastrous. if the 
problems are not solved right now. 

You should neither take It as a threat nor 
as a joke. You have been following the policy 
of solving the probIemonlywhenthe situation· 
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aggravates. The Government should be 
quick enough to solve the problem as soon 
as it arises. If the situation aggravates or 
crosses all limits it becomes very difficult to 
control it. For how long injustice would 
continue to be done even after forty five 
years of independence and Government 
would remain a silent spectator? 

Today. I would like to submit that it 
should be implemented. Government 
sometimes constitutes Human Rights 
Commission and at other times another 
Commission but Government must also 
consider the conditions in which people are 
living. The situation would deteriorate after 
four or five years. Therefore. conditions 
would have to be improved right now. If 
Government follows the right path then 
certainly positive results would follow. But if 
the Government follows wrong path results 
would not be good. When the situation go 
out of control, the Government would not be 
able to do anthing. I would only request you 
to take correct steps. If any ~mmission is 
proposed to be constituted, it must also be 
given adequate powers. 

18.27 hrs 

[SHRIMATI MAlINI BHATACHARYA in 
. the Chait) 

It is strange that when scheduled castes 
and scheduled tribes commission is 
constituted, the powersgivento it are different 
from those which are given to the 
Commissions constituted to look into the 
interests of Muslims. Is it not a discriminatory 
attitude? In spite of all this you raise the 
slogan of secularism? Is your secularism 
real. You must tell us about all these things. 
Woth these words, I conclude. 

SHRI Bl-tCX3ENDRAJHA(MacIwbani): 
Madam Chairperson, I rise to supponthe BII 

presented in the House to give statutory 
status to the Minorities Commission. I would 
like the BiU to be passed unanimously in the 
House. It is unjustified. if the main opposition 
party opposes the Bill. It would be In the 
interest of the country, if the Bill is passed 
unanimously. Right from the beginning of 
the Constitution of Minorities Commission 
Bill, it has not been given the shape of an Act, 
even though Government had declared its 
intontions to do so. BJP had not come into 
existence by then, Jansangh had merged 
with the Janata Party and leaders of BJP Shri 
Advani and Shri Vajpayee were in the 
Government that had initiated this step. 
Today it is being granted statutory status to 
give it teeth and to enable it to bring out 
reports and to provide for its financial 
expenditure. Shri Advanl and Shri lodha 
understand these facts and therefore, they 
did not raise any objection. With this 
background, it had become even more 
necessary for them to support it otherwise it 
would be alleged that they supported the 
matter when they were In the Government 
but opposed it when they were in opposition. 
This attitude appears to be illogical having no 
value and no basis. 

OUr Minister Shri Kesri is present here. 
h is true that Jammu and Kashmir has got a 
speciaJstatusinthiscountry. Butthepurview 
of Minority Commission should be extended 
to all the States of the country including 
JammJ and Kashmir including the region of 

laddakh. I submit that Government should 
examine it from this angle and If there is no 
constitutional hinderance then Jammu and 
Kashmirshould not be kept out of its purview. 

Madam Chairperson, I would like to 
submit a few things .• pertalng to the history 
of this country. ShriAdvanijihasalsoreferred 
to it. Britishers ruled this country and they 
foRowed the policy of divide and rule. All the 
persons. who fought forthe independence of 
the country, made all the possble efforts to 
bring about unity In the country In order to 
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challenge the 8ritishers and achieve freedom. 
It is true that Muslim league at that time 
raised the slogan of aseparatecountryorthe 
theory of two nations, they demanded a 
separate muslim nation while RSSand Hindu 
Mahasabha, since Jansangh had not come 
into existence by then, raised the slogan of 
a Hindu nation. It was not raised keeping the 
people of our country in view, but it was 
raised in communal sense. Muslim league 
said that Muslims are a s9pClrate community 
and thus they should have a separate country, 
similarly RSS raised the demand for a Hindu
nation. 

Britishers' strategy of dividing both the 
Communitiers proved successful and they 
agreed to the formation of two separate 
nations. 

Our great leader Mahatma Gandhi 
struggled to avert partition-I did not support 
the idea even at that time, He tried to bring 
about unity in both the countries in his own 
way. He said "lshwarAllaha T8I9Nam, Sab 
KoSanmatiDeBhagwan'. MahatmaGandhi 
did not consider himseH a communal, He 
considered himself a Hindu but even then he 
was shot dead by a person in the name of 
God. We could not save Mahatma Gandhi 
and some people succeeded in dividing the 
country in the name of Allah. H this country 
had not been divided, muslim community 
would have been much more powerful in this 
country. I would have been glad if my friends 
had also expressed their views on this issue. 
The persons Ike me, who partqJated in the 
freedom struggle were rnosthappy on August 
15,1947 because the country had become 
independent; at the same time we were 
aggrieved that a part of our land where books 
like Vedas were written and where we had 
taken the pledge to achieve independence, 
had become foreign for us. Today again the 
country faces the threat of divisioR. Myfriend 
Shri Salt spoke before me but what an this 
mean? 

I am aware that the rights and duties of 
the people of both the communities are 
equal. Members In the House represent the 
population of 85crorespeople ofourcountry. 
We all agree that our duties and rights are 
equal. However, the partition of 1947 also 
brought about a sea change in the way of 
thinking. "Gandhiji failed to control the riots 
through non violence, his sacrifice certainly 
helped in containing that trend. Gandhiji's 
sacrifice saved the lives of crores of people. 
Todaygreat personality Ike Mahatma Ganc:tli 
is not amongst us. Therefore, it would be in 
the interest of the country that we should not 
talk in threatening tone. 

In the same context, Shri lodha has just 
stated that they were two, then their number 
rose to eighty six and then to one hundred 
and nineteen. But our ruling party friends as 
well as some of other friends have been 
much more responsible for itto a great extent 
because they talk only about minorities. 
Shahbano was a citizen of this country and 
many such women are living in this country 
who are like my sisters. But an of them have 
been deprived of their human rights and also 
equal rights. Despite an this, many of the 
hon. Members submit that they had done a 
right thing. As ShriSail has saidthatwhatever 
they had done was right and whatever they 
will do in future, will also be right I think still 
there are somefriendswhowiU showcourage 
to speak on this. Because it is not an ordinary 
thing. The B.J.P. gotthisgolden opportunity, 
they speak everwhere about it. We, the 
communists had opposed the idea at that 
time. What was done at that time was wrong 
and what these people are doing now is also 
wrong. Even today the Congressmen have 
no courage to speak on this and admit that 
it was a mistake on their part. On that basis 
theB.J.P. people saythalwhen tho Supreme 
Court's verdict was not irJ1)lemented in 
Shahbano case how can the High Court's 
verdict on Ayodhya be iOlllementad. I Is 
difficul to adopt double standards among. 
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the people in this country. The B.J.P.leaders 
owe this strength to the Congress 
Government. On the one hand, it deprived 
Shahbano of the human rights justto appease 
a particular community and on the other 
hand it allowed 'Shilanyas' Neither that type 
of communalism nor this type of 
communalism helped them. You have seen 
the results, Opportunism never bore good 
results, whoever might follow it. It may 
produce momentary' benefits, it would not 
last long. 

In the same way, one more danger is 
looming large in a University of Delhi? The 
Pro-Vice-Chancellor says that it was not 
properto ban the book. People's sentiments 
were hurt. I do not support it. And now he 
said that he was prepared to apologize if any 
body's sentiments had been hurt. What will 
be the remedy? When I read Valmiki 
Ramayan, I find descriptions on merits of 
Lanka and greatness of Ravan. Should we 
cut Ravan's head and scratch his mouth on 
that ground. An agitation is still going on in 
the Jamia-Milia University overthis issue. It 
is the voice of the minorities and let them 
raise their voice. The misguided youth should 
join the mainstream. If people give wrong 
advice to them we will foil their bid by our 
correct advice. There is a happy news that 
about 50-60 Iranian intellectuals have 
expressed a different opinion. All the 
academic work in the university has come to 
a standstill. The Ministers, and the 
Government are keeping quiet overthe issue. 
The leaders of that community are silent 
here. But I know they have nothing to say in 
this regard. In my opinion the Muslims who 
are nationalists are true Muslims. There is a 
revolutionary judgment against usury in Islam. 
If a Muslim takes interest on money, he 
cannot be a true Muslim even if he offers 
'Narnaz' five times a day. If he has surplus 
money he should give ilto his poor neighbour 
and it should not be regarc:ted as giving alms. 

On the contrary we want that poverty should 
continue. It is a blow to our country's self 
respect. I, therefore, have the apprehension 
that the B.J.P. is instigating the trouble 
because by-elections are round the comer in 
Delhi. If this agitation continues In the 
university it will help them in the by~lections. 
I would like to tell one and all that it Is 
dangerous. All my hon. friends should try to 
understand it. Every action has a reaction. 
If you harm others, they will retort. 
Communalism has a chain reaction. Jamat
e-Islami is a prominent communal party in 
the country. Ours is an all India party. The 
Jamaat~-Islami Party and has no unit in 
Jammu and Kashmir. It says that Jammu
Kashmir should be a part of Pakistan -and not 
that of India. When their leaders were asked 
about it, they replied that it is not the Jamaat
e-Islami to which they belong. They say that 
they have no member in the above Jamaat
e-Islami. We charged the party that it says 
thatJammu and Kashmirshould be separated 
from India. But they say it is a separate 
organisation. Even they did not get five 
persons to :;onstitute their unit in Jammu and 
Kashmir? The Jamaat-e-islami had reported 
in its editorial the stand taken by the 
Government of India on Ayodhya issue. 
They had advocated the idea of maintaining 
the status quo as it was in 1947 and given the 
historical background. In another column on 
the same page il states that at the outset a 
right Islamic Govememnt come to power in 
Pakistan which functioned on communal 
bais. People who can read both the columns, 
what will they think? My hon. friend, Shri Sail 
is present here. He spoke a lot on patriotism 
but even after partition the Muslim League 
in Kerala did not take a nationalist stand. 
Even If it is based on communal Hoes, the 
Jamaat-e-Islami should see to it that the 
poison is again spreading in the country. • 
is a new trend. Jamaat~·lslami in Jammu 
and Kashmir is not a part of Indian Jamaat
e·lslami. They have no Intention to establish 
their units in J & K. Even they do not get five 
people to enroll as their members. What 



1 n National Commssion VAlSAKHA21, 1914 (SAKA) for Minorities BiR 178 

effect wift It have in the country? can we 
make people understand that it is a right 
approach. Let them continue to be 
communal. I am talking about C.P.M. and 
C.P.I. When we made friendship with the 
Muslim League in Kerala, people like me 
said that It was an invitation to R.S.S. OUr 
leaders could not understand how it could be 
possible. I said that if we call Muslim League 
a secular party and R.S.S. a Communal 
party, people would not accept it. And this 
happened. They help each other. The 
Congress Party is following the policy of 
opportunism. They have committed several 
other mistakes also. 

Shri LOOha gave several exafTl>les. Uke 
us the B.J.P. was also supporting theJanata • 
DalGovernment. The B.J.P. dernandedthat 
Shri Jagmohan should be appointed as the 
Governor, but the State Governernnt 
opposed the move and requested to appoint 
some other person. The J.D. Government 
succumbed to their wishes because they 
had a sizable membership (Interruptions). 
As soon as Shri Jagmohan took 'charge, Dr. 
Farooq Abdullah resigned. In spite of that 
ShriJagmohanrecommendedthedissolution 
of State Legislative Assembly. Now what is 
the relation between the people of Kashmir 
and the Govemment at the Centre? Perhaps 
it is a relation of bombs and guns. No 
democratic relation is there. The previous 
Government to which we extended our 
support is responsible for this offecse. I am 
saying that the mistakes that we committed. 
( Interruptions) 

PROF. PREM DHUMAL (Hamirpur): 
This charge is time and again made that the 
National Front Government sent Shri 
Jagmohan under pressures from B.J.P. Shri 
George Femandes, a Minister in the said 
Govemment as well their Prime Minister is 
also present in the House. I would like to teH 
them that they have also supported the 
proposal. If necessary they can verify the 

facts. The fact is that the was appointed 
Governo~ at the instance of the then Minister 
of Home Affairs, Shri Mufti Mohammad 
Sayeed. The B.J.P. opposed the manner in 
which Shri Jagmohan was removed. 
(Interruptions) The B.J.P. had no hand in it. 
So it is wrong ontheirpartto repeatthe same 
thing again and again. 

SHRI BHOGENDRAJHA: Thank you, I 
say how could he be appointed had the 
Home Ministernot wished? It is a well known 
fact the he was sent there by the hon. 
Minister. The hon. Minister will say that he is 
not going to part with the secrets of the 
Caninet, neither I am going to ask him 
anything about it ... (Interruptions) 

PROF. PREM DHUMAL: The B.J.P. 
had no hand in it. 

( Interruptions) 

SHRI BHOGENDRA JHA: I would nol 
like to ask him to part with any secrets. 
(Interruptions) Let the B.J.P. say even today 
that it and its Leaders had no hand In the 
appointment of Shri Jagmohan, If so Shri 
Advaniji would have made it clear whose 
party was supparting that Government. • 
will be a news for the country. The 
Communists had opposed it and the Chief 
Minister had requested not to send him 
because his arrival would create trouble 
there. And it happened. The State Assembly 
was dissolved. Shri George is present here, 
He should not disclose any secrets which I 
cannot refute. 

SHRI GEORGE FERNANDES: • is a 
fact that his appointment was done as per 
decision taken only by the National Front 
Government. There was no pressure or out 
side influence In any way. I have written this 
thing in my article .• can be seen in the library 
in the April issue of 'Seminar'. I am replying 
to your question because it is necessary to 
clarify certain points. 



179 NalionaI Commission MAY 11,1992 for Minorities BiN 180 

SHRI BHOGENDRA JHA: Mr. 
Chairman, Sir, I do not refute the statement 
of Mr. George Femandes but at that time aU 
of us, Communists and Leftistes, who were 
the supporters of the then Govemment, had 
said that Mr. Jagmohan should not be 
appoint~ (IntetrUplions) Please listen. 
We were not in the Government.. .. 
(Interruptions) We were also the supporters 
ofthe then Government. I am not refuting his 
statement, rather I am placing the facts ..... 
(Intenuptions) The Govemment of Kashmir, 
and the Chief Minister had also opposed his 
appointment and when he had been 
appointed, the Chief Minister resigned and 
meanwhile Mr. Jagmohan gave the 
suggestion of dissolving the Legislative 
AsserTi>1y and it had been dissolved. But the 
present Govemment has not yet decided as 
to when the Legislative AsserTi>ly may be 
constituted there ... (Interruptions) 

I do not know about the present situation, 
but that had been opposed by the Leftists. h 
is a fact ...... (Interruptions) 

Since then the danger has increased in 
Kashmir. there are other reasons too forthis 
increasing danger; but I would not speak on 
them. I am requesting Shri Kesri that it 
should be looked into and if there is not a big 
legal hurdle, provision regarding keeping 
Kashmir out of it should be deleted because 
Muslims are still in minority in Jammu. 
Laddakh and Srinagar. At least I do not 
understand why the issue of separating 
Kashmir from it, is necessary. You can think 
over it through out the night and may accept 
it tomorrow. 

I would like that the sentiments expressed 
by Shri Sait should prevail in the country and 
if B.J.P. support them it will further add to 
their significance. If it becomes the opinion 
of the Par1iament of the country. it will 
strengthen the unity and integrity of the 
nation. Ways may be different, but we all 
would like to help in this effort .. But if B.J.P. 

opposes It today, It would be a wrong step 
because they had supported its 
implementation in 1978, and at that time it 
had no statutory status. After 14 years 
statutory status is being given to it and if they 
oppose this Bin, it wiH be a moral defeat for 
them. It will not be a proper step. It should not 
happen. So, they should also support it. 

As I said whatever be the type of 
communalism, both help each-other to 
spread Communalism of minority is not 
dangerous but all the same it encourages 
communalism We have to discuss with 
intellectuals. They say why the verdict of the 
Supreme Court has been changed in 
Shahbono case. The Vice-Chancellor of the 
leadiing university of Delhi is also a Muslim, 
even then it is being demanded to expel him, 
otherwise the students will not allow 
examination as well as studies. The people 
who become leaders in the name of religion 
should speak openly against the move. 
Youths are also patriot but when they are 
misled they go astray. 

Mr. Chairman, Sir. 1 do not know whether 
Quid-e-Azam Jinnah was a communalist. I 
think he was not. I am saying a very different 
thing but I am confident that he was not a 
communalist. When Pakistan came into 
existence, on that occasion Mr. Jinnah as 
the first President of Pakistan in his first 
speech, said that since Pakistan had come 
into existence, there should not be any 
communal conflict. Hindu, Muslims, Sikhs 
all have equal rights. Pakistan will be a 
secular nation. Pakistan Govemment does 
not publicise It. In India if the Government 
does not propagate Jinnah's view, other 
people should publicize them. Still I have a 
portion of that speech with me. But when we 
follow the wrong path the results is loaned to 

be disastrous.. Thus we pafronise 
communalism forthe sake of votes only The 
nurTi>er of their M.Ps. increased from 210 86 
and from 86 to 119. Will you go on taking the 
shelter of religion in this very manner; will you 
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allow the country to be disintegrated? But 
this is the very country which can reduce the 
number from 119 to 2 .. ·Puner -e-mooshak 
bhav' is not a great thing. A saint had done 
this. There is a reverse counting also, which 

begins from 100 and then go down wards 99, 

98, and so on. In a nut shall we should pass 

this Bill unanimously and show that we stond 

united on certain principles. 

Certain sections have been making 
complaints as to why Muslims have not been 
given same facilities as are available to the 
Adivasis and Harijans. The issue of Adivasis 

is different. It is a reacial issue. Adivasis are 
of Indian origin. I am not calling them 

aboriginals. Originally they are Indians of 

course, it is a separate issue. Muslims are 
not of different race. Out of 1000 Muslims 

999 are of the same origin. Only one or two 

do not belong to that origin. H we try to trace 
their lineage, we will find a number of Muslims 
were Hindus about 4-1 D-15generations back 
and many of them might be relatives of 
present generation of Hindus. Therefore, 
the matter of Muslims and Adivasis could not 
be treated on the same footing. Similarly, 
Harijans and scheduled castes were not the 

creation of Hindu Society in the ancient time. 

The caste system was introduced later on in 

the Indian society. Initially the Varna System 

was not based on birth but it was based on 
the merits when after a certain period caste 
was used to be decided purely on the basis 
of birth, the disturbances in the society started 

and the people, who did not accept the 

difference between poverty and richness 

and revolted against such discrimination 
were called 'Dusadhya" It means those 

people may not be easily controlled. These 

things are described in our ancient books 
called 'Vedas' Mahabharat and Harivansh. 

One reason of the backwardness of Muslims 

is the partition of India in 1947. lakhs of 

people, who were businessmen, rich and 
educated fled away either to Bangladesh or 

to Pakistan. A good number of those 
advanced Muslim people who had also voted 

for Pakistan remained in India and those 
people were neglected here,. They should 
not have been neglected. Today, we are 
giving a statutory status to the Minorities 
Commission, which will lode into the matter 

and will proceed further. 

It is an experience of my life that a 

Muslim does not lag behind mentally and 
intellectually in comparison to a non-muslim 

When he gets an opportunity he cOrJl)etes 
equally in every field and makes progress. 
We 85 crore people, irrespective of religion 
should have the duty to raise a unanimous 

voice for unity and integrity and should not 
resort to any such step as may cause 

disintegration of the cou·ntry. Again I would 

like to urge that we all should pass this Bill 
unanimously and strengthen the unity of the 

country. With these words I conclude. 

(English) 

SHRI RAJAGOPAl NAIDU 
RAMASAMY (Periyakulam): Sir, on behalf of 
AIADMK, 1 wholeheartedly welcome the 
National Commission for Minorities Bill, 1992. 

1 fully agree with the principleS of the Bill 

and I also agree with the necessity of 

according the Minorities Commission a 

statutory status. 

While the Government is for a statutory 

status to the Commission, I would like to go 
a step further and s~ggest that it should be 
given a statutory and democratic status. To 

achieve this end, I propose the creation of a 
Standing Parliamentary Committee on the 
Welfare of Minorities. The Committee must 

be created on the lines of the existing 
Committees like PUC, PAC and SCST 

Committee. The creation of such a 

Committee has several advantages. 

A Parliamentary Committee will be more 
independent than a Commission constituted 
by the Govemment. It will have enonnous 
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powers to summon witnesses and 
documents, and it will have access to all 
areas affected by communal riots and the 
functioning of the Committee cannot be 
obstructed as it enjoys the privilege of the 
Houses. The will ful disobedience to comply 
with the directions of the Committee for 
implementation of itS recommendations will 
also attract punishrnentforbreach of privilege. 
Further, the constitution of the Committee 
will be mandatory exercise for every year or 
for every two years. The proposed 
Commission may not enjoy such powers and 
privileges. I, therefore, urge upon the 
Go~emmentto seriously give thought to this. 
Besides the above, the Parliamentary 
Committee will also have an independent 
Secretariat under the Hon. Speakerto serve 
the Committee. 

In case the hon. Minister wants to 
proceed with the Bill, I have got specific 
suggestions to make. 

The first thing is that the law must 
specify who the minority communities are. It 
should be got approved by Parliament when 
the law is made. If a list is given in the law 
itself, any change in the list of minority 
communities can only be effected by 
Parliament. But under Clause 2 (c) of the BiH, 
this power to specify the list of minority 
communities has been granted by the Central 
Govemment. Parliament's approval Is only 
ex post facto that too only when it desires. 
Such a scheme is very rooch against the 
substance of the Bill. Members of Parliament 
would be voting for the constitution of a 
Commission without knowing who these 
minorities are. I had given an amendment to 
Clause 2 and also to the Schedule. I hope the 
hon. Ministerwould accept the amendments. 

Madam, in my humble opinion, the 
Chairman and the Members of the 
Commission should not be appointed by 

Central Govemment. The Members of 
Parliament should be able to elect the 
Members of the Commission. The Central 
Govemment may reserve the power to 
appoint one of the Members as the Chairman 
of the Commission. It should be a national
level election and the poorest of the poor 
among the minorities must be encouragedto 
contest. It is not that one or two supposed 
leaders of the minority communities can be 
allowed to comer the position. The objective 
behind this is to create a mass awareness 
among the minorities and in the years to 
come to create a cordial atmosphere among 
the various communities in the society so 
that the minorities themselves, on their own 
accord, may chose to fuse themselves with 
others into one single entity. When that 
golden time comes, this law would be defunct. 
Madam, on the other hand, if you do not give 
importance to those poorest of the poor 
among the minority communities, a handful 
of leaders of the minority communities would 
be developing vested interests and all their 
attempts would be to promote and preserve 
the minority status,of the communities. I 
would also like to add thatthe continuance of 

, the CommiSSion must be reviewed at every 
10 years. I had given certain amendments 
regarding constitution of the Commission 
and for the removal ofthe members thereof. 
The hon. Minister may kindly accept the 
amendments. 

I had also given an amendment for 
tabling the report of the Commission before 
the State legislatures because In most cases, 
they are the ifYl>lementing authority. That 
should also be accepted. Madam, I must 
also point out a very serious lacuna in the 
drafting of the Bill. The hon. Minister would 
agree with me that Parliament grants a 
general power to the Govemment under 
Clause 16 to issue an older for removing any 
difficulty In regard to implementation of the 
BiD for two years. This is a very wide power 
and since Parlamentgrants it, it is a delegated 
legislation. However, In Clause 15 (3), this 
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order has not been included for Parliament's 
scrutiny. \ I had given an amendment to 
correct the position. I hope the hon. Minister 
would accept this. 

Having said a few words on the 
provisions of the Bill, let me say something 
about the matters which the Bill has failed to 
take care of. 

Madam, if you take the case of Tamil 
Nadu, Muslims and Christians constitute a 
large proportion of the minorities and Sikhs 
and Bhuddists have very low proportion. 
There are no communal tensions prone 
areas as such in Tamil Nadu. However, the 
DGP has been instructed to see that when 
the police are deployed, they are in composite 
group. Only officials of highest known 
efficiency, impartiality and special record are 
posted in communally sensitive areas. 

In Tamil Nadu Police Force, there are in 
total 18.2 percent Muslims and Christians in 
all ranks upto DSP level which is well overthe 
population average. 

The deployment of composite police 
force is essential to allay the fears among the 
minority communities. An express provision 
in this regard in the proposed law must have 
been made. 

An express provIsion for trying 
communal offecses by special courts should 
also have been made in the Bill. Special 
provisions on the lines of Tamil Nadu 
Prevention of Destruction to Public Properties 
Act and Goondas Act should be there in the 
Bill for detaining people who incitecommunal 
violence in addition to provisions .in the 
National Security Act. 

Sir, the root cause of serveral communal 
tensions all over India is the Press. We must 
note with disapproval the role played by the 
Press in the name of freedom in inciting 
communal violence. Most of .the regional 

press is indulging in yellow journalism. 
Therefore, those who cry for codification of 
privileges of public representatives must 
realise that indeed we want a law for regulating 
freedom of pressmen who are, unlike public 
representatives not accountable to the people 
of India. The Government must bring a law 
for regulating press freedom. • 

Sir, there are around 3,600 minority 
educational institutions in Tamil Nadu. There 
is also an institution for special coaching for 
lAS in Madras. There are also two minority 
institutions, namely, Muslim Educational 
Association of South India, Madras and 
Justice Basheer Anmed Sayeed Women's 
College in Madras. There are also 47 
polytechnics. in 12 minority concentrated 
districts of Tamil Nadu. It must be appreciated 
by all that most of the minorities in Tamil 
Nadu come under the broad group of 
"Backward Classes' and are entitled to 
concessional treatment. The social and 
economic welfare having been taken care of, 
there is no communal psychology of 
separation amongst the minorities in Tamil 
Nadu under the glorious rule of Puratchi 
Thalaivi. 

With this and with the hope that my 
suggestions would be considered, I support 
the measure. 

SHRI KODIKKUNIL SURESH (Adoor): 
Madam, I support this Bill. Through this Bill, 
the Minority Commission is being given 
statutory power so that it will be able to 
examine the safeguards provided in the 
Constitution. 

Unfortunately, in spite of the safeguards, 
the minorities have always felt insecure and 
threatened. Their representation in 
Government services is negligible. In spite 
of their continuous demand for better 
representation in services, particularly in the 
armed forces, we have not been able to do 
much. So, this Bill is a right step in the right 
direction. 
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The minorities have in this country, a 
genuine feeling of alienation. The stand taken 
by 'the BJP on the issue of minorities has 

contributed to this fear. This fear has been 
aggravated by the RamaJanmabhoomi issue 
and the general trend of thinking among this 
section. Therefore, it has become neceSsary 
for a secular Government to take concrete 
steps to protect the interests of the minorities. 

This will inspire confidence in their inind and 
allow th.em to remain in the national 
mainstream. 

The Congress party is committed to 
protect the minorities. This Bill is one such 
example of the attitude of the Congress party 
towards minorities interests. When we 
examine as to who protected the interests of 
the minorities in this country, after 
independence, it is clear that it is only one 
party and that is Congress party. No doubt, 
that the minority community of this country 
fully support the Congress party. 

Lastly, I congratulate the hon. Prime 
Minister and the hon. Welfare Minister for 
introducing this Bill. Thank you. 

[ T ranslationj 

SHRI S.M. LAWAN BASHA:(Guntur): 
Madam Chairman, the delay caused by 
Government in bringing forward this Bill 
indicates the love the Congress party has for 
the minorities, after achievement of 
independence. It shows that they could not 
give rightful dues to the minorities. They only 
shed tears for them. I am astoished to see 
their love for the minorities. H is perhaps 
because of the lact that the Government in 
itself is a minority Government. My friends 
from this side said that it was the Janata 
Party which took steps in the interest of the 
minorities in 1978, but the file was kept 
pending when Smt. Indira Gandhi came to 
power. 

Madam, when I was eleered to the 

Parliament in 1991, I had asked about the 15 
point programme that had been launched in 

1978. In reply to that Shri Sita Ram Kesri 
said in this august House that it had not been 

implemented anywhere. He further assured 
that a meeting of the Chief Ministers would 
be convened forthls purpose and they would 
be aSked to pay full attention to the minorities. 
II they did not comply with the directions, 
action would be taken against them. There 
was no proposal to constitute a Minorities 
Finance Corporation in Andhra Pradesh till 
1983 but when N. T.R. came to power, he set 
up an institute at a cost of Rs. 2 crore to 
finance th~. minorities. The institute has 
been helpful in ensuring their progress. There 
is a need to set up this type of finance 
corporations in each and every State in the 
country. 

Madam Chairman, I want to cite one or 
two examples. I have been elected from 
Guntur, a minorities deminated area. The 
Congress Party did not give ticket to any 
Muslimforthe Guntur seat.. This shows their 
affection forthe minorities. After Hyde rabad , 
Guntur is the second largest Muslim 
dominated constituency. N.T.R. gave ticket 
to a person belonging to minorities who 
defeated the deputy leader of the Congtess 
Party in Lok Sabha, Shri Ranga and got 
elected to Lok Sabha. H is crystal clear that 

the Congress Party has suppressed the 
minorities. 

Madam Chairman, similarly, the 
minorities are facing financial problem. The 
minorities do not get house in any housing 
scheme and the minorities were much 
harassed when a number of communal riots 
took place during the C~)Ogress Regime in 

Andhra Pradesh. • 

A large number of Muslims lost their 
lives during that period. But not a single 
instance of communal riots was noticed 
during the 7 year long tonure of N. T.R. H 
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proves that where the Congress Party rules, 
communal riots take place there. The reason 

is that they want to remain in power by 

intimidating people on the pretext of 
communal riots and by terrorising the masses. 

Communal riots do not occur in States where 

opposition parties rule. Let us take the case 
of West Bengal. No Communal riots take 

place in opposition ruled States. Butthe riots 

do take place in Gujarat, U.P., Bihar, where 
the Congress Party was in power. 

Today Congress is not in power in many 
States. There is complete peace in States 
ruled by the National Front and the minorities 
are safe there. Minorities are being given 
tickets at many places. Many elected 
representatives of minorities have come to 
this House. The Minorities Finance 
Corporation was set-up in 1978. The 15 point 

programme should be implemented and the 
minorities should be given their right according 
to a fixed ratio. The Government should also 
make adequate provisions in the Bill to eX1end 
Government assistance to the minorities. I 
make this demand from Shri Sila Aam Kesri 
to incorporate these provisions in the Bill in 
orderto strengthen it further. He should take 
steps to set up Minorities Finance 
Corporations in each and every State. He 
should also take measures to reserve 5 to 
10% jobs for them and provide similar 
reservations for them in education in 
proportionate to their population. It will be 
beneficial for the minorities. With this 

suggestion, I support this Bill and I would like 
to say something to my B.J.P. brethren also. 

Earlier, they used to have two seats only in 

the House. They are still not able to 
understand as to how this number went up 

from2t086. Whentheywere in alliance with 
the National Front in the 1989 elections, then 
the prominent Muslim leaders issue a religion 
order through newspapers that all Muslim 
voters should cast their votes in favour of the 
B.J.P., R.S.S. and Shiv Sana and not in 

favour of the Congress Party. This order had 
appeared 10 days before the 1989 elections 

in all the newspapers of India. It can be seen 

ever today. Due to that the B.J.P. got 86 
seats. The B.J.P. has bagged Muslim votes 

and this is the reason that their number went 
up to 86. Muslims are not the enemies of the 

B.J.P.lwanttotellyouthat it is written in the 
holy Qoran! 

"LUKUMDDINKUM VALlYUDDIN" 

Who loves his own religion cannot have 

hatred for other religions. So we do not 
misunderstand any Hindu. We regard Hindus 
as our own brethern. We are to live together 
in this country and make India a secular 
country. Therefore, shed this ill will and have 
love and affection forthe Muslims. With this 
submission, 'support the Billbroughtforward 
by Shri Kesri and thank you for giving me an 
opportunity to speak. 

[English] 

SHAI CHITTA BASU (Barasat): Madam, 
I rise to support the Bill. In the course of 
supporting the Bill, I would only make certain 

comments briefly. It is a fact and nobody can 
deny that the Constitution of our country 
enshrines certain rights on the minorities of 
our country enshrines certain rights on the 
minorities of our country. These rights are 
reflected under Articles 14, 15, 16, 25, 26, 
29, and 30. Madam, although these Articles 
are mentioned in the Constitution of our 

country, I must dare to say that these 
constitutional provisions have not been given 
proper implementation. These guarantees 
have not been implemented and have not 

always been ensured. Naturally, a demand 
for a Commission which has statutory basis 
has been raised in order to ensure that these 
constitutional rights are properly 
implemented. Not to add to any other 
constitutional rights but to the rights which 
are enshrinedin the Constitution underthese 
Articles should be properly implemented, 

monitored and in order to monitor it, we 
require an orgnisation or a mechanism which 
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"Adequate safeguards shall be 
provided for minorities, backward 
and tribal areas and depressed and 
other classes." 

[Sh. Chitt~ Basu] 

can be provided by the Minorities 
Commission. At that time, we welcomed 
when the Minorities Commission was set up 
and I think the BJP was also a party to it and 
they should feel proud of it that a Minorities 
Comnlssion was set up. Of course, it had no 
statutory basis. Now, a Minorities 
Commission without a statutory basis could 
not function properly and meet the hopes 
and aspirations of the minorities. Therefore, 
we have been demanding that there should 
be constitutional basis of the Minorities 
Commission. 

The commitment of the nation for the 
guarantee, safeguards and protection of the 
minorities 'pluralism in our society, the 
multUinguicity, rnultiethnicity, and multicultural 
manifestation of our society have been part 
of ournationalfreedom movement, if anybody 
says that the freedom movement of our 
country did not express its concem for the 
protection of the minoriti!,!s, for the 
preservation of the cultural varieties and 
multiethnicity of other varieties of our society. 
As a matter of fact, our freedom movement 
itself has taken care of it and these issues 

were always a part of our national freedom 
movement. I quite appreciate the 
Govemment's decision to bring in these 
measures and I take this 'in fulfilment of our 
national commitment of our freedom 
movement. Of course, they have done it 
after a delay, after 43 years of independence 
which is unpardonable but yet, they have 
agreed to bring in these.measures. In this 

,case, I want to draw the attention of Ihe 
House and the nation to the assurances or to 
the objective of our Indian Constitution. On 
the 13th December, 1946, the Constituent 

Assembly adopted an objective resolution. 
The objective resolution was to show and 
accept the objectives of our Constitution. tn 
the course of moving that resolution, Pandit 
Nehru mentioned: 

Madam, this was very much part of our 
Constitution~1 framework that pluralism in 
our society is to be protected, is to be 
retained, special safeguards forthe minorities 
and compensatory discrimination for the 
weaker sections pftheir community are to be 
provided for. This constitutes the basic 
framework of social justice in ourConstitution, 
although, I would say, this has not been 
property implemented. 

Sir, an Advisory Committee was formed 
for the Constituent Assembly to advise the 
Constituent Assembly on the fundamental 
rights and the minorities. A special Advisory 
Committee was set up. Without going into 
Ihe delails of ii, I will only refer 10 Ihe 
recommendation of that fundamental rights 
and minorities Advisory Committee. It 
recommended for reservation of seats in the 
Legislatures on the basis of population for 
minoriities, for Scheduled Castes and 
Scheduled Tribes, with the provision of a 
joint electorate. This is for our historical 
understanding of' the evolution of the 
Constitulion-making process. It also 
recommended, consistent with efficiency of 
administration, due recognition to be given to 
the claims of Ihe minorities to public services 
on the basis of their population. 

Madam, the third recommendation was 
appointment of special minority officers in 
the Union and in the Stales for effective 
protection of the minorities' interests. 

These three assurances or three 
recommendations were made by the Advisory 
Committee on fundalllE&Ptal rights and rights 
of the minorities, but it could not be accepted 
because of a national trageciy viz. the partition 
of the country. Subsequent to that, the 
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attitude of the .constituent Assembly 
underwent a change. 

Anyway, I am bringing this out in order 
to show that the Constituent Assembly, the 
nation as a whole, were very much concemed 
about the protection of the minorities, 
pluralism, of oursociety, multi-linguism, multi
ethnicity and the multi-cultural manifestation 
of our nation. 

Madam, you have already rung the bell, 
therefore, I don't want to take much of your 
time and I VliII conclude now. 

I want that the House should take into 
account the Indian specifics in relation to the 
minorities. If we do not take into account 
that, I am afraid, what has befallen in the 
former Society Union, may take place in this 
country also. Taking a clue from what had 
happened in the former Society Union, I feel, 
the Indian specifics suggest that we should 
always take into account the cultural 
pluralism, inherently disadvantaged position 
of permanent minority due to number and 
the need for a positive discrimination as 
affirmatory action of the State to partly 
compensate fordenial of opportunities in the 
past. 

Madam, I hope, the Government will 
take note of it and continue to take effective 
steps, energetic steps, to implement the 15-
point programme for the minorities. It has 
not been implemented. It has been an eye 
wash. It has been merely a window-dreSsing. 
It has been nothing but an electoral promise. 
And no! more than that. Unless that 15-point 
programme, particularly, in relation to the 
spread of education among the minority 
communities, particularly, in relation to the 
economic uplift of the minority communities 
and particularly, irrespective of providing 
and guaranteeing the social justice forthem, 
I think the lots of the minorities cannot be 
if1l)r9ved. 

In this connection, the Mandai 
Commission's Report is also to be taken into 
account. That has also referred, that some 
kind of reserv~tion and some advantages 
are to be offered to the muslims, belonging 
to certain professions. 

With these observations, I commend 
that this Bill should be adopted. Had it been 
a unanimous one, it would be better and if 
not, the House should adopt the Bill either 
today or tomorrow as it might think fit. 

SHRI SYED SHAHABUDDIN 
(Kishanganj): I have been listening a 
attentively to the debate today which has 
been very wide ranging with great emotion; 
and at this moment, the words of that great 
Indian and great Muslim, Maulana Abul 
Qalam Azad, whose centenary we are 
celebrating nowata national level, are ringing 
in my ears; the words he pronounced in his 
famous Presidential Address at Rarngarh. 
He proclaimed his pride at being a Muslim; 
he proclaimed his pride at being an Indian; 
and indeed the Muslims of India stand at the 
inter-section 01 two circles: the circle of Islam 
and the circle of India; they are not what they 
are without belonging to both orby disowning 
either of them. 

And therefore since my name was taken 
here in this debate, a question arose whether 
I call myself a Muslim-Indian or an Indian
Muslim. I know where I stand. lamaMuslirn
Indian, I am not an Indian-Muslim; and the 
distinction I find it very hard to explain to the 
people who do not appreciate the fine 
nuances of the English as you do Madam, 
Chairperson. 

A Muslim-Indian is an Indian who 
happens to be a Muslim, wl)o happens to 
profess Islam; and an Indian-Muslim is a 
Muslim who happens to be born in India. 
Madam Chairperson tell me which is a more 
nationalist, a more secular, a raore positive 
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[Sh. Syed Shahabuddin] 

formulation? And that is how I answer my 
good friand, Mr. Mani Shankar Aiyar. 

This question is not obviously a mater of 
just sementics nor is commnalism nor is 
secularism; they are matters of life and death 
for communities, for peoples, who are 
identified and constitute identifiable social 
groups. And man is not uni-dimensional; 
man has a multi dimensional personality; 
man has multi-faceted identity; he resides in 
a State basically where he was borne; he 
professes a religion; he belongs to a race; he 
speaks a language and therefore his 
personality has rT\aQy identities. The purpose 
of a State say the very purpose of ci~iljzation 
is to see that tall facets are harmonised into 
a cofTl)lete whole and none clashed with the 
other. And therefore sometimes a more 
crucial question is put to the like of us; all 
right, you say, you are a Muslim and you are 
an Indian. What are you first? Are you first a 
Muslim or are you first an Indian? It is a 
patent question of the Hindu communalists., 
it has been hurled at us not from today but 
from the time of the freedom movement; this 
question was hurled at Azad himself; this 
question was hurled at agreatfighter Maulana 
Mohammad Ali who, speaking at the Round 
Table Conference, challenged the might of 
the British imperialism and told them, I shall 
Jlot go back to my country without the charter 
of freedom in my hand, either you had to 
provide a piece of land for my grave here or 
you had to give me my freedom. His was the 
ringing voice. And in that famous address at 
the Round Table Conference, he also referred 
to this question. I am asked, what are yqu 
first? Are you a Muslim first or are you Indian 
first? And his words also are ringing into my 
ears this afternoon. He said, when it is a 
question of the future of India, of the welfare 
of India, of the good of the people of India, I 
am an Indian first; laman Indian second; and 
I am an Indian last, but I am also a Muslim. 
And thef8fore, when It is a question of a 

threat to Islam, an insult to Islam, then I am 
also a Muslim, and I am a Muslim first and I 
am a Muslim second and a Muslim last. 

The Constitution of India that we have 
adopted has resolved that conflict; it has 
harmonised the situation it has triad to ensure 
that on the inter-face of religion and a State, 
there is a no discrepancy; there is no 
contradiction; there is no conflict. And 
therefore I say I am a Muslim-Indian. 

No State in the world therefore today is 
absolutely homogenised unifornly 
monochromatic 

It is not; it should not be. Man is not 
made out to the like that. Man cannot be 
bound in a strait-jacket. Therefore. minorities 
are a universal phenomenon. Let us not 
consider, as some my friends do, as if 
minorities were a stigma on the land, the 
minorities were a handicap, the minorities 
were an obstacle, the minorities were a 
difficulty to be surmounted. No;they are not. 
Minorities are the glow of life. Minorities are 
the beauty and loveliness of this garden. 
Uniformity can neverbe as lovely as diversity. 
And it is that diversity that. we as a nation and 
as a State have decided to embrace. All the 
diversity, whether religious,linguistic. racial, 
what have you, all the elements that go into 
the making of man we have accepted in the 
fullness of our culture. with the traditions that 
we have long nursed we have embraced all 
the diversity. And, therefore, minorities are 
there. Minorities will be there. 

Question whether minorities exist or 
not. is a stupid question. Minorities exist. 
And the funny part in our country is this. And 
that is a point that I would like the hon. 
Minister to note. That the term minorities 
does not mean, Muslims orSikhs orChristians 
or Parsis alone. Are not the Hindus a 
minority at some decision making level? The 
Hindus are a minority; they are a majority In 
the entire country. But there are a minority 
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at least in four or five States of our country. 
And therefore, I would like to make a general 
proposition. Every majority community, every 
majority group in our country at a given level 
is also a minority, at some level orthe other. 
Therefore, when we speak of the Minorities 
Commission we speak for all the social 
groups who constitute a minority, if not at the 
national level, at the State level; if not at the 
State level at the district level; if not at the 
district level at the Panchayat level, where 
they are subjected to discrimination, 
oppression and injustice. It is the duty of the 
Minorities Commission, it is the duty of a 
civilised Govemment, it is your duty, Mr. 
Minister, to see to it that whichever group 
constitutes a minority at any decision making 
level, receives its due, gets justice, is free 
from oppression, is not subdued, does not 
have to feel frustrated and does not have to 
feel deprived. 

19.33 hrs 

[SHRI P.M. SAYEED in the Chair] 

The question has been raised about the 

definition of communalism. I have only one 
definition. Protection of the rights of the 
minorities cannot be communalism. 
Deprivation of any group, deliberate 
oppression of any group is communalism. 
So those who snatch away the massel of 
food from my mouth, those who do not give 
me jobs, those who kill me, those who 
demolish a mosque, are communal. If I also 
do the sallie thing, I am equally communal. 
And, therefore, the definition lies in this. 
Communalisl)1 means deprivation of a group, 

01 its rights of its dues, that it does not receive 
justice. And to protect it, to defend it is 
humanity, is secularism, is the highest value 
of the Constitution of India. That cannot be 
called communalism. 

The entire world is changing today. 
want to look at the problem also in an 
international perspective. The world is 

changing last. There is a surge for ethnicity. 
Everywhere any identifiable group, whatever 
be the basis of its identity is crying hoarse for 
recognition, for equality. for justice, for 
participation for a share in the affairs of the 
society, for a right to finger on the levers of 
power, for a place in the sun, for a share of 
the cake. It is a legitimate aspiration. No 
State can deny it. No State in the world can 
deny it. And there are many States which 
have even gone ahead of us, Mr. Minister. 

I must recall to you, I commend you for 
what you are doing. And lam happy that you 
have fuHilled an election commitment which 
the previous Governments did not. Because 
this has been on the agenda of the nation for 
a long time, since 1979. 

You have also fuHilled the world of the 
Prime Minister which he gave in this House 
during -this session that a Bill shall be 
presented here. I congratulate you for that. 
At the same time I must point out to you,look 
at the world. The world is running very fast. 
In U.K. the CORE looks into the grievances 
of the minorities about representation or 
under representation in Government 
services. And the Director of the CORE 
himself told me, we had a prima facie case 
that the racial minorities are under 
represented in the Home Office, which 
controls the CORE. The CORE decided to 
file a case against the Home Office. And the 
case was to be financed by an allocation of 
fund by the Home Office itself. We might 

speak against the British. But this is an 

example that I would like to place before you. 
The Ministry of Home Affairs of the 

Government of the U.K., the Home Office 
provides funds to the CORE to file a suit and 
fight a case against itseH for allegation on the 

Question of under representation of minority 
groups in the Home Office. 

I will give you another example. I was in 
Canada and there, there was a big dispute 
going on about the title to the land, what is 
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called reservation to which the aboriginals 
has been slowly driven down. In the north 
west of Canada, there are a large number of 
reservations. They provided funds to 
organisations representing the Adam Jatis 
the aboriginal to file a case against the State 
of British Columbia about title to the disputed 
land. These are questions which are covered 
now by Commissions like the one you are 
trying to create here. And the entire U.N. 
system is now involved in this. They have 
gone far beyond the Universal Declaration of 
Human Rights. They are now working on the 
Universal Declaration of Minorities Rights. 
And our country which has signed the 
Universal Declaration of Human Rights, which 
has signed tile international Covenant on 
Political and Civil Rights, which is a the party 
to the Declaration against Religious 
Intolerance, is bound to accept the Charter 
on Minorities Rights. And I am sure, it would 
if you happen to be and if you continue to be 
the Minister. 

Therefore, the world is running very 
fast,. Here we are still arguing whether 
minorities exist; whether minorities should 
have rights or they should not have rights; 
whether the minorities can be defined or not 
defined. What a world we are living in ! 

Mr. Chairman, Sir, I would like to inform 
you that the question of minorities came up 
in the Kerala Education Bill. And if you look 
at the pronouncement there, you will find, 
there is a clear definition, that the term 
'minority' orwhich group constitutes a minority 
has always to be defined in relation to the 
jurisdiction of a particular law. In any area 
where the law applies which community or 
group happens to be numerically inferior is a 
minority? It does not need more elaborate 
definition. But I am very much in favour of 
this that you are making today must apply to 
the entire country. It must apply to the State 
of Jammu and Kashmir. And you must 
define the minorities because in India where 
we have a two tier system of Government in 

relation first to the Central Govemment, that 
is to say the Union Territory and then the 
State Govemments that is to say, the State 
Territory. And in your List that you propose 
to make under this Act you must have a very 
clear category forthe Union in the context of 
the Union and the second list in the context 
of the States so that our brothers who are a 
minority any where do not feel deprived. 

Mr. Chairman, Sir, I would like to add 
that minority problem is not therefore just a 
Muslim problem. It is a political problem and 
a national problem. What is the essence of 
the problem? There is enough safeguard in 
this book, Sir, enough in the lawthatwe have 
made. But we need a watchdog; we need an 
autonomous body to keep a tab on the gap 
between precept and practice. The problems 
of the deprived groups arise not because the 
rights have not been defined and do not flow 
from the Constitution. They do. They arise 
because in actual practice, man being what 
he is, there is always a gap between precept 
and practice, between the constitutional 
safeguards andtfJe implementation. So, the 
essence 01 the Mil ,orities Commission must 
be to act as a watchdog and the capacity to 
look into a right claimed under the 
Constitution. To me the ",$t of legitimacy is 
the Constitution. I may a<>k for the moon, 
And you have every right to deny me the 
moon. If I ask something that is implicit and 
explicit in !tie Constitution, YOll have no right 
to deny me. And if you deny me, I must have 
an authority to whom I cc:n appeal. That is 
why I wanted a statuto'Y st.,tus for the 
Minorities Commis~ion. I am glad that you 
are bringing it about. I am sorry, so far, our 
experience of the Miniorities Commission as 
it existed has not been very happy. I will not 
dilate on It. I only recall a line from a very 
famous poet of Patna: 

"Tammannaon mein UlfhayaGayua 
Hen Khilone De Ke Bahlaya Gaya 
Hen." 
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It was like a toy in our hands. it had no 
life, it had no spirit; it was not reallyfunctioninig; 
it was not even a mechanical toy; it was a 
rigid and friged toy which could not laugh; 
which could not cry and which could not 
weep. Therefore, today you are instilling life 
into it. It was created in 1978. I will take this 
opportunity to remind my friends from the 
BJP that they were a party to its creation. 
They should never forget that. 

( Interruptions) 

MR. CHAIRMAN: Please address the 
Chair. 

SHRI SYEDSHAHABUDDIN: You must 
not forget that only it could not be given a 
statutory status at that time, and until 1992 
it has completed 13 years of its life. 

Twerve reports have been submitted. I 
believe that nine of the reports have been 
placed on the Table of the House by the hon. 
Ministers concerned over a period of time. I 
am very sorry to inform you that none of 
these reports have ever been discussed In 
this House. Whether it was our Government 
ortheirGovernment, the minorities question, 
the report of the Minorities Commission, the 
recommendations of the Minorities 
Commission were never discussed on the 
floor of the House. I hope that with the 
passage of this Bill, we shall certainly ensure 
that there is at least an annual debate on the 
state of the minorities in our country. 

Let me caution you, the minorities 
sometimes, all over the world, tend to 
exaggerate their woes; their troubles; their 
sufferings and their grievances. There has 
to be a balance and that balance can only be 
reached between the claims which are 
legitimate and the acts of omission and' 
commission on the part of the Government 
which deprived them in actual practice with 
the enjoyment of thoseolights, the balance 
can only be reached if there is a free and air 

discussion in the national spirit on the floor of 
this august House. Therefore, J hope.at least 
that will become a routine. It had become a 
dead letter office and at best it had become 
a post office. J hope you shall put some life 
into it. 

I would like to take this opportunity to 
remind the hon. Minister that this Bill is not 
enough and this Bill has a number of lacunae. 
It can be improved. Of course, there can be 
no last word in human wisdom. We have 
submitted some amendments. I hope the 
hon. Minister in his wisdom will accept some 
of those amendments. These amendments 
are not meant in any way to detract from his 
achievement or even to cast aspersion or 
raise doubt upon his intention. No, not at all. 
These amendments are only meant merely 
to help him create a national institution which, 
as I said, is no longer a dead letter office and 
does not merely function as a post office. At 
the same time, I would like to remind him that 
the very famous report of the High Power 
Panel, headed by Dr. Gopal Singh, remains 
unimplemented. Whatever view might have 
been taken by the. past Governments, 
howsoever it might have been delayed by 
the past administration, I have every hope 
that Shri Sitaram Kesri will dust it up look it 
up; will read it again and will study it and will 
see to it that at least those of the 
recommendations of the Gopal Singh panel 
which can be implemented, shall be 
implemented, while he is the Minister for the 
Welfare of the minorities. 

Secondly, he has also promised us to 
recast the 15-Point Programme. I do not 
have to dilate on it. He fully agrees with me 
that the very programme itse" needs to be 
recast. It has not been implemented because 
in many ways it is not implementabie. 
Therefore, I hope that he will initiate 

discussions on the subject with all the parties 
concerned, with all the legislators concerned 
and see to it that it is recast and that It 
becomes an effective instrument for the 
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welfare of the religious minorities of this 
country. 

Finally, he has promised us a 
Corporation for the financing the 
development of the minorities. He has created 
one, for the OBC's. He held a national 
seminar on the subject and that national 
seminar went threadbare into the whole 
subject. Shri Jaffer Sharief was there; and 
also other many Members of the Congress 
Party were there. A National Steering 
Committee has been formed. I hope that the 
Steering Committee has submitted its report 
to him. I hope that the hon. Minister shall 
take immediate action to bring into being this 
Minorities Finances Development 
Corporation. 

My tinal word is that there are only two 
basic defects in the Bill. Do not take away 
anything that was given to us by the 
Resolution of 1978. I know it is not your 
intention. But do not dilute it. Secondly, I 
certainly do not accept that the Scheduled 
Castes and Scheduled TribeS Commission 
should have more powers and privileges and 
more authority than this Commission. It is 
immaterial whether it has the constitutional 
status or not. At least under the law it must 
have an equal authority and equal scope of 
operation so that it can function effectively 
and so that we do not have to recite next year 
the line from Zafar 

I hope, Mr. Minister, you shall not keep 
us waiting any longer. 

"Daure Hayat Mang Kak Laye the 
Char Din Do Arju mein Kat Gaye, 
Do Intzar Mein" 

I Translation] 

SHRI SURAJ MANDAL (Godda): Mr. 
Speaker, Sir, the Minorities Commission Bill 
which has been brought forward here reminds 

us of the practice that was prevalent in 
princely States. For example in those days 
a prince at the age of 20-25 years was 
enthroned. He used to forget to think about 
his fa'mily while enjoying power. After 20-25 
years, his attention was drawn as to who 
would be heirto his wealth and property. At 
the age of 40-45 years, he was married with 
the hope of having a son, who wou Id become 
the heirto his wealth and property. I feel that 
the above Bill has also been brought forward 
with this intention. The Bill has been brought 
forward at a time when the Congress Party 
has realised that its Muslim vote bank was 
going out of its hands. 

Mr. Chairman, Sir, no matter it is better 
late than never. But it should have been 
brought forward in a proper shape. As all of 
you are listening all the Muslim leaders said 
that full powers were not being given to this 
Commission. Muslims are not the only 
minorities. There are christians and sikh 
also. In the past, the Central Government 
used to formutate the policy and States were 
directed 10 implement it. But, today, this type 
of Bill has already been brought forward in 
Bihar and the Commission has been 
constituted there. The Bihar Government 
has shown the path to the Central 
Government to win the confidence of 
minorities and to assure them that they have 
equal rights in India. In the Minority 
Commission Bill of Bihar, it has been provided 
Ihal if the Chairman is Muslim then of the two 
Vice Chairman - one would be belonging to 
Christian community and the other to Sikh 
Community. Similar provision should have 
been made in this bill. There should have 
been one Chairmen and two Vice Chairman 
so that every community could have got 
equal representation. Many Members have 
discussed this point and put question mark 
on the unity and integrity of India. Today, we 
are blaming Muslims. Such discussion had 
not taken place, if we had not been divided 
into India and Pakistan. Power hungry people 
created two separate nations India and 
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Pakistan so that two persons could become 
Prime Ministers of two separate nations. 
That is how India and Pakistan came into 
being. There would have been no harm, if a 
Muslim would have been made Prime Minister 
of this country. At least, division of India 
would not have taken place. But the India 
was divided only for the sake of power. 
Toda~, again the same thing is happening. 
The power hungry people in the country are 
raising issues in the name of relig:on and are 
trying to divide the people to capture power. 

Mr. Chairman, Sir, I would m~e to say 
that such type of talks are held just to create 
tension in the minds of minorities living in 
India, Today, a slogan is raised in India that 
if Muslims worship Ram, they would be 
allowed to live in India. Such type of things 
are talked about. 

The speakers who spoke before me 
have said that 90 per cent of the Muslims are 
converted ones. After partition of India, the 
Hindus got themselves converted into 
Mulims. What was the reason behind it? 
Why the atrocities were perpetrated on them? 
Have the people of this country ever ponderd 
olter it? Mr. Nasiruddin Haider Saheb was 
Minister of Education in Bihar. He belonged 
to the family of Burkel Singh. He was a 
converted Muslim. Why? Because he had 
r-~'lI ~attm chicken in a Muslim house. That 
.:> why he was converted or treated as a 
Muslim by Hindus. The sections of the 
society which weakned the Hindu religion for 
the sake of their selfish motives and created 
differences in the Hindu religion, today the 
same people have become well wisher of 
Hindu religion. Today, Adivasis and Harijans 
have embraced Islam and Christianity. Why 
have they done so? Were they converted 
because of their own deeds? They were 
converted because of the attitude adopted 
by Mr. Tej Narain Singh or Shahabuddin? 
They got confronted due to the attitude of 
those people who were in power. Today also 
Harijans are being converted as Muslims 

and Adivasis are being converted as 
Christians, because the people are raising 
the bogey of Hinduism. 

Therefore, I would like to say that the 
Adivasi does not fight for the sake of power. 
He struggles for his survival. Today the 
Muslims and Adivsis should get equal rights. 
Only then, the unity and integrity of the 
country can be maintained. 

When a demand was made to implement 
the Mandai Commission, a Rath Yatra was 

• au Inched to die down this issue. The former 
Prime Minister had assured that 10 per cent 
reservation could be given to the people 
belonging to high castes and Muslims should 
also be given reservation. But nobody had 
paid any attention to it, at that time. Today, 
the party in power is also talking about giving 
10 per cent reservation to the people 
belonging to high cast. In Gulmohar Park, in 
Delhi, a fire brokes out all of a sudden the 
entire media of the country whent there to 
cover it. But where this fire has not broken 
out? A Commission is constituted. But it 
reports should not be kept in could storage. 
Kaka Kalekar Commission was set up. If the 
recommendoations of that Commission 
would have been implemented, there would 
have been no need of Mandai Commission. 
You want power. The Janta Dal, I mean 
National Front Government had tried to 
implement the recommendations of Mandai 
Commission ... (Interruptions) The population 
of Adivasis is 3 crore in the country. There 
are 11 per cent Adivasis who neither go to 
temple norfollow Hindu religion. Therecould 
be problem for the followers of Baba 
Ambedkarwho don't follow Sanatan Dharam 
and for Adivasis who don't follow Hindu 
religion. They worShip under C3achh .... 
(Inte"uptions) H Hindu nation comes into 
being, what would be their fate. This fight is 
not for the sake of religion. In the name of 
religion a fight to capture power is being 
fought. They wantto grab power in the name 
of religion. Though belated, a bill has been 
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broughtforward to set up a Commission. We 
have suggested to provide for two Vice 
Chairmen and make appointment on these 
posts turn by turn. Hindu religion is not the 
monopoly of anyone man. We are also 
Hindus. The other people belonging to 
Harijan, Adivasis and Minority Community, 
have equal rights in the country. Because 
their fore fathers had equally contributed in 
the struggle for freedom of the country. They 
are having a feeling of insecuirty because 
theythinkthattheyare looked upon with hate 
and suspicion. We, all of us should work 
together to remove these things. A feeling 
has been created in the minds of Muslims 
that they should first of all, take care of their 
mosque. There is an apprehension in their 
minds. They are asked to protect their 
mosque and religion before dOing anthing 
else. In this country, all religions sho:.Jld be 
respected equally. Now-a-days, political 
parties want to capture power in the name of 
religion. The people of the country would 
give them a befitting reply very soon and if 
their number can increase from 2 to 86 or 

120 It can also come down. I conclude with 
these words. 

[English] 

20.00 hrs. 

SHRI N. DENNIS (Nagercoil): Mr. 
Chairman, Sir, while supporting the Bill to 
constitute a National Commission for 
Minorities, I would like to say a few things. 

SOME HON. MEMBERS: Sir, we can 
continue tomorrow. 

MR. CHAIRMAN: Mr. Dennis, you car) 
continue tomorrow. 

The House stands adjourned to m 
against tomorrow at 11.00 a.m. 

20.02 hrs. 

The Lo/( Sabha then Adjourned til 
Eleven of the Clock on Tuesday, Ma} 

1992/Vaisal<ha 22, 1914 (Saka). 
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